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LOK SABHA 
Tuesday, 9th A111us1 , 1955 

The Lok Sab/111 ,n,i at Elcve,1 nf the Clock 
[MR. SPBAXER in the Cliair] 

ORAL ANSWERS TO QUESTIONS 

UNESCO 

•5'1, Sbri D. C. Sharma: Will the 
.Minister or Bdacadoa be pleased to state 
nationalities of the UNESCO officers and 
,experts at present residing in India ? 

The Pal'Ua-tary Secretary to the 
Mlaiater or Bduc:atioa (Dr, M. M. Du): 
Australian, Dutch, British, German, 
Irish, Japanese, French, American and 
Indian. 

Shri D. C. Sharma: May I know if 
these foreign experts enjoy diplomalic 
immunity in this country ? 

Dr. M. M. Du: All the member� 
do not belong to the category of CXJ>erts . 
"There arc some employees of the UNESCO 
.also. J do not know whether they enjoy 
.any d iplomatic privilege . 

Sbrl D. C. Sharma: What particular 
privileges arc conferred by the Indian 
Government on these foreign experts, and 
may I know whether the Government of 
India is spending any money on them in 
one form or another ? 

Dr. M. M. Dai: As I have said, there 
. ,re two groups : one, the direct employees 
-of the UNESCO ; another, the experts that 
'',,ave come to this countr.· under the 
''fechnical Assistance Prosramme. These 
Technical Assistance Programme experts 
have come to this country with the con­
currence of the Government of India. The 

Government of India have generally to bear 
the expenditure for the official travel of the 
experts \within India, their lodging, 
boarding and other incidental cxpcn,-es 
or part thereof as agreed to, secretarial 
aHistance and medical assistance. 

Sbrl D. C. Sharma: May I know how 
�y Jn� officcn_and experts arc work­
UlJ_ outside India m cormcction with 
UNESCO work ? 

200 LSD.-1. 

Dr. M. M. Dai: Outside: India we do 
not know. 

Dr. Suresb Chandra: May I know 
whether the number of Indians employed 
in UNESCO has increased because of the 
complaints and efforts made by the Govern­
ment of India for a long time ? 

Dr. M. M. Daa1 In India at present 
there arc twenty-two UNESCO men 
out of whom twelve arc Indians. 

Dr. SIU'lllb Cluuadn1 Not in India. 
Mr. Spealler1 We will go to the next 

question. 

Security Paper MJU 

• 5'S. Sbrl Alllruclha Sbaba: Will 
the Minister of Flaaacc b pleased to refer 
to the reply given to starred question No. 
1 585 on the 28th March, 1955, andft tatc :  

(a) whether the Security Paper Mill 
has since been established, 

(b) when the mill will go into production 
and the total amount spent on it so far ;  and 

(c) whether any assistance of forcipcn 
was availed of in the setting up of thiR Mill ? 

The Mlalater or Reveaue aad De­
reacc EQeadlture (Shri A. C. Gulaa)s 
(a) No, S"ir. 

(b) and (c) . A suitable site for the 
setting up of the Security Paper Mill' is 
being selected with the assistance of Mcam. 
Portals, a British firm from who our curren­
cy note paper supplies arc obtained. No 
amount has so far been spent towardti the 
project . 

Shrl Alliruclha Sinha: May I know 
the place where the site has been selected 
for the setting up of the mill ? 

Sbrl A. C. Guba: No site has been 
selected. Only, the experts have visited 
some sites. But they arc comina apin and 
they will ,•isit some more sites. 

Sbrl Jalpal Sbqh, What sites have 
they visited ? The hon. Minister said that 
they have visited some sitcR. May I know 
what sites they have visited ? 

Sllri A, C. Gaus l think they have 
visited Ambemath, Khopoli, Kamahct, 
Hadapur, Ourppur, TribeDi, Vaitama, 
Kodarma in Bihar and Hoshanpbad. 
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Slari T. B. Vlttal Rao: May I know 
if any suggestions as regards suitable sites 
arc called for from the State Gorvcmmcnts 
or whether these consultants go about of 
their own accord as suggested by the CcnU'il 
Government ? 

Sbri A. C. Guba: They must pro­
ceed on certain information. I think the 
India Government ha� got certain informa­
tion about sites where this factory can be 
RCt up, and so they have been proceeding 
to sec those sites. 

Sllri T. B. Vlttal Rao: Am I to 
undentand .. .  

Ml'. s,-....: We will go to the 
11cxt question ; everything is left in the air. 

General Election 

•54 Slui Dabbl: \Viii the Minister 
of Law be pleased to state : 

(a) whether any decision has been 
taken on the recommendations made by 
the Chief Election Commi11ioncr in his 
R�rt on the fint General Elections held 
in 1951 -52 ;  and 

(b) if so, which of the recommendations 
have been accepted by Government ? 

Tbc Mlalater or Law -d Mlaority 
Atr•lr• (Sbrl Blawu)1 (a) and (b) . 
Government has decided to accept in their 
entirety the recommendations Nos. 1 ,2,3, 
4,6,9,10, 1 1 ,  12, 14 and 1 5 of the Election 
Commission contained in Chapter XXVI 
of Volume I of the Report on the first 
General Elections in India and recommen­
dations Nos. 8, 1 3  and 1 7  partially. Pro­
vision to give effect to these recommenda­
tions in 10 far as they have been accepted 
has been made in the two Bills to amend 
the · Representation of the People Acts 
1950 and 195 1 which have been introduced 
in the Lok Sabha in the current session. 

Shrl Dabbl: May I know whether 
the next General Elections arc likely to be 
postponed beyond their due date ? 

Slui Blawu: No due datc8 have yet 
been fixed. The Constitution is there, 
and Memkcn arc expc;ctcd to draw their 
own inferences as to the probable date. 

Sllrl Dablal I May I know whether 
it is a fact that Government arc awaiting 
the � of the States Reorganisation 
Comnuallon for dccidina the propammc 
of the next Gchcral Elections ? 

Sllrl Bia-•1 Government arc cer­
tainly MOit anxiously awaiting their report. 
But whether it i, only for fixing the dates 
of the Gcnenl Elections is more than I 
can say at present. 

. ... '( � '(.. "' � -� : ofll'T '-"' 
ir.ft" � � 11ft PIT m fifi 

( ifi) � � 'f,f t fifi f� <fifi � 
f<fflflf �l«IT if ffl � �� 
qfof131.,,,ii lfi m �� lfi � � 
�flfi7 ,;nft- � �� llf1lf � ;  � 

( '.If )  �r.t At.f At.f efni'1Jt.,11t't 
i m f;;rii , 

fiffl � ifi � ( '"  '"I> 
Imo 111M} ( � )  � � of ffl. 
� �-4'il'lf lfi � � m q=· 
4'i,i- �m Rff-'itm 1(1Jt.,11t"'i lfi m 
m "" i f.wm � 11ft � � 
i!t � itiT � f , � � � �  
q,;inm;t, >it f@:IIU •.�Us � � 
qr, �- �"t lliTif i � Pf �  �­
irr� If � � '-ff I f� � �m 
f.rff..q-� imr.mrt lfi ftw, �- q;t,ftf� 
stfC<f � If. RT': � of �17i'f 'If � �lfM 
ilfl' �i'f if  .:ml �  I 

( !if ) , �li:i 'If i!RT iir,r P.fff7.f q p.fT 
r:;;rte :  

:, �firi'lf-f llfl"qT-f ri;o� i::f ror 
ifiPRI' ir; lfil7'ffli'r : 

"3 . � lfrtl' �� �  
� ;  ,;rrT 

·,. �T11' � �a-r 

"' """ � : ffi If "3l"A 1:Ri� 
i � � �) ( m ) � � {. �r 
'S1ffllfT � � l!fT "it � tTf �' � 

'1t lfto lffto 111M : � 
'f>Tit i1'lli � nirr '!� 
lll'P: � -'fffflllfi � 1(lffl1if ,f; 

� ij "1'Pf 1'i ftw, � " 11m: � 
'Stti'fllt m � llffifi f I it'fT lli1f Rlflf 
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Student• Oveneaa � ( f,r; � ;;ir tW.l � �#, ToA>1" 
mrn�itn'��. � � � ·f�ifi,'41 
ll'h �..qf"l'<fflit ;i" f� ;;mfr t. I 

11111 lfto �o � : im Ai' � 
� f .y;lfT 'RT 'ff f.r, ffl r.f �) 11ft' 

smNt llT<cf � ;i,t �t � t lfT � 

� If{ (, ':3lf,fif � � f'ff f.r, 5lmt 
In'{ f.li �. w. � lRli, ITT f.t;;r � 
;fi;w) � � ? 

Mr. Speaker: I think he has said that 
copies arc received. It is not obligatory 
on them to acnd copies to the Govemmmt 
of India, but they have received copiC!l­
that is what he nid. 

11111 lffo �o ""' : Jf7" � � 

� � tn  . . .  

Mr. Speaker: No discussion. Has 
he any other question to ask ? 

.lffo tr-fu ""' :  -4·� � �  
� fir. �fim � fir, oll1 !11'1. ,;flT7' m 
ITT fir.of flfi-f rtt � � I 

1ft lfto lfn"o � : Pf ai;"r If,� 
ITT ll'1it 1f �t i iflfiffl t 

1ft � SI� : lflfT � � ffffi' 

f flfi "Ii\' � � l'J1fT t Ai' cf� Jl1mTif 

ffi f� � � t.· � � � i#  
� �lfT fili q -ill m i "5 Jl1mTif 
� miit  � � � �. ITT  lflfT il � 
� � Ai � � 'I:"' �  att iri1r 
� fit;' � Sffutrt '3'iflr.T �� fir;;r 

.. ? " ·  
-ft lff O Wn' 0 \'flRf n:1{f ;:ft lti1f 

lnTI' � � �  

Sllrl IL N. Mulicrlee: May I know 
if Govanment has ascertained whether it 
is c:uatomary for the World Bank to take 
phoeosnph1 of projects in other CIOWluies 
of the world · which it might help to 
fi1111ace ? 

Sllri B. R. Blaqat: In my reply I 
said that they take p�pb1 of all the pro;ec:ts in all the CXNlltnel in the world 
to which they give financial as!listance, 

*5'6. Slui lbnblm: Will the Minis­
ter of Educadoa be pleased to state: 

(a) the nwnber of Indian students 1Ndy­
ing abroad with aid from Government at 
present ; 

(t,) the subjects of their study ; and 

(c) the number of studenta who are 
likely to be aent to foreign countries during 
the year 19SS·S6 ? 

Tbe Parllamental')' Sec:retal')' to 
tile .MJalner of Educadoa (Dr. M. M. 
Daa): (a) 25. 

(b) Ami Electr.ica! linain� . 
Geophysics; General Surgery-Orthopaedics� 
Law; Literature ; Medicine; Nucleu 
Physics ; Physics ; Politics ; Public Admmi,­
tradon; Science; Social Anthropoloay ·  
· J'beoretical Physics. ' 

(c) 9. 

Shrl Ibrahim: May I know whether 
9pecial scholarships have been awarded to 
t�e student� of the fo�mer French po11e1-
s1ons, and 1f 90, then number, and the 
amount ? 

. Dr. M. M. Daa: Under the proviaion� 
of the Indo-French Agreement, the 
Government of India 11ccepted the liability 
of payment of scholarships to the French 
Indian students studying in France, with 
eff'cct from the date of transfer of the 
Pondicherry State to the Indian Union 
i.e. , 1 st November, 1 9.54 . 

' 

T�f number of such scholarships is  
17 .  I he scholars  a re al l  studying in 
rrance, and information regarding the 
monthly amount of scho la r ships i5 not at  
pre1ent with me. 

Shri Ibrahim: Mn I know the nwn­
her of Bihari students out of these studenaa 
sent abroad'? 

Dr. M. M. Dai: I ha \'c go1 no fiaures 
here givin1 the number of 8tudc:nt s coming 
from individual Stat es. 

WT• "9 .a' : � mzr,ff � 
� lfi f.ri' � t 1W q: lllff ifT -

1" � tm � � 11h: �� � mn t 
�� 1f \VI' 'ITT �) •fif6.,,.�i �1'ft' '-· 
� ffl' � � 3ft' � � �  
1ft !lfRfr ( !lfh: ffllf?: Iii 'fT'f '1ft' � 
t 1 m -4' � � , r� � �  
i � iJ f.;rq '11ft ir� p if;� 

� 'fT � f lflir � � f  
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Dr. M. M. Dae: Our High Commis­
aioncr's office is in U.  K. a nd our Bduca ­
ti on Minist ry has  a lso got swnc officers 
there under the High Commi11ioncr's 
office. They a rc looking after  these students 
there. 

Sllri T. S. A. Chctdar: May I know 
whether any orient ation course is held for 
these students so tha t  they may know cer­
t ain fundamental facts about India before 
they arc sent to foreign countries for 
studies ?  

Dr. M. M, Das: I am not aware of any 
such course. 

•t,\9. 'Ito � : ffl f....,­
ii"lft � � ar;r Frr .,,<•l f1'i 

(ar; )  ffl �  ifil4ifid\lti !ln fflff­

ffllfi @(l"i'!f'1qi � lf>'l' imAT lfi � 
tux-�.� � lfi f� �l'll'!f"'qi � ;;rr 

"'* t ;  J;l'� .. 
{ l!f)  � trt, i:fr � 0�) .tr 

'41'll1ffiqi 111".=r � � ? 

fiRn li'tft IJ � ( 'Ito qlfo 

""· 11W) : ( -i; ) ,;nft � 

( W )  � .J� �i:fT I 

'It• �: i¥qT i·iliT<if� Iii' f� 
ll>1i � lrtift lTf t ? 

Dr, M. M. Daa: Yes, applications 
have been invited , and selection i s  going 
Ull, 

Geolo1l1ta and Mlneralop1t1 

•5'9. Shri Blallwa Nath Roy: Will 
the Minister of Natural Reaolll'CN -d 
Sc1-tl8c Rcaearch be plrascd to s ta te  
whether Government h a ve under consi ­
deration any scheme t u  mee t the short ­
age of  Geologists a nd Minera logists in 
the (."OUntry ? 

TIie Mlniater or Natural Reaources 
(Slari IC. D. Malavlya): Adequate pro\'i ­
sion is being made in the Second Five Yea r 
Plan to meet the anticipated shortage of 
Geologists and Mineralogists. 

Slari Bluwa Nada Roy : May I 
know the steps t aken t i l l  now in that direc­
tion ? 

Shri K. D. Malavly• 1 The Indian 
School of Mine• at Dhanb:id is being ex . 
pand cd, and t he entire question of t he 
demand, in the next five years, of minera­
logists and technologists is being examined 
from the point of view of giving particulur 
facilities to the universi r ies also to cope with 
the requirements .  

'" """ m : em � � � fi¥i' 
� � � lfliA"rlf � .t � �  

(t� � '"' flif. f'Jl'if � � m 'ITf 
ilffifr i{' lfT •� 11,if l'JTt '1l'Tif � �ol lii1'11 

�, ifr.T � r.ft,fT �T � lf>'l' SI I •.f•1A> 

;;,,.,.,,1 f1 � � �- iif ? it' ;jj'lififf 

'ifTWfT f Ai � ij �t (f1fo" 1J1mf ff � I 

llff !Jo .-o � : :.ft �. 1"� 

�lfm � '"'· f;;pr q7 1J'U lifq'f� t 
f1'i � �) � i 1 � � dl �  

� � � Ai � fq., •J«lfJtfi;_ifl 

cm: 2..,.,,..,'if.itf,;, .. � � mm ij' lflfT 

ef«� i � g  

Shrimatl Reau Chakravaruy: May 
I know whet her Government has created 
any pool of a l l  the available passed geolo­
gists and minera logist s in our country ? 

Sbri K. D. Malawlya: Yes . We 
have examined t his ,question . We hl"c 
got a comprehensive list uf a l l  the minera­
logists and the gcolofists that we require, 
and we also know o those whom we do 
not require . There i s  particularly no 
shortage ol geologist& and mineralogists 
at the present t ime. But in view of the 
fact what we arc expanding the programme 
enormously in the next Five Year Plan, 
we might need ·more people than what we 
have at present , a nd t herefore, we arc 
making an at tempt in that  direction . 

Sllrl Blahwa Nath Roy: May I 
know whether any proposa l  is under consi­
deration for sta rtinit specia l training in 
the difl'crcnt universities of the countty ? 

Slari K, D, Malavlya : I cou ld not 
follow the que�tion . 

Mr. Speaker: I s  there �ny pro\'hion 
made for start ing education on these lines 
in t he different universit ies in the country ? 

Sb.rl K. D, Malavlya : There arc 
certa in univcnitics l i ke the· Andhra , 
Banaia , ,  Calcutta ,  Madras, Mysore lln<1 
Patna universities . where facilities fo, 
1cologica l and other !tudics for mining 
engineers arc available. We arc funher 
examining how bcsf to expand the fadlitics 
that arc a lready existing to day. 
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Mlaeral Oil 

•s,o. Sbra Rasbuaatb Sla1b: Will 
the Minister of Natunl Resources ad 
SdeatUic Reacarc:h b'e pleased to state : 

(a) the progress made so far in the 
work of exploration uf minera l oil in Wc.,t 
Bengal ; and 

(b) whether ii i s  a fai:1 1 ha1 the Aram­
tiag Sub-division i:ontaia,s the largest 
quantity of minera l oil in the West Hcn1a1 
Arca ? 

The Mialater of Natural Rcaourca, 
(Slarl IC. D. Malavl,a): (a) Main. 
Standard Vacuum Oil Company completed 
t heir iicismic refraction survey over the 
conces!ional area on the 3oth April, ISSS,  
and arc now carrying out experimenta l  
shootings for reflection survey i n  some 
area,. The future programme for relec.­
t ion surveys in other areas will be chalked 
,,ut on the bas.b of the results of the CXJICri­
mcntal  shootings now in progress. 

(b) It  i! too early tu sa y anythin1 about 
t he existence of a la r1c quantity of minera l  
oil in Aramhag Sub-divisinn .  

1ft � "" : !lf1lf � iliT 1'iTlr 

f��lf.,,fi lfiT e=ir �T flpft- � � 
...:.. _ ,  ? 
"I'l l  �" 

1ft Ii.  'ito lffllrtnlf : � ir.r TJ' 
TJ' � � lfiT �m. Ai"IT lfiTI.f � 
� � � I 

Sbrl N. B, Chowdhury: May I know 
t he terms on which this exploration work 
is being conducted by the firm ? 

Sbrl IC. D. Malavlya1 The pros• 
pectinl in t he West Bengal basin is going 
on under the agreement under which the 
Government of India  and tbe Standard 
Vacuum Oil Company have formed a Joint 
company; we arc pa rtncrR in that venture 
up to the extent of 2 5  per cent . And as 
minera l oi l  will  be discovered , we shall 
continue to  be partners in the same pro­
portion. Of course , we sha l l  reserve the 
rilht of purchasing a l l the oi l  1 hat  i�  produced 
in the c:ountry. 

Sbrl Sadha n  Gupta: At what price ? 

Shrl S. C. Samanta: The hQn. 
.\4.iniatcr said tha1 shooting sur\'cy is being 
ca rried on in West Bengal . May I know 
whc.hcr it is being ca ri ied on in each disuict 
or whether II spcci, 1  pl acc h a •. hc:c:n selected 
for the purpose: ? 

Sbrl IC. D. Malavlya: h is being 
carried out according to a spe.:ific programme 
laid down by the St andard Vacuum Oi l 
Company expert s .  

Rubber Factory 

• 573. Sbrl V. P. Nayar: Will the 
Minister uf Def•ce be pleased to state : 

(a) whether Government have any 
plans to start a State-owned rubber factory 
for the manufacture of essential rubber 
goods required for the Defence scrvicc11 ; 
and 

(b) the estimated \'aluc of rubbcT 
goods consumed in II year hy the Defence 
Services ?  

Tile Mmlater of Defeaee <>r,aaiaa­
tloa (Slarl Tyap): (a). No, Sir. 

(b) Approximately Rs .  60 lak.hs .  

Sbrl V. P.  Nayar: May I lulow 
whether it  is not a fact that the Rs. 60 Jakhs 
worth of goods supplied for defence 
services arc made in India mostly by forci,n 
companies or arc imported ? 

Shri Tya1ri1 A few of t hem arc import­
ed ; the bulk of t hem is  made in ladia ? 

Mr. Speaker: H i s q.,.cstion is whcthcr 
they arc made in I ndia by foreign pro­
prietors or foreign compani e s. 

Shrl Tya1l: Yes. The stores arc 
al l  obtained from the Dunlop Rubber Com­
pany, and the Firc11tonc Tyre and Rubber 
Company both of whom have 101 factories 
of their own in India, and from Good Year 
Tyres and Rubber Company, and India 
Tyres , who get their products manufactured 
at one: of t he factories in I ndia .  

Shrl V .  P .  Nayar: Do Government 
consider it desirable to give orders for 
military stores, especially for rubber goods, 
to companies in which foreigners arc interest• 
ed , and which arc cont rolled by forei�ncrs 
in India ? 

Sbri Tyap: N o ,  i t  ia not on the: baais 
of forci111cn. Ou r  stores arc intended, 
tenders arc called for, those tenders arc then 
examined, and then contracts lltt liven to 
firms who can suprly the: demands. 

Sbrl V, P,  Nayar: In view of the 
comparatively high <-'O!IU of rubber l()Ods 
manufactured in India by forcipicn, and 
alsu in view of the fact  t hat all such 1ood1 
arc manufactured from indigenous rubber, 
have Government considered tbe desirability 
of llaving all the ddencc services' require­
ments of rubber goods made, by some Gov­
ernment-owned fa<.-inry ? 

Sbri Tya1i : There i� no propoi;al 
ti.,r opening any Statc ·ow�c� fa<:!-ory for 
t he rubber goods, because t hll as an industry 
which vest& in the private sector. But It  
i s  for my colleague the hon. M�sto or 
Commerce and Industry to dcadc II to I who is going to start any company or no 
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i . . .  

Mr. S peaker: Let  u s  go tu the � xt 
Question . 

Ccni11cll o f  Sc:ieatUic: aad Iadustrial 
Research 

• 575.  Shrl S. C. Sam-ta: Wili the 
Minister of Natural Resource• and Sci­
eat18c Research be pleased to state the 
steps taken so far on the Report of the 
Second Reviewing Committee of the Counci l  
of Scientific and I ndustrial Research 
Nubmitted on the 3rd Apri l ,  1 954 ? 

The Mial1ter of Natural Reaoarces 
(Shri IC. D. Malavlya)1 A statement 
giving  the required information is laid on the 
Table of the House. [See Appendix JV, 
annexure No. 1 4] . 

Shrl S. C. Samaata: The recom­
mendations of the Second Reviewing Com­
mittee arc d i v ided into two parts : one dealing 
with t he general subjects and the other 
dealing wi th  scientific and technical sub;ccts. 
May I know whether the general subjects 
have been cansiJercd, and any action taken 
thereon, by the Board ? 

Shri K. D. Malaviya: Al l  t hese 
qucst i ,ins a re hcfnrc the Special Committee 
which had been appointed to examine 
and find out how best ro i mplement the  
recommendations of  the Committee: . As 
soon as the report  of th i s  Spe dal Committee 
is  received , Govi:rnmcnt wi l l ,  of course , 
give thei r active considerat ion to all t he 
recommendat ions and take decisions .  

Sbri S. C. Samaata: When wa:: this  
Special Commit tee appointed and when 
is it expected to  submit  i t s  report r 

Sbri K. D. Malaviya1 The report 
of the Committee was considered by the 
Governing Body on 1 5th  September 1954 
and only then this Special Committee 
consisting of Dn. Bhabha , Ghosh . Kothari 
and L>iwan Chand Sharma , wa1 constituted . 
I t  was decided also by the Council that all 
l he members of t he Guverning Body also 
should be inv i ted to send suggestions .  

Shri S.  C. Samaata: May I know 
whether the fact of overlapping of re&earc.h 
work pointed out by the Board . as well � 
this Committee has been 1 11ken in to consi­
derat ion ? 

Sbri K. D. Malaviya: A certain o\'c r­
lapping in research work should be expected. 
It is not considered very undesirable by I ,. 
Scientists if research work goes on simult­
aneously at two places . Tqcre seems net 
much h11rm in that . 

Shrl C. R. Naraaimb-: I wanted 
to know whether considerable time haa oot 
elapsed since the appointment of the Special 
Committee. Therefore , I want to ask 
wbcn the Special Committee itself waa 
appoillted ? 
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Sbri IC. D. Malavl1a: ·n,c Spc:cial 
Comm.inec was appointed s(lmc time in 
September ·  1 954, as I have said . A good 
t ime indeed has elapsed since then, but 
as the problems facing them arc: qu i te  
important , some delay might occur .  • 

EntomoloriQIII Survey 

·• 576. Sbri Gopala Rao: Wi l l  the 
Minister of Natural Rc1ource1 and Scl­
-ti8c Reeearcb be pleased to state : 

(a)  whether Government have given 
any help to the Entomological party en­
gaged in survey o f  certain Himalayan 
ranges ; 

(b ) i f  so , the  natu r e  and quantum 
af help given ; and 

(c) whether the expedition has been 
;as�igned any specific task in the i r  survey ? 

Tbe Mlnieter of Natural Reeource, 
( Sbrl IC. D. Malavlya):  (a) to (c) . A 
'.'ltatemcnt giving the desi red information 
is laid on the Tab le  of the House . [See  
Appendix IV ,  anncxurc No.  1 5 ) .  

Sbri Gopala Rao: · I t  is stated in 
the statement that the expedition has been 
crganised jointly by the Zoological Survey 
of India and Prof. Mani and his research 
associates. But in my question, I had 
asked for information as to the nature and 
quantum of hdp given to the team, that is ,  
Prof. Mani and his associates, who had 
undertaken this survey. In the statement 
it is stated that the expenditure incurred 
on the officer who was following the team 
will be met by t�e ZooloJical Survey. 
What about the other expenditure incurred 
by this team led by Prof. Mani ? 

Sbri K. D, Malavlya: I have no 
information on that poi1't. Presumably 
Prof. Mani's deputation is being financed 
by the University. 

Sbrl Gopala Rao: May I know whe­
ther any report is submitted by the team 
OD the insect life in the Himalayas, the 
flora and fauna and other aspects, that is, 
r�ding the oxygen content of air at higher 
altitudes in the Himalayaa ranges ? 

Sllri K. D. Malavi)'a: I am afraid 
am unable to answer �hat question just 

now. 

Sbri V. P. Nayar: May I know 
whether in giving aid to the joint team the 
Government also gave directions as to the 
$pccific subjects in entomology which had 
to be studied in the higher alutudcs in the 
Himalayas, and may I also know whether it 
is a fact, as reponcd in the papers, that this 
team tried to study aomething about the 
fan:a s tic notion about the Himala,an 
snow man ? 

Slui IC. D, Malaviya: I do not 
remember to have seen the reference quote 
by my hon. friend, but the Director, Zoo­
loaicaJ Survey of India, may have discussed 
the exploration ,Programme with the people 
who had cane in the expedition. 

Educatloa of die BUad 

•578. Sbri Hem RaJ1 Will the 
Minister of lkl11catloa be plca1ed to lay a 
1tatcment on the Table of the House 
showing : 

(a) the main 1uge1tions made at the 
seminar on the education of the blind ; 

(b) 
0

the nature of the wge1{ions ac­
cepted by Government; and 

(c) the estimated expenditure on their 
execution ? 

The Parllamatar)' Secl'Ctlll')' to tbe 
Mbdltm' of Bdacadaa (Dr, M. M. Du): 
(a) A statement living the main 1ugeadoas 
made by the Seminar on the Education of 
the Blind is laid on the Table of the House. 
[Su Appendix IV, annexurc No. 16). 

(b) The suggestions made by the 
Seminar are under consideration by the 
Central and State Governments. 

(c) It is not possible at this stage to 
indicate the amount needed to implemau 
the various suggestions made by the · 
Semi 

Sbri Hem RaJ1 F 1om the statement, 
I find that an enumeration of the blind 
in India will take place. May I know by 
what time It will take place and whether 
the enumeration will also include those who 
arc beggars ? 

Dr. M, M. Daa: If the hon. Member 
means a census of the handicapped, then 
I may submit to him that there is a propoul 
to be taken up in the Second Five Year 
Plan for taking a census of the handicapp� d. 

Sbri Hem Raj: From rhe statement 
also find that in every major State one major 
workshop will be catablishcd. By whom 
will the expenditure be met-by the Central 
Government Gr the State Government ? · 

Dr. M. M. Dae: As I have said, the 
resolutions and recommendations of this 
seminar arc under the consideration of the 
Government 

Sllrl SadbaD Gupta: May I know 
if Government have eome to any conclullion 
about the establishement of braille preaa 
to publish literature in different languaaa ? 

Dr, M, M. Du1 I think there ia 
already a braille pre11 working in ·Dehn 
Dua. 

Sbri Sadhu Gupta: Only iD Hiadi. 
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Dr. Rama Rao: The main recom­
mendation of this seminar is to start in the 
Part A 1111d Part B States at least one insti­
tution in each. May I know if the Govern­
ment arc ac,lng to start on their own at least 
one institution in each area administered 
by the Centre ? 

Dr.�M. M. Da11 We have got a large 
number of proposals involving an expendi­
ture of about Rs. 2 crores. These are 
tentative proposals for the next Five Year 
Plan so far as the blind and other handi­
capped children are concerned. 

Buie Seh-11 

•st1. Cb. Rqhublr SJqb: Will the 
Minister of Educadoa be pleased to 
state the amount of assistance given so 
tar by the C:ntral Govenunent to 
the State of Uttar Pradesh for convert­
ing Primary Schools into Basic Sc:hool1 ? 

Tbe Parllameatary ......,. to die 
.Mbalater of Edueatloa (Dr. M. M. Du): 
N il. 

Comptroller and Auditor General 

•5b. Shrl S. V, Ramaawamy1 
Will the Minister of Fln-c:e be pleased 
to state : 

(a) whether any steps are being taken 
to • introduce legislation under Articles 
148(5) and 1 49 of the Constitution ; 1md 

(b) if so, its nature ? 

Tbe Mlnlater or Rev-ue aad Civil 
EsDelullture (Sbrl M. C. Suh): (a) 
and (b). The rnaner is under consideration 
but it is not possible to say at this stage, 
when a bill will be introduced in Parliament. 

Sbri S. v. Ramuwamy: Is it not 
a fact that in the debate in the Constituent 
Assembly relating to these articles, it was 
conceded that the position of the Auditor 
General should equate with that of the Chief 
Justice of the Supreme Court, and if so, 
whether the proposed legislation is going 
to be on those lines ? 

Sbrl M. C. Shah: I cannot say on 
what lines it will be, but it will be in con­
sulation with the: Comptroller and Auditor 
General, and as provided in the Consti­
tution. 

Shrl S. V. Rama1wamy: Aniclc 
149 provides for this that until provision 
in that behalf is so made, the Auditor­
<.ieDeral shall perform such duties and 
exercise such powers as were conferred 
on or exercisable by the Auditor-General 
immediately before the commencement 
of this Constitution. Is it  not a fact 
that aca,rdin1 'Ito the existing rules there: 

is a conflict of jurisdiction between the 
Auditor-General and the Govemon of States 
and, if so, what efforts arc being made to 
J c:901\'e it ? 

Shrl M. C. Shah: There is no sucb 
thing. As has been provided in the Consti­
tution the powers to be exercised are the 
same and the duties to be performed are 
the same as before passing the Constitution. 

All-India Council for Technical 
Educadon 

•5114- Sbrl C. R. Naraalmbaa : Will 
the Minister of Educ:adoa be pleued 
to lay a ltatcment on the Table of the house­
showing : 

(a) a list of higher Educational Councs. 
sponsored by the All-India Council for 
Technical Education ; 

(b) whether these courses are duly 
recognised by Universities, the U.P.S,C. 
and Statutoty Bodies such as the Insti­
tute of Chattered Accountants ; and 

(c) whether Government are awvc 
of the grievances voiced by the holder&­
of the National Diploma in Commerce 
against the Regulations made by the 
Institute of Chartered Accountants in 
this regard ? 

The Parliamentary Secretary to CR 
Mlnlater of Educ:adoa (Dr. M. M. Daa): 
(a) to (c). The required statement is laid 
on the Table of the Hou�e. [See Appendix 
IV, anncxure Nn. I '7 ] ,  

Sbrl C. R ,  NaraalmhaD: When do 
Government expect to have the matter 
brought to a successful conclusion with the 

,with the Chartered Accou ntants Institute. ?· 

Dr. M. M. Daa: Dis'-"'llssion is taking 
rlace between the Education Ministry and 
the: Chartered Accountants ln!titute. 

Shri • T. S. A. Cheitlar: What is 
the answer to (c) ?  

Dr. M. M. Das: "' There is a statement 
laid on the Table of the House. 

SbrlJShlv--Jappa: May I know 
whether the Diploma in Commerce of the 
Mysore University is recognised bv the 
I nstitute of C.hartered!Accountants-1 

• - Dr. M. M. Das: For the rccogrution 
of the diploma of a particular Unh·e�iry 
I must ask for notkc. 

• Hindi 

•515. Dr.• Rama Rao: Will the 
Minister of Education be pleas�d to 
State : 

(a)•thc amuunt provided for advancc­
mentfof Hindi outside India this Year ; 

(b) the names of the countries where 
professors ha,·e been sent for teaching_ 
Hindi during the same period ; and 
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(c) the total expenditure incurred 
on them so far ? 

Tbe Parllameatary Secretary to the 
Mlalater of Educadon (Dr. M. M. Du): 
(a) No separate allocation has been made 
for thie purpose. A sum of Rs. 1,25,000/­
has however, been provided for promotion 
of education and learning of Hindi abroad 
during the year 1955-56 , 

(b) No professors have hecn sent 
during this period ; 

(c) Docs not arise. 

Dr, Rama Rao: May I know whether 
any amount is being spent for any other 
Indian language for a similar purpose ? 

Dr. M. M. Das: So far as my infor­
mation goes, 'No'. 

Dr. Rama Rao: May I know why 
this special expenditure out of national 
funds for one language in the country 
ignoring other languaBC!I ? 

Dr. M. M. Das: The hon. Member 
knows that it is the national language . 

Mr. Speaker: The hon. Member, 
perhaps, knows that Hindi has been accepted 
as the national language. 

Dr. Rama Rao: May I know whether 
article 343 says that Hindi is the official 
la.nguaae of the Union and not the national 
language and by saying that it is thc: national 
languagf' you arc bringing it into contempt ? 

Mr. Speaker: Order, urder. I le is  
arguing the matter. 

n � '°'" : ro i!''1T t;a� 

ifiT � � 1IT•,pl' � � l!o 11:f o  qlo ii 
� � � �ffltf iP'ffi' t : �r. 
lfiP:ITTft. � w ;:q f;ro' � Pf f.:ru: 
lflrr � � � � � f� :jff 7:� � 

f.ti ft_� itiT � �t 'fT "(ffl ::ifT ifi, lf1fiA; 

� �� � �t lfi1' �-.rm � 
11n: ifim � -r.TJT � Pflf.t 

� t ? 

Rfiffen WIRPf W'Jft; ( 'ff flff'ft )  : � 

� fir. � q,f..,qjq',! ii ;'fl � � 

;;rt I 

Mr. Sr,aur: Order, nrder. Let 
the hon. Minister reply. 

Dr. M. M. Du, I will be very happy 
te reply to that question if rhe hon. Member 
gives notice. 

SbrJmati Reau Cbakravartt)': May 
I know on what items the Rs. 1 ,25,000· 
that has been allotted to which the hon. 
Minister has referred will be expended ?­
We are not sending any professors. 

Dr. M. M. Du: Last year also Rs. 
50,000 were sanctioned. The money was 
spent on three items, presentation of Hindi 
books to the institutions of those oounuies, 
the papncnt of salaries to the teachers. 
and givmg of prizes to good Hindi atudcnu. 
'Those schemes have been continued in the­
present year also and our respective Mis­
sions in those countries will send fresh 
schemes which will be considered by­
Govcmment. 

jg � ffll' : �T 1Jrftl'!1r ffl 
;;fl- air 1fflllJ t flfi �r ('l'1ti .mr;; � 
� � t. qt en: if.rirr itt � ;r,i\1f­
� � itft 1� � � ;;rr 'fm t ?  
lflrl' � � � lfiT � �  � 

�,. � � en: � � �  :.rr1f �  
f� � ifi1' � '!� �  � �  

� 7nft .rr ir,r. ? 
Dr, M. M. Da11 So far as my cxpcricncc­

gOCli, long before the country bccune­
indcpendent one of the Indian writer. 
got the Nobel Prize, writing in an Indian 
language. So, I do not think there is anv 
bar. 

Seth Govind Das: 1 t was an English, 
translation. 

Shri Kamath: Seth Gnvind Das 
will be eligi hie. 

Education Mlnl•ter'11 Absence 

•§16. Shrl H. N. Mukerjee: Wilf 
the Minister of Educatl- be pleased to­
state :  

(a) whether an y  arrangement was m adc 
for holding c:harsc of his Minittry during 
his recent absence abroad ; and 

(b) if so, who w11s so in charge ? 

The Parllameatary !iecretary to ta 
Mlalater of Bducati- (Dr. M. M. Da•): 
(a) Yea, Sir. 

(b) Dr. Syed l"\ahmud. 

Sbrl H. N. Mukcrjee : May I know 
what were the rcaaons for not permitt ing 
a Deputy Minister appointed during the 
reccs, to do what wu obviously h i �  job . 
namely, deputising for the  Min i!llcr  in thl" 
la1 ter's ab�ence ? 
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Tbe Deputy Mlal1ter or Education 
(Dr. K. L, Sbrlmall) : The O !puty Minis­
ter haJ j u , t  taken over and i t  was rropcr  
t r1&t II m·,r.: :,c-, :rienc!d M inister o Cabi­
net rank .,h .1 .i l J  have been put in charge . 

Mr. Speaker : I t  was a question of 
i nternal arrangement . 

Retrenchment of Clvillali School 
Ma1ter1 

* 517, Shrl Keebavale111 1 Will -the 
Minister of Defence be pr  :.scd to state : 

(11)  whether notices of discharge or 
1 c rmin1tion of s : rvices have been served 
0 . 1  a luge numh: r  of Civ i l ian School 
Masters ; 

( b )  i f  so , how many have been served 
with such notices ; 

(c) what is the dur11t i41n of ser\' icc 
rendered by most of them ; and 

(d) whether any representation has 
been made requesting the withdrawal 
of such not ices and i f  so with what re­
sults ? 

The Mialater or Defence Or1aai­
zalion ( Sbrl Tya1l) : (a) and (b), 
N.>tic:s of lermination of service were 
s ., rvcj on 202 C iv i lian School Masters . 

(c) Ranging from I to 6 years. 

· (d )  Rep resentations have been made 
requesting for the withdrawal of the 
notic:s .  It has not been found possible 
to accde lo the  request . Efforts have , 
however ,  b:en made to ahsnrb as many of 
r he School Ma,ters u poss i ble i n  alterna­
tive apponilments. 

Shr i Keahavlliea1ar : Can we have 
an a;surancc that alternative jobs will be 
L>c1.1d  f., r these d ischarged persons and 
wl\cn they arc so found their services 
will be deemed lo be continuous ? 

Sbrl Tya1i : I n  the month of J une 
about 33 were dec lared surplus and a l l  
of them w.:rc  absorbed .  I n  July , 184  
,vere surplus and 95  of them have been 
absorbd i n  service. If alternative jobs 
.arc fou n cl and within a short period r 
shal l try to sec that  1 he i r past services 
.arc also c,,untcd. 

'lt \l'Rf ffl : � � �  IP: �  
� fiRr tr!il' i f1li lif fof,.MaM 
em If it, t� � !SITT � 
� � ��i-twim;;illf ? 

1ft ""8ft : ;;t)' (t I 
Sbrl K. C. Soclla.la : What reasons 

led to the 1iv ing of notice to these school 
masten ? 

Shri Tya1l : When these civilian 
school masters were employed they were 
told that they were being employed against 
t emporary posts and that these posts arc 
1r:nerally reserved or combatants. As 
sooa as the combatants were surplus aad 
could take over these pos ts  the civili,ans 
had to go. 

Defence Tralaia1 Ceatrea 

• 511. Shrl D. C. Sbarma : Will the 
Minister of Def'eace be pleased to 
1tate : 

(a)  how many Training Centres arc 
maintained in India for 1 hc A 1 m v  ar,d t h e  
Ai r Force ; and 

( b )  whether it is proposed 10 open any 
more Centres of this nature ? 

The Mlal1ter of' Defeace (Dr. KatJuJ : 
(a) Army Force 6 5 .  Air  Poree 1 2 .  

( b )  Yes, b u t  n o  decisions have yet 
hecn taken on any of r hc p wposcd addi t ional 
cent res . 

SJari D. C. Sharma : May I know what 
is  the scope of the training at these centres ? 

Dr. IC.atju : It is a very wide question 
and I would l ike to have notice. 

Sbrl D. C. Sharma • May I know 
how • many persons were benefited by 
this training at the Army Unit! and the 
Ai r  Force Units ? 

Dr. KatJu : I hav� n,,t got th t· fi<turc:s 
just now. 

Shrl D .  C. Sharma : May I know if anr 
technical personnel is imported from abroad 
for the purpose of this training or it is im­
parted only with our countr�• .,csources ? 

Dr. ICatJu : So far as technical per­
sonnel from abroad is concerned I do not 
think so.  

� � ·  : iflfT  � � � 

� iti)f �� ffiif lliT fiAn: f1li1fT ;;JT 

� t, ffiRi � � �ffl � tF-Pr 
� � � mm Jl .,.. ;;rr,rr � � 
� lf(l '! a fmfr ti:r,;r � ? 

Tobacco Ezclae Daty 

•519. Shrl Dabhl I Will the Minister 
of FiDaaoe be pleased to state when 
Government prop0Sc to appoiDt the 
Expert Committee, recommended by 
the Taxation Enquiry Commiuion , to 
go fully into the quc,ition of 1he "capa­
bil.ily' criterion of tobac:c:o for purposes 
of levyina excise duty thereon ? 
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The M1Dl1ter or Revenue aad Det'ea­
ee Ezpeadltare ( Sbr:I A, C. Gaba ):  
The question of  appointing an expert 
Committee on the l ines recommended by 
t he Taxat ion Enquiry Commission, . t<> 
review the working of the present exc:ssc 
rariff' on  tobacco, is  under Governments' 
active consideration. 

Sbrl Dabbl I May I know h�w· long 
will it take Government to appoit t t : . i:  
Committee ? 

Sbri A, C. Guba I I may say that we 
have accepted the proposa l  but we a rc now 
processing the thi!)g, .. Some inter­
departmental consultataon 11 also ncceuary 
.aod it may not take a long t ime to come to 
� flnal decision as re1ards the personnel 
11nd the rcrm, of reference of the Com­
mittee. 

Sbri Dabb.i : May I know whether 
it is a fact that according to the Taxation 
F.nquiry Commisson, the complaint a1ainst 
this 'capability criterion' is that similar 
varieties of tobacco arc taxed dlft"ercntly 
io different areas , that classification of 
,,arictics made as  to their utility is faulty 
.14nd that frequent revisions arc being 
made in the classification involving unccr­
a ainty and risk to business people ? 

Sbri A, C, Quba : Certain com­
plaints have been received by the Govern­
ment and also complaints were sent to thi: 
Tax.ation Enquiry Commission. But the 
difficulty is that we previously used to 
Jcvy excise duty on intended use but  
t hat also was not found to be quite saris­
factory and then, in 195 1 ,  we came to 
r his capability standard. We arc receiving 
ccnain complaints but I can say the Taxa­
tion Enquiry Commission has come to the 
conclusion that intended use would not 
be a satisfactory substitution . In any 
case they have approved of this capability 
standard and the complaints will  be en­
quired into by the Commirtce when set 
up. 

Sbri Dabbi : May I know whether 
the proposed expert committee will include 
representatives of the trade ? 

Sbri A, C. Guba : Y c:s, I t hink 
50. 

Mr. Speaker : Shri Vittal Rao wanted 
to say something. He may put his  l qucs­
.tioo. 

Sbri Vlttal Rao : I wanted to put 
1 be same supplementary that has ju�t  now 
been put by my hon . friend . 

Sbrl N, B. Chowdhury : May I know 
whether Government is aware of com­
plaints that some people who arc pawing 
tobacco for domestic consumption arc 

. lx:ing harassed by excise inspectors in 
. d ifferent  parts of t he counu y ?  

Sbri A, C. Guba : That does oot 
come within the purview of this question. 
At the same time, if there arc complaints 
from tobacco 1rowcrs, there are also C()Ul­
plaints that taking advantage of the home 
coruiwnption quota, some of the tobacco 
growcn try to cradc excise duty. 

Mr, Speaker : What wu the reply 
to the last supplementary by Shri Dabhi ? 

Sbri A, C. Guba : Shri Dabhi asked 
whether any representative of the trade 
will be taken on the committee. I think 
that is tlic recommendation of the "Taxa­
tion Enquiry Commission and we shall 
take some representative of the trade on 
that committee. 

Sbrl D. C. Sharma : h it no1 a fat.'1 
that when complaints arc made a1ainst 
some people in the Department ,  thcv arc 
referred. to the very same person, for in­
vcstiganon ? 

Sbrl A, C. G11ha : Not necessarily . 
1f the complaint  i, again1t a particular 
officer, the practicr is to send some other 
officer to enquire into the complaint . 

• ,90. Dr. Satyawadl : Wil l  the M in i s­
t e r  of Def'ence be plca�ed to state : 

( a )  t h t· names of th(' Cantonment 
A<>ards " here facil i t ies of 'A. eckly rest , 
Prov ident Fund. uniform� and free educa­
t ion arr. m•1 prov ided "" ·rar to thi.- ClasdV 
employees ; and 

r b )  what steps Government prupo�c 10 
to n ikc to pro,·ide thl' 111mc ? 

The Minl1ter of Def'ence Or,aalsa­
tion (Shri Tyad) : (a) A statement g iv ing  
the  requ i red informat ion i s  placed on the 
Tab le .  ( Su Append ix  J V .  anncxurt· No. 
1 1\) .  

( 1' ,  Tre  Cantonmc:n1 Board s have  l , ,·en 
adv isrd to provide. as f11r ai; possible .  al l  
such faci l i t ies to Cla,s I V  employ�� and 
to i mprove thdr cond it ions of scrvii:c. 

'ITo � : f:iR ;;J1T(T tfT � 

,�ft rr. �� iiT ��r m �  
iltl �lfT � 1f1" lfi1I" � ilITTfT t I r,qr 
� {ff <Rllf "� t:t� ifi � 3{ � 
� .rr � :jfTffl. � ? 

"" """' : � f�ff� Iii fflJT1f 

� '!cf lfi"Z� ifti lliT t "'" 
� �� if rn t ililf  � �  
� "Jl"T � fJmmfiti�� 
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fro .Jll1f, Im � �  ot>T lf� � 

� �lfT 111iT I Ai "" :it '1-W. t � � .rr.r 
:Jl1'lf ? 

Sbrl Kamatb : With a v iew ro pro­
vidiniz such faci l it ies in  adequate measure. 
w hat steps have been taken by Govern men t 
to\\ards the democrat i sat ion nf these 
Hoards so far as their  constitution and 
int,:rnal administrat ion arc concerned ? 
In the la5t Parliament a committee ,us 
appointed in this connection. What has 
happened to that committee's report and 
recommendations ? 

Shrl Tyarl : A s  far as th ques t ions 
pertaining to the civi l  area i n  t h ,; canton­
ment boards arc concerned . orders have: 
been issued by the Defcnc , M i n i s t r y  that  
a l l  those cases must he decided 1-v the 
civilian committee, 'l'l h icl1 i s  dnmfnated 
by non-officials or elected mclT'hcrs .  The 
rest of the matters which general ly  pertain 
to rhe barrack area arc surely decided by 
the board w here the maiori t,· i s  that of the 
nominated members. 

Ez-S .: ,  , , e ,u .:11 

• 597. Sbrl D. C. Sharma : Wi l l  
t he Ministe1 of  Defence he pleased 1 0  
state : 

(a) the number llf eX- Sl' I  \' iCl'mcn re­
leased from former Indian S tates Forces 
in PEPSU \\ ho have been provided 'l'l ith 
land (in terms of bighas). both i n  i rrigated 
and non-i rrigated areas from the Ist Apri l ,  
1 9"' 9  to the 3 nt March.  1 95 5  : 

(b) the amount advanced "' l'HPSU 
out of the sum earmarked for grants 10 
the States for the purpose of rehabi l i tation 
of �x -servicemen ; and 

(c) how th i s  money has been SP<'n t h y  
the PEPSU Governmcm ? 

The Mlnlatcr of Dcfcn c:e /Dr. 
Katia) 1 (a) Three Land Colon ies �i l l  he 
formed in Patiala, Kapurthala and Sangru r 
Dlstric:ta for settling 300 ,x-serv i�mcn 
on Tenant Fa1 ming Co- operath·e bas is .  
Hach Colony 11 i l l  cons ist of  5t:05 b ig  has  
( 1 1 80 Standard acres), of  " hich "' 7t 
highas ( 1 0  acres) of tube'l'l ell  i rrigated 
land wil l  be allotted to each set tler for 
cult ivat ion and in ca.:h colony K s �  highas 
( 1 80 acres) \\ i l l  te  used for homesteads. 
village sites.  roads. playg rounds.  etc. The 
allotment of land is ex pected tu  commence 
in  Octobe r 1 9 5 � .  

( b l  A Joan o f  R s .  l lakhs has hcen a<l ­
nnced to PEPS U (,o'l'cmmenr for dc­
,·cloping the abm·c colonies .  

(c) N,, expenditu re- has yet been in­
curred. 

Shrl D. C. Sharma : Ma,· I know i s. 
the Governmen1 is a\\•are how much money 
will be advanced by the�PP.PSU C.o,·em-. 
ment for the consol idat ion·of thesc colon ic5 ? 

Dr. Katlu : I do not know that . 

Shrl D. C. Sharma : May I kml\'v 
'I\ hen t his scheme wil l  be implemented 
and " hether al l  t he ,x-scrv iccmcn 'l'I i l l  he 
settled on these colonies or there wi l l  hc 
some persons 'I\ ho will be left over ? 

Dr, Katlu : The Scheme w i ll come 
in to operation from Octol:cr  1955 .  As to 
whether it wi ll exhaust all the number!. 
of ex-ser vicemen. I requ i re notice. 

. Sbrl D, C. Sharma : May I know 
rf the Government has any scheme in hand 
for the good of those 1111, ho  w ill not be able 
to take advantage of this  colonisation 
scheme which i t has hrou1.1 ht into being ? 

Dr. Katlu : I requ i re notice of th�s 
matter also. 

� � W. : ffl � lf  
mt O t'.l:f O � 0 •!fr /;ff ifft 111' f "'fll'T ;;rrq1T1' ? 

Wfo � : � 61ft !lfl't o  0.:-1 o � "  

� atft # ltil' � �f ;rgf  f. I 

Aaanament Committee on Buie 
Bducatloa 

•600. Ch. R .. hublr Sln1h : Wi l f  
the  Minis ter  of  Eduelltlon hl, pleased t •> 
state : 

(a) \\ hcthcr  the  Assessmen t  Com -
m ittee of the Cent ral Advisory Board on 
Basic F d u cat i nn has submitted an y report ;. 
and 

( b )  if so, the nature of the 1 ccom­
menda1ions made b y  the Committee ? 

The Parllamea�ry Secretary to 
the Mlnlatcr of Educall- (Dr, M. M. 
Daa) : (a) No. 

(h) Docs not ar ise .  

Ch. Rashublr Sln1h : May I know 
how long wi l l  t he  comm i ttee take tu submit 
i ts  report ? 

The Deputy Mlnlatcr of Educ:atl­
/Dr, JC. L, Shrlmall) : T he comm ittee 
i s expected tn subm it the report h y  the end 
uf December. 

..A • - • .::.. ? .. , � nl1f : 1{ff' "'I t  \f.i1,Uj ij j'ij j (j 

'it '1ft 1117 � ir 51'� � ( I 

.. """' : im lll'Nifi �-
111'4 1 fo!) t ? 
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'ff Wf Wat' ;;ft � I 

"'1fW .. � lfil,f ffl it- ,i'� 

�" �- ? 

B,racuee Property A1nement 
0 561, Sllrl Bllut Danhaa (o,r belu,/f 

of Sbri Krl1haacbarya Jo1hl) : Will 
the: Minister of Finance be: rlc:asc:d 
to srarc: the: �tc:ps taken by Governmen t 
after the: ratificat ion of the: evacuee Pro­
pertv Agreement w i th Pakistan on the: 19th 
May, r 9 5 5  for rhe  t ran�frr of E,•acuee 
Hank accounts  ? 

The Minuter of Revenue and Dc­
t'ence E«penditure ( Sbrl A, C. Guba) : 
The drafts of implementation instructions 
to be i ssued wi th rc:fercnec to th is  Agree­
ment have bccn frc:pan:d and we arc: awair­
ing the ,· ie\\ 5  o the: Pakistan Government 
<>n them as well as the draft of their im­
plementation instrm:tions. I t i s  proposed 
that the: ncccssarv not ices and inscmctions 
would be: i ssued· s i multaneously by th i s  
Go,·ernmc:nt as well as t he Government of  
Pakistan in  t heir rc:spccriw countr ies as  
soon as they arc finalised .  

'ff 'lf'Rl' QA : ir� � if\"  � � � t Ai �  'l(ifi(l (ofilt ri � � � 
� IR <f1li � f� ii' � ifi1f !Pmt ft' 
t I ffl ll"Jfi � if(f;;JPf1fi� � Ai � 
if;l ffl � � i ? 

'" � o wt o  'W : � 61fi m � 
� ifiT l(..:«i.fe� � -ttY Pf � I "1rr m � � lfiT1f � � rrr t 

lit �  m : ffl � \lfi (l •-trif 

� iil'�r � m i �  ir cm� 
� lf. � � � � lft' �  
� ;;JT 7m' �. ? 

'ff � o * o  'W : � � � 
f<s.r"r"'i",., � � � �' l'fif 

� � ir � � r{ eitr m � 
� � if � 'lf<ffi lft' Ai'lf 'Tlf I 

All these are now 11:Jder the c,,n i idcr­ation of both the: Governments. 

Sbrl Kamath: Is the Deputy Mini s­
ter in a position to a15urc the House that 
a s in some other cases, thouFh the agree­
ment is bilateral, its implementation wi l l 
not be uni lateral · ·- by India alone: i' 

Slari A, C. Guba: That is why we 
a rc waitin1, W c have not yet received 
their  draft instructions and the approval 
of our draft, and so we have- been waiting 
for it. 

Hcadma1ten' Seminar 

* 592 Sbri Bball.t Danb- (rn 
bel,a/J o/ Sbrl ICrlabucbaryaJoul)r Will 
rhc Minister of Education be pleased to 
s tate : 

(a) the main recommendations made­
in the Headmaster's Seminar held at 
Hyderabad i n  December, I9S4 for the 
improvement of the Secondary Educa­
tion ; and 

(b) whether G overnment have ac(;cptcd 
them ? 

Tbe Parliamentary Secretary to 
tbc Mlaiater or Edacadoa (Dr, M. M. 
Du) : (a) and (h). A statement is laid on 
the Tablc ofthc Lok Sabha [S11 Appcndix 
IV, anncxurc No. 19) 

.t 'atW ""' : � f"1'fm ifiT 

fofUPf ffl 1f Aii'AT � ffl ""� 
t llW lflfl  ...... ffl ii' � � �  
� lf7Tlf1T f� ;;JT 1lf t ? 

ffl'1T � (Wto . 0  qwo 
� ) : ;;fi �. � � lfl' t.tlRl2-M 

� ?f.ftr � � �. If( �­

ire ... 1 ;;rr ¢ t m it � , fiti .-m 
llt"f 1f :.fr imr� i' � ffl � � '1frvRf 

;p- � �ftl1TT I 

Sbri S. C, Samuta: May I know 
whether any representative: of the Ministry 
joined this seminar ? 

Dr. IC. L, Sbrlmalll I do not have t�e 
complete l is t  here, bur l am quite certain 
that for some: time the representative� 
of the Ministry were there, Mr. Pires . the 
Via,-Principa l of the Ccntr,J Inaututc 
of Educat ion was conducti111 r hc Semi­
nar .  

Sbrl J-cblm Alva: Sir, 1 have been 
authori1cd by S hri Gidwani ro rut quce­
tions Nos. 563 .And 591 s i a nding in hi, 
name. 

Mr. Spaker : Has he produccJ the 
necessary awhority !' 
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Slari Joachim Alva: Yc:s .  S i r. 

. Mr Speaurr Thc:n he: may put quc:s­
uon No. 563 fint. 

Bud1eti111 Defect, 

•563. SllriJoachlm Alva (on be""4{ of 
Slari Gidwaal) r Will the Minister of 
Defeace be pleased to state 

(a) whether the attent ion of Govern­
ment has been drawn to the recommenda­
tions of the Public Accounts Commit­
tee at  pqc 3 of their Ninth  Report about 
the unsatisfactory standards of bud1cting 
for the Defence Services ; and 

(b) if so, what s teps have hec:n ta&kcn 
to effect :in  improvement i n this 
regard ? 

11ae Miaiater of Defeacc (Dr, 
.KatJ11): (a) Yes. 

(b) Appropriate instructions have been 
issued to all tho1c who arc concerned with 
the preparation of the: budget estimates . 
Various measures have been taken to ensure: 
that the information on the basis of which 
the budget estimates are prepared js 
regularly and correctly furnished by dltrc:r­
cnt authorities, For cJta111ple arrange­
ment has been made for obtaining bi ­
m�n�hly �tatcmcnts from the High Com­m1s11on in London and the Ministries 
rcsJ>:<>nsib_lc: . for procurement of stores in 
Inda�, andacating their expectations re­
garding supply of dilfc:rcm stores. Steps have been taken to expedite: the finalisation 
of wobks projects and the issue of necessary approvals at lcasrthrceor four months before 
the: bc:gin�ing of the yea r to ensure: tha&t 
th� . prov1s1011 made in the: hudgc:r i s  ful ly  
U tilised. 

. Shri Joachim Alva: Are the: spc:ndin:� 
de�aruncnrs awarding work i - lflati ,1g their estimates ? 

Dr. KatJu : 
the question, Sir. 

cou ld not follow 

Mr. Speaker: Do the: spending depa1r 1 -
mc:nu subf!1it inflated proposals for the 
budget prov1skm ? 

5 
Dr . . lCatjur My hon. friend is referring to 

Pend�na departments, There a rc numerous spending departments. 
Mr. Speaurz He may reply so far a� the quest ion is relevant  to his Ministry. 

h 
Dr. ICatJu : I am concerned only with t c Defancc Mi iatry. · 
Mr. Speaur : The spending depart ­mentmay bcconfined tothc Defcncc Ministry. 

Dr. �Ju : �n  the Committee's re­
po_rt 1pecn1c mention was made onJy of two 
rhinga: one wu regarding storr-11 and 

secondly about works, and we ha,·c 1 ake'.t 
�pecafic measures to see that there should 
be no m•er-cstimating on those items. 

Sbri Joachim Alva: Arc adequate 

arrangements made for the proper storage 
of the bulk of defence s tores at present 
lying in the open exposed to i nclemencies. 
ofweather ? 

Dr. ICatju: I can answer that qu,·� t ion 
but i t docs not arise our of the Public 
Account s Committee's Report .  

Sbrl Joachim Alva : I am quotin.lf 
from the public accounts Committe,:\. 
Report. 

Mr. Speakerr Order, order. N,, 
a rgwnent on that. This question was put 
a fcw days back and answered hy the 
Deputy Moister. 

Bu1laea1 Maaqem-t -d lnduatrial 
Admialatradoa 

•5,1. Sllri Joac:him Al•• (011 bel1alf 11/ 
Sbri Gidwaal r Will the Minister 
of Bduc:atloa be pleased to lay a state­
ment on the Table of the House showing 
the amount that has bc:cn sanctioned so 
far during 1955-56 to the \'arious insti­
tutions for organising courses in BusinC$s. 
Management and I nduM rial Admini�tra· 
tion ? 

The Plll'liamentary Secretary to 
the Mialater of Educatioa (Dr. M. M. 
Dai) : The required statement is laid 
on the Table of the House. [Ste Appendix 
IV, annexurc No. 20 J 

Sbrl Joachim Alva: ls Go\'ernmcnt 
making a special effort to sec that ow: 
graduates trained abroad inb usincas adnun­
i stration and efficiency arc employed 
in these institutions as most of them 
arc unemployed a&fter the ir  return . 

Dr. M. M. Da111 We arc trying our 
hest to employ as many qualified Indi:ms 
as possible. 

Sbrl Joachim Alva: Have Go,·crn­
mcnt started a scheme by which office� 
of the Commerce and Industry Ministry 
get a short refresher counc in businCSli 
management in any one of these institution�. 

Dr. M.M. 1>111: There arc two types 
of courses ; whole-time: and part-time 
oouncs, and any body who is qualified 
sufficiently  for admission is admitted . 

Dr. Rama Raor May I know, why 
of all  the institutions in the country the 
Indian Institute of Science, Bangalore. 
has been selected for the purpose of con­
ducting councs in business management ? 

Dr. M. M. Daar I t  is not for busin(Ss 
manarcmcnr. There arc three subjects 
for which thi� �chcmc bu been started. 
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One is bus.ineaa management ,  the  other is  
industrial engineering and the third is 
industrial adminiatration. So far as 
i ndustrial engineering and industrial 
admiaiatration is conc:crncd, three of our 
institutes have been given charge. They 
arc the Indian Institutes of Science, Banaa­
lorc, the Indian Institute of Technology, 
Kharagpur and the Victoria Jubilee Techni­
cal lnsrirute of Bombay. 

Slari Jalpal Slash: Sir. under Ruic 
68  may f ask pcrmistion to put quc9tion 
No. 580 ? 

Mr. Speaker: Has he hcen autho­
rised ? 

Sbri Jaipal Slash: Sir .  under Rule 
68 if you authorise anyone can put a ques­
t ion. 

Mr. Speaker: Order, order. 

Sbrl S.C. Samaata: Sir, I have been 
authori1ed by Shri Subodh Hasda to put 
qucation No. 593 . 

Mr. Speaker: He may put t hat ques­
tion. 

Kalal Xuada Airport 

• 591• Slarl S.C. Samanta (,111 bt · 
half of Sbrl Subodh Haada) :  Wi l l  the 
Minister of Defeae be pleased to  stare : 

(a) whether ,t 1s a fact that Go\· • 
crnmcnt arc spend ing a l arge a moun t 
of money for rc:modcl l ,ng the:  Kala i  
.Kond Airpor; ;  and 

(b) ,f so, t h e  r�a ams for remodel l ing 
i t  since i t w11s construct.:d in pre-war l ime ? 

The Mlalater of Defence (Dr. KatJu· ,  
(a). Yes, Sir .  

(b) The Airfield waN not constructed i n  
pre-war t ime hut was bu i l t during t h e  last 
war and was ahandoned soon a fter  i t s  
tennination . I t  was not i n a good condition 
whc 1 the Indian Air Force toek i t over. 
The Airfield is hcing de\·clopc:d i n  order 
to ensure stfc and effect ive opcrat io;1 of 
modern aircraft . 

Slari S. C. Samaata: Muy I knuw 
what wil l  be the estimated cost of re­
modelling the a irport and whether ch-il ian 
planes wi l l  a hn he , llowcd to l a nd there ? 

Dr. ICatJw Th.: cos t  wi l l  ot· very 
considerable and l do not th ink i t  is dcsi­
rahle to mention the figure just now. 

Sbrl S. C. Samaata: May I know 
what was the recurring expenditure tb•t was 
being incurred since it  was left unused ? 

Dr. KatJu: I require not ice tu answer 
that question . 

Slari S. C. Samaata1 I s  it not a fact 

tha t  there are some unused planes lcfr 
t here for a long t ime ? 

Dr, Katju: I ,  rea l ly do not k now. 

Sbrl T. B. Vlttal Rao: Sir, I want to 
a sk a question for clarification.  The h!)D· 
Minister said that the cost for re-modelling 
will be considerable hut it is not desirlble 
to disclose the cost . What is there in the 
cost being disclosed ? It is only in regard 
to an a i rport. 

Mr. Speaker: Perha ps it refers to 
some military secret .  

Siar! Jalpal Slash1 Sir, may  I again 
raise my point of ordet. Under Rule 
67(3) any Member may ask a question 
if the questions have bccen exhausted­
May I request that question No. 580 he 
answered ? 

Mr. Speaker: Either he must produce 
:.i n  authority from the Member concerned 
or the Chair should allow him to put thal  
question if i t  is important. 

Sbri Jalpal Slap: May I request 
you to permit me to put lhat  question ?-

Mr. Speaker: I do not think it ! s  '!f 
such importance tha t  I should pcrmu 11 .  

Short Notice Queatloa aad Aaawcr 

S. N.Q. No. 3. Slarl Sadhu Gupta: 
Wil l  the Mlalater of Labour he plea sed 
to stat e : 

(11) whether the Commission set up t<> 
enquire into the Government 's modi�ca­
tions of the Bank Awa rd has submitted 
i t s  report ; 

(b) if so , the detai ls thereof; and 

(c) the action taken thereon ! 

T,be Deputy Mlalater of Labour 
(Slarl Abld A1l)1 (a) ,  .The Commi11ion 
submitted its report to Government on 
26-1-,s. 

(b) and (c) .  The 'Report i �  under 
examination. Government's decision 
thereon wil l  be announced shortly .  The 
Report wil l  a lso be published 11 the same 
time-

Slarl Saclbaa Gupta: May I know 
whether, in view of the fact th a t  the cut!I 
in the remuneration arc going to take platt 
from the 24th Aupst, Government 's 
decision wil l  be arrived at and publilhed 
before that date, and if not, whether any 
protection will  be given to the bank cm­
ploYecs against cuts ,  pending th� decilion 
of C,o\•emment ? 
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WRITTEN ANSWERS TO QUESTION Sul Abld Alli Of course we will be 
publi1hing Government's decision very 
·aoon but it will have no legal force. Neither 
our deci1ion nor the report of the Commis­
uon h11 any legal  value. We are proposing 
to come before Parliament witlt the nec:es-
11ary piece of lcgi�lation to give it lepl 
status. 

Sbrl Sadhaa Gupla: May r lcn<>w 
whether before taking a final decision , 
Gcwcrnmen: would consult the workers ? 

Shrl Abld .4.li: 1'10, Sir. We arc 
not c:enaulting the intrrests aga in b .. causc 
1hc Commission. has already taken into 
c:on6dcnc:c the rcpresentath-cs of all the 
intcrcst5 and t here should be an end ro  
these  talks . 

Sbrl Sadban Gapta: In \'iew of the 
fact that Govrmmcnt had 1ivcn an as­
surance at the time of the di1c:ussion on the 
modification of the Bank Award in this 
House- that they would ac:c:ept the finding,; 
of the Commission . mav I knnw whcthrr 
there i! iny �c,,pc for consideration of th,: 
.recommendation• or whether the quesdon 
i�  only onc of i mplement ing tho: �ccom ­
mcndations ? 

Sbri Abld All: The report i s  more 
than "ilX' pages a nd I have already said 
that iA•c arc examining i t .  The hon . 
Mcmhn may 11wa i 1  C ,ovc mmcnt ' 8  
decis ion on  that  report . 

Dr. Laab Suadaraai: The question 
put was whether Government arc going to 
protect the workers from any �ts be.:ause 
Governmenr cannot have any legal sanc­
tion behind their lieci,ions . The Minis­
ter has not answered it .  May I have an 
undertaking from t he Government that 
bccausr. the report cannot 1:-c implemented 
by them leg:i l ly witho11t lcgislatioo in this 
H,,usc , : hry wil l  give an assurance to thi s 
House that no cuts will be made befort" t h i s  
,question o f  Ranlr. Award i s  !iiqpo,·c-d of ? 

Sbrl Abld Ali s The Rill  which we 
will be brin11ing up will have provision 
for retrospective implementation C'ffcc1 . 
·nercforc , thr  w,,rkcrs' i nterests w i l l  be 
prort'cted 

Sbrl K. P, TrlpathJ : May I know 
when the decis ion is l ikely to be announced 
a�d when the lcgi,lat iun is l ikelv tu be 
imrodu�d ? 

Sbrl Abld AU: It wil l  be during the 
cu1 rent session of Parl iament , and our 
de,:ision will be rnnounccd either by the 
·end of the monrh or early  in September. 

&-IN.A Peraoaael 

•571.  Sbrl Bbapat Jba Azad: \Vii i 
the Ministc:r of Defence he pleaaed to 
state : 

(a) whether i t  i s a fac:t that a c:on 
vention of ,x-I . N.A, Personnel wai. 
held a t  New Delhi in  May. 1955 ; 

(b) if so , whether the resolutions 
passed by the convention have bccu re­
ceived by Government ; and 

(c) whether Government have COD• 
s idercd t he demand� made in the reso­
lutions ? 

The MIDl1ter of Defence (Dr. 
Katla)1 (a) to (c:) . The resolutions pasacd 
by the convention of •�-1.N.A. pcnoanel 
in May 1955 were received by Govanmcnt. 
The demands made therein wc,e considered 
and it was held that the c:oftllllions already 
granted were adequate a11P' no- further 
l i beralisation was possible. 

Andaman, 

•572. Sllrl Rasluavalall: Wil l  the 
Mini.stcr of Home Affairs ht pleased t<> 
statc : 

(a) the pri,gress made towards r he 
colonisat ion of the Andamans by peo­
ple from rhe mainl a nd : 

(b) the number of famil ies from each 
S tate of Ind i a  which have i;.cttle<i there 
under rhc Five Yea r  Plan : ancl 

(c) what publicity Government have 
given to the scheme� of colonisation in 
the various States from where the settll!'rs 
a rc to be recru i ted ? 

The Mlalater of Home ABair• 
(Pandit G. B. Pant): (a)  and (b). A 
statement conta ining the nr cess11ry i n ­
format ion i s  l a id o n  the Table o f  rhe House . 
[Ste Appendix  IV,  anncxure No. 2 1 j .  

(c,. The Sra 1es concernC"d 1hcmselvC's 
publicise.- thc schemes for .::olonisarion in rhL 
Andamam. Officers from the Anda­
mans also v i s i t  the States from t ime to t ime 
to explain r hc schemes to i ntending s,�t ­
t lcrs . 

Scholanhlpa 

• 577. Pandit D. N. Tlwuy: Will the 
Minister of Educadoa he pleased 1-1 
state : 

(a) whether it is a fact that the s�ho­
larships granted to the students llf I he 
Backward Classes arc required to be 
refunded if it i s  later proved thal t he 
income of the parenta/�s is higher 
than the limit presc:nbcd iD the �1J: -
t jo ns on the subject ; and 



350 1 Written Answers 9 AUGUST 1955 Written Answers 

Horror Comic• 

3502 

(b) if so, the total amount so refunded 
during the last three years ? 

The Parliamentary Secretary to 
the Mlnlater or Education (Dr. M. M. 
Das); (a) Yes, Sir. 

(b) Rs. 2,257/-. 

Soc:lal Welfare Centre 

•57�. Shrl RlabaD1 Keishin11 Will 
the Minister of Education be pleased 
to state : 

(a) the number of orphans i n the 
Social Welfare Centre of Kanglatongbi 
Manipur at present ; 

(b) the contributions made by Govern. 
ment towards the maintenance of the 
Centre ; 

(c) the housing arrangements for its 
inmates ; and 

(d) the scheme for the improvement 
of the Centre ? 

The Parllament.,ry Sec�etary to 
the Mill later or Edu . atlon (Dr. M. M. 
Daa): (a) 29. 

(b) Nil. 

(c) Inmates are kept in three Kuccha 
sheds. 

(d) The Centre has schemes for the 
construction of new buildings for the 
inmates and for arranging for them ins­
truction in arts and crafts . 

*�c:; o .  -n" 'tl' o  � o  � : � 

"" � � ifflr-f "'1 FIT iri� fifi : 

( ifi )  firfwn: � � lfiffl q 
�: ifiil" � � ;  w. 

( � )  �� � � iliT 
� � i � � srf� f� 
Sfctin: fun iit"A1TT ? 

� ffl'I' '"') (� � )  : ( ifi )  
� (� ) . � �f� f� li .f �  
fifi � f� � � � �;rr 
Sl ifi?: lfi'l° iit"Tlf I � � � iit"T � i  
Ai �{lfiT� -f firfwn: lffTifi fcllrr;:ff i 
'Jli� 111 fri � ,;rri7: � -� t I 
200 LSD. · 2 

•,513. Sbri R. N. S. Deo: Will the 
Minister of Home Affain be pleased to 
state the steps taken or proposed to be 
taken by Government to prevent pro­
duction of horror comics in t he country ?  

The Mlnlater or Home Aft'airl 
(Pandit G. B. Pant): A ban has been 
imposed on the import i nto India of ho . , or 
comics from abroad, under Section 19  
of  the Sea Customs Act by a notification 
dated 8th June, 1955 and it is further pro­
posed to introduce a Bill in the Parlia­
ment for this purpose shortly. 

·� t"t. -n' 1'11fflf "' � : � 
fflffl ll'"IT � � iti't FIT m fifi � 
� ,J.fllTcfi f� ri fqf� �Ill 
� � rn i r� � � m:­
� fcm,nrt ifiT � �� rn ifiT 
f� � f ? 

ftrlRT 1'9') • � ( 'IT O  q1' 0 

qif o fflf) : �. ;;ft" I 

National Physical Laboratory 

•595. Pandit D. N. Tlwary: Will 
the Minister of Natural Reaourcea and 
Scientific Reaearcb be pleased to state : 

(a) whether it is a fact that a Rain 
and Cloud Physics Research Unit has 
been set up at the Na.ional Physical 
Laboratory Delhi ; 

(b) whether trained personnel i• 
availa.,le for the purpose ; and 

(c) if not , whether Government 
p opose to appoint _foreign expens to man 
It ? 

Th Minister or Natural Reaour cea 
(Sbri K. D. Malaviya)1 (a) Yes, Sir. 

(b) The Offi:er-in-Charge of the Unit 
is a qualified scientist . It i s also proposed 
to depute two technical officers to Australia 
for Lraining. 

(c' Does not arise. 

Octrol Duty 

. •596. Sbrl RI 1hsn1 1Cela1lla1: Will 
the Minister of Home Affairl be pleased 
to state : 

(a) whether it is a fact that t' e Govern­
ment of Manipur instructed all palice 
outpost& at Mao, Kang okpi, Biahenpur 
and P Jllel not to allow entry of iron a · r•p• 
cigarettes and other commoditiea liable to 
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octroi duty without production of octroi 
receipt from Imphal Town Fund Office 
even though the goods arc meant for areas out1idc the Imphal Town Fund Arca; and 

(b) i f  · ao, the action taken for re­moval of this difficulty ? 
TIie Mbdner of Home Affaln 

(Paadlt G. B. Plllllt)i (a) No. 
(b) Docs not arise. 

Boab for Neo-Llter11te1 
•.DL{ Par. dlt D. N. Tlwaey: Sbril.Jlaaaa Raman: 
Will the Minister of Educadon be 

pleased to lay a statement on the T,.ble of the House showing ; 
(a) the number of books for Neo­

l itcrates which have been submitted to the Secretary, Folk Literature Committee in connection with the prize competition this year; 
(b) the names of the regional lan­auages in which the books have been IUbmitlcd ; and 
(c) the number of prizes awarded ill each language with the names of suc­cessful competitors ? 

· The Parllameatary Secretary to the Mlalatu of Bducadoa (Dr. M. M. Du): (a) to (c). St tcmcnt is laid on the 
Table of the Houac. [ Su Appendix \'.V, annexure No. 22]. 

Scheduled Trlbe1 
•599- Sb.Tl Rl1h-1 . Kelshins: Will the Minister of Home Afl'alr1 be pleased to state : 
(a) the amounts of money allotted by the Government of India during 195 --56 for the welfare of the Sche­duled Tribes of Manipur ; 
(b) the amounts expended and lapsed out of the C ntral grant• sanction ·d for 

thia purpose during 1953-54 and 1954-55 ; 
( c) the reasons which have caused the lap.,e of the money ; and 
(d) the meuurcs adOPtcd by Govern­ment to prevent recurrence of it in future ? 
Tl-.e .Mlalaur of Home Affafra (Pandit G. B. Pant): (a) A tentative c iling of Rs. 14 · 50 lakhs has been fixed 

darin : 19:'15-56 for the welfare of Scheduled 
Tribes ol. Manipur. Final allotment will be made after the echcmes prepared by the State Government have been acrutiniaed and approved. 

(b) to (d). A statement, containing the 
information, is laid on the Table of the House. [ See Appendix IV, annexure 
No. 23). 

Petroleum la Weat Ben1al 
351. Shrl N. B. Chowdhury: Will the Minister of Natural Reaource1 aad Sclentlffc Reeearch be pleased to state w'hether it is a fact that exi stence o� a goo� quality of petrol has been in­

dicated m the course of a preliminary 
survey conducted by the Stanvac Project 
at Ramnagar within P .  S .  Khanakul in the District of Hooghly, Weit Bcn.ir;a U 

The Mlailter of Natural Re1ource1 
(Sbrl ·IC. D. Mala•iya) : No, Sir. Messrs 
Stan�rd Vacuum . Oi l  Company arc carryu'!g out ex�er1mental shootings for reflection survey m selected areas in West Bengal .  It is too early to say anything 
about existence of a good quality petrol in West Bengal .  

New Branchea of Banlr,1 
359. Shri Aalrudha Sinha:  W'ill the 

Mini ster of Finaace be pleased to state : 
. (a) the number of applications re­ceived by the Reserve Bank of India from 

Scheduled Banks for opening t heir bran­
ches abroad during the  year  1954-55 and the number out of them accepted ; and 

. (b) the . number of applications re­
ce1v_ed du rmg the same period from 
foreign banks for opening their branches in this country and the number out of them accepted ? 

The Mlnilter of Rc•enue aad Defence Expenditure (Shri A, C. 
Guba): (a) During the period the nt April, 1954, to the 3,1st March, 1 955, five applications were rcce.ived from four scheduled bank.s for opening branches outside India, out of which two were granted, one was rejected and the other two are under consideration. 

(b) During the period, two applica­tions were received from one foreign bank. Both of them were initially rejected . One 
of them was, however, subsequently re­considered and the necessary licence was granted on the 5th July, 1955 .  

Smu11lln1 
360. Shri D. C. Sharma: Wil l the Minister of Finance be pleased to state : 
(a) whether there ' have been any cases of smuggling on the borders of East 

and West Punjab during 1955  so far ; 
(b) if so, the number of smugglers 

detected and convicted ; 
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(c) the number of indian and Pakistani 
smugglers separately ; 

(d) whether any of them held pass­
port of either countries and if so, their 
number ; and 

(e ) the total value of the goods seized 
at the preventive check-posts during the 
same period ? 

The Mlalater of Revenue and 
Defence lb:peildltw-e (Shrl A. C, 
Guha): (a) Yes, Sir .  

(J>) The number of smugglers detected 
and the number departmentally penalised 
during 1 955 (up to the end of May 1 95 5) 
were 235 and 1 89 respectively . There 
were no convictions in a court of law, as 
no prosecutions were launched. 

(c') Out of235  persons mentioned in (b) 
J I9 were Indians and .I I 6 were Pakistanis. 

(d) Out of 235 persons mentioned 
above, available information shows that 
1 54  persons held passports. 

(e) The tota l value of goods seized 
during 195 5 (up to the end of May 1955)  
was Rs .  6'tl,278/- .  

lndo-Pallllatan Travel 

361 { S1i1rdar Iqbal Singh: 
' Sbrl D, C. Sharma: 

Will the Minister of Home Affalra 
be pleased to state : 

(a) whether it is a fact that many 
cases of illegal entry into India of persons 
without valid travel documents  have 
been detected reo::ntly on the Indo-Pakistan 
borders ; and 

(b) if so, the number of such cases 
that were reported during the period 
from the ISt February, r955 to the end 
of July ; 1955  ? 

The Mlalater of Home Aft'alra 
(Pandit G. B, Pant): (a) and (b) .  The 
information is being collected and will be 
laid on the Table of the House in due 
course. 

Andaman lalanda 

:a6:a. Sbrl Ibrahim: Will the Minis­
ter of Home Affaira be pleased to state : 

(a) the total strength of labour force: 
maintained in the Andaman Islands during 
the years 1952, 1953  and 1954 ;  and 

(b) the total expenditure involved 
in each of these years ? 

The Mlaiater of Rome Affain 
(Pandit G, B, Pant) :  (a) and (b) .  The 
total strength of the Andaman Labour 

Poree and expenditure thereon durina the 
financial years 1952-53 , 1953-54 BIid 
1954-55 were as fol lows :-

Y,ar Strength B,:.p,nditur, 

1952-53 
1953-54 
1 954-55  

Geolosical Slll'Yq 

Rs. 
3,55,946 
3 ,83,796 
2,99,200 

:&63, Sbri Ibrahim I Will the Mini1-
er of Natural Reaourc:ee aad Sela,. 

dfic Reaearcb be plealled to state : 
(-) whether any miqenl 

has been taken up rccdntly 
this year by the Geoloaical 
and 

(b) if so, what arc its findinp ? 

The Mlni1ter of Natural a...una 
(Sbri K. D, Malaviya) : (a) Y� Sir. 

r.b) The reports are not ready a1 yet. 
The result of surveys undertaken thi1 year 
will be published in the Annual General 
Report of the Geological Survey of India 
for 1955 (Records Part I). A copy of 
this publication will be supplied to the 
library of the House, when received. 

� ,¥. wto �� : lflfT maT 
� � i@T,f itl' ""' m flfi � 
-m:lfi' � Ifft'� �;mr mft1f � if 
llfil" cAi f.ti.r flfiif mm � � � 
inf\' t ffi s«lflli' iliT � 'fiRTfu � 
infi t ? 

ffl"1 """ ii  Win� ( ao q'l'o 
�a. ffll' ) : � fifflt7t � if 'll'1ft' � 
� 91'Ziti � if � � llft'  
� ifi few llilf � � � fiRr 
� I  

c.a.. ·  
:a6§, Shri Krialuaacllarya Joabl I Will 

the Minister of Home Aaln be pleas­
ed to state whether the Government of 
Hyderab d have publi1hed the Dilrric:t 
CcnlUII Handbooks and the Miacellane­
ous State Publicatiom ? 



Written Answers 9 AUGUST 1955 Written Answers 3508 

The Mlnlater of Home Aft'aln 
(Pandlt G. B, Put) : The Government 
of Hyderabad have not yet published 
the District Census Handbooks. They do 
not intend to publish any 'miscellaneous' 
State publications so far as the Census of 
195 1 is concerned. 

ShlppiD1 Frel1ht 

366, Sbrl Jhulu Siaha : Will the 
Minist_r of Flauce be pleased to 
state : 

(") the amount of freight came 1 
by Indian ships in · coastal and over­
seas trade during the years 1953-54 and 
1954-55 ; and 

{b) the percentage it bears to the 
total amount spent by the coun ry on 
account of freight during this period ? 

The Parliamentary Secretary to 
the .Minhter of Flnaace (Shrl B, R. 
Bhapt) (a) The total freight earnings 
of the Indian shipping companies during 
1953-54 amounted to .-

Coastal trade 
Overseas trade 

TOTAL 

Rs. 

10,82,u,ooo 
8,24,30,000 

19,o6,41 ,ooo 

Figures for 1954-55 are not yet avail­
able. 

(b) 29 per cent, 

� '\t. ITI' � fifll : ffl fsmT 
1f'lfl' � m "" ,rrr � f.fi 

(1'i" ) ffl � " t Ai �im: � 

ffim (\iffql'f) ,i "41�(11.1 1¥1 1  � 
� '!{� iliT � � �if; 
� 1't' t ;  ffl 

(liil') lITT' �, ffi" � � � 
i ffl � Aiif � � t ? 

fll"1 lhft IJ n1+1f"l1t ( wto �q'o 

�o tm) : (ifi ) ;ygj, � I 

(� )  � � -a-om I 

� � � lmft (lm(R �-­
•) ii fAlli 

� 'c; . ITI' """' ffl : ffl ""' 

1f'lfl' � i@Tif ;tt f'IT � fit; 

(ifi ) m,;r� f� • � � 
ffffl � l l

��I I <:f1fl' 1 1ifT.f ��I I  

� cf i�� � �� �  
� ili1' troli' f� inrr v:rr ; 

(� ) � � itiT ltm" � 
f� i <fh rr.r <'l1ft i ;  lin: 

( 11' ) �itil irrf� IR''ll<IT �ifi 
m� � � "l"Rft f ? 

� � ( WT o cfi1i!'II!) : ( ifi ) IR'if 
cfifi fu1ii , o �� � � 1f � t· I 

(� ) � �T lf  I 
( 11' )  � 1919 �lflf srf� � 

Bye-Electl-• 

3'9, { Pandit D.N. Tlwarl : 
Seth Govlnd Dae : 

Will the Minister of Law be pleased 
to state : 

(a) the number of bye-elections to 
the State Legislatures and the Lok 
Sabha held since the General Elections ; 
and 

(b) the number of votes polled by 
the main All-India Parties separately ? 

The .Miniater of Law and .Mlnorlty 
Affair• (Shrl Bl•-•) (a) A statement 
is laid on the T hie of the House. [ Su 
Appendix IV, annexure No. 24]. 

(b) The information is reing collected 
and will be laid on the Table of the House 
when received. 

Import Duty Rebatea 

370. Shrl Tulalclaa : Will the Minister 
of Fiauce be pleased to atate : 

(a) the naunes of the items in respect 
of which rules h ve been finalised for 
the grant of rebate on import duty on 
raw materials and the finished articles 
subsequently exported ; 



Written Answers 9 AUGUST \955 Written An,u,ers 3510  

(b) the number of parties which 
have availed of this concession in res­
pect of each of these difl'erent products ; 
and 

(c) the total value of rebate so grant­
ed in case of each of these commodi­
ties ? 

The MIDl1ter of'Revaue -d Def'eace 
Expenditure (Shri A. C. Guba) : (a) 
Presumably the Hon'blc Member is referring 
to the rules finalised under section 43B 
of the Sea Customs Act, 1 878 as inserted 
by the Sea Customs (Amendment) Act, 
1953 .  The required information is con­
tained in the statement which is placed on 
the Table of the Lok Sabha. l See Appendix 
IV, annexure No. 25] .  

(b) The number of parties who have 
made exports under he drawback scheme 
is as follows :-

Cotton yarn and cloth 
Artificial silk 
Plastic goods 
Dry Radio batteries 
Linoleum 
Others 

Io6 
5 
3 
I 
I 

Nil. 

(c) In respect of cotton _yarn and cloth 
a drawback of Rs. 89,797/13/- has been 
already paid. Claims for the following 
amounts of drawback have been made 
under different schemes but not yet 
paid :-

1. Cotton yarn and 
cloth 

2. Artificial silk cloth 
3. Plastic goods 
4. Dry Radio.batteries 
5. Linoleum 

TOTAL 

Rs. 

10,209 0 0 
4,16o 3 0 
1 ,439 1 3  o 

1 ,00,560 IS o 
566 4 o 

1 , 16,936 3 O 

�" ' .  '" l'B(!t'"' """' : � 
mn ii'it � � � !i'fT ffl fit." 
� � Ifft'  fmnr �iffif lITTTit'TIIT 
ii � �� � � flffmff 
� � f<4<.J IE4oi � � � ?  

mn "'* ti �.- ( wto q"o 
q'fo ffll )  : . t V. t . 

Scbedaled Trlbea 

272, Shrl Rllbaq Kelahla1 : Will the 
Minister of Home Affairs be pleased to 
State : 

(a) the amounts of money allotted to 
the Government of Assam by the Gov­
ernment of India for the welfare of the 
Scheduled · Tribes in Assam during 
1955-56 ;  

(b) whether any amount out of the 
Central Grants sanctioned for this pur­
pose during 1953-54 and 1 954-55 lapsed ; 

(c) if so, the reasons therefor, and 
(d) the measures adopted to prevent 

recurrence of such cases of lapse in 
future ? 

The MIDlater of Home Affairs 
(P-dlt G. B, Pant) : (a) Rs. 1 55 lakhs. 

(b) Yes, but the major portion 
of the grants was utilized. 

(c) Mainlf due to the non-availability 
of tcchnica personnel, lack of timely 
availability of material and delay in the 
preparation of plans and estimates for brid­
ges and roads, etc. 

(d) In order to ensure that the amounts 
allotted to the various States for the 
welfare schemes do not lapse, the State 
Government have been asked to prepare 
their schemes in two pans. The first 
part will include schemes which will M 
spread over more than one year so that 
once a schc,mc is approved, the State 
Government can continue to incur ex­
penditure on it even though they arc 
unable to spend the whole amount allotted 
in any one year. In the case of annual 
schemes, it has been impressed upon the 
State Governments that their execution 
should be completed within the year as 
far as possible. 

Estate Duty 

273, Sbri Tulsidu: Will the Minister 
of Fiaaace be pleased to state the num­
ber of cases registered for assessment 
of Estate Duty during the financial years 
1953-54, 1954-55 and till the end of June 
1955 ? 

The Mlaiater of Revenue -d CiYil 
Eq,eaditure (Sbri M. C. Sbab): The 
number of Estate Duty cases registered 
for assessment arc as follows :-

During 1953-54 347 
During 1954-55 . . 2, 122 
During 1955-56 (till the end 

of June 1955) 790 
Total cases registered up to end 

of June 1955 4,259 
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Forelp Nadoaala 

274- Shrl D. C. Sharma: Will the 
Minister of Home Affaln be pleased to 
state : 

(a) whether any nationals of foreign 
States have been deported from India 
during 1955 so far ; 

(h) if so, their total number and the 
names of the countries to which they 
belonged ; and 

(c) the grounds of their deportation 
from India ? 

The Miallter of Home Affalr1 
(Pandit G. B. Pant): (a) to ( c). Parti­
culars of foreigners who have been depor­
ted under orders of Government of India 
arc given below :-

Num- Nationality Grounds for depor-
ber tati.,n 

9 1 Tibetan Undesirable Social 
activities. 

1 Dubai Undesirable acti-
vities ; Smuggler. 

1 Tribal Parhan Ex-deportee ; unde­
sirable foreigner. 

3 Germans International Crooks. 
3 Portuguese . Security and Politi­

cal reasons. 

Information in respect of foreigners 
who may have been deported by State 
Governments under their own powers 
ia not available. 

Natlaaal Plan Certlflcatn 

275. Sudar Iqbal Sm1h: Will the 
Minister of Finllllce be pleased to state 
the total amount raised so far under 
the National Plan Certificates, State­
wise ? 

The Mlnl1ter of Revenue and De­
fence Eq,enditure (Shrl A. C. Guba): 
Statewise figures of total collections under 
the National Plan Certificates upto the end 
of March, 1955 arc roughly as followa :-

State 

Aimer 
Andhra 
Aa11m 
Bhopal 
Bihar 
Bombay 
Caoili 
Cutch 
Delhi . 
Himachal Pradesh 
Hyderabad 
Jammu and Kashmir 
Madras 

Amount 
(In thouaanda of 

Rupee) 

10,33 
7,78 
4,75 
1 ,04 

20,57 
2,42,44 

1,48 
2,25 

36,83 
2,04 

1 1 ,48 
1 ,79 

24,88 

Madhya Bharat 
Madhya Pradesh 
Mysore 
Orissa 
Pepsu 
Punjab 
Saurashtra 
Rajas than . 
Travancore-Cochin 
Uttar Pradesh . 
Vindhya Pradesh 
West Bengal . 

TOTAL 

Eatate Duty 

276. { Shrl M. L Agrawal : 
Sbrl L N. Milhra : 

7,04 
30,3 1 
5,71 
4,49 

13,33 
72,59 
23,89 
19,40 
2,24 

1 , 16,31\ 
7,36 

67, 1 �  

7,37,51 

Will the Minister of Fmance be 
pleased to s :ate the amount collected 
so far under the Estate Duty Act 
(State-wise) since the ut February. 
1955 ? 

The Minl1ter of Revenue and Clvll 
Expenditure (Shri M. C. Shah) : 
The total amount collected under the 
Estate Duty Act , 1953 from ISt  February 
1955 to the end of June, 1955 , is Rs . 
52,49,227. A statement showing State­
wise figures of collection is laid on the 
Table of House. [See Appendix IV, 
anncxurc No. 26). 

Deputatloa1 Abroad 

277. Shri Kamath : Will the Minister 
of Finllllce be pleased to state 

(a) the number of official delegations 
that visited foreign countries during 
the years 1952-53 ,  1953-54 and 1954-5s, 
separ ,tely ; 

(b) the breakdown of each of these 
figures, Ministry-wise ; 

(c) the total expenditure incurred on 
them, year-wise ; and 

(d) the names of the countries visit­
ed by each delegation year-wise ? 

The Mialater of Rnenue and Civil 
Eq,eacllture (Shri .M . .  c. �bah) 1 (a) 
to (d). The informallon 1s bemg collected 
and will be laid 0 ·1 the Table of the House 
as soon as available. 

Miallter'• Dllc:retlo-ry Fund 

2,S. Sbrlmad Da Palcboudbury : 
Will the Minister of Educadoa be pleased 
to state : 

(a) the total amount of grants that 
bu been made so far out of the Edu­
cation Minister's Discretionary Fund 
for the current financial year 
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(b) the amount of  grant and the 
name of each of the institution or per­
son to whom these grants have been 
made. ; and 

(c) the names of applicants whose 
applications have not yet been dispos­
ed of during the same period ? 

The Parliamentary Secretary to the 
Mln11ter of Education (Dr. M. M. Daa) : 
(a) to (c) . Two slatements are placed on 
Table of the House. [See Appendix IV, 
annexurc No. 27] 

Selamlc Refraction Survey 

279, Shrl N. B. Chowdhury I Will the 
Minister of Natural Reaourcea and 
Scientific Reaearcb be pleased to state 

(a) whether compensation is being 
paid by the India Stanvac Project for 
the losses caused due to the seismic 
refraction survey in West Rengal ; 

(b) if so, in how many cases such 
compensation has been paid up to the 
end of June, 1955  ; and 

(c) the amount of compensation so 
paid ? 

The Minister of Natural Re1ourcea 
(Shrl K. D. Malavlya) : (a) to (c). In­
formation is being collected and will be 
placed on the Table of the House, when 
received. 

Reaervatlon of Seat, for Nepaleae 
Student, 

280. Tb. Ju1al Kllhore Sinha : Will 
the M inister of Education be pleased to 
state 

(a) the steps taken or proposed to be 
taken for reservation of s ats for the 
Nepalese students in the Techn ·c  11 
Inst , tut .ons in India to fulfil the obli­
gations under the Techincal Co-opera­
tion Scheme of the Colombo Plan ; and 

(b) whether the reservation of such 
scats has been or will be made in Uni­
versities of one or more States ? 

The Parliamentary Secretary to 
to the Mlnlater of Education (Dr. M. M. 
Dai) : (a) Some State Governments 
and Universities have been requested to 
reserve scats in institutions under their 
control for the Nepalese scholars under 
the Colombo Plan in subjects in which 
the Government of Nepal desired 
their nationals to be trained under the 
technical Cooperation Scheme. 

(b) Such reservations are made in  
Univentties of more than one State. 

Iron Ore 

281. Shrl Veera1wamy1 Will the 
Minister of Natural Re1ource1 and 
Scientific Reaearcb be pleased to state : 

(a) whether it is a fact that there 
are iron ore deposits in Madras State, 
and 

(b) if so, whether any survey has 
been carried out recently ? 

The Mlnlater of Natural Reaourcea 
(Sbrl X. D. Malavlya)1 (a} and (b). Yes, 
Sir. 

War Compensation 

282, Shrl Rbbaq Kelahln1 : Will 
the Minister of Defence be pleased to 
state : 

(a) the amount so far distributed out 
of the 60 lakhs of rupees sanctioned for 
the war-affected people of the Assam 
Relief Measures areas of Manipur; and 

(b) when the distribution of money 
will be over ? • 

The Mln11ter of Defence Or,anl­
zatlon (Sbrl Tya1I): (a) Rs. 9 · 30 lakhs.  

(b) Exact date cannot be forecast. 
Although a sum of Rs. 60 lakhs has been 
sanctioned for the purpose, a provision 
of Rs. 40 lakhs has actually been made in 
the budget for the year 1955-56. Bulk 
of this latter amount is expected to be 
distributed by the end of the current 
financ.ial year. 

Development of Ubrary Movement 

283, Sardar Iqbal SID1b: Will the 
Minister of Education be pleased to state : 

(a) the amount of grant sanctioned 
or proposed to be sanctioned to the States 
·as part of the scheme for educational 
development in the country in respect 
of development of the library movement 
and establishment of a library service in 
1955-56 ; and 

(b) l h,� namc-s of the S tates to which 
grants were sanctioned durins 19�4 and 
1955  and the amount spent by them in 
th esc years ? 

The Parliamentary Secretary to 
the MIDl1ter of Educadon (Dr. M, M 
Da1) 1  (a) and (b). A statement is laid 
on the Table of the Hou&e. [S•e Appen­
dix IV, annexure No. 28). 
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(Part II Proceediap other than Questions and Answers) 

LOK SABHA 
Tuldall, 9th August, 1955. 

,,.. Lok Sabllo met at Eleven of 
the Clock. 

[Ma. SPuu:a in the Chai1".] 

QUESTIONS AND ANSWERS 
(See Part I)  

2: 02 PJII, 

PAPERS LAW ON THE TABL£ 
tl:PollT or TAIIDT COMMI88IOK OK 
:01ff1Jft7AXCIE or l'Ron:c:noN '1'0 GUND-
110 WIIDUI INDUSTRY ETc:. 
Tbe Deputy 11:nls&er of Commen,e 

ad ladastry (Slut lwump) : I beg 
, lay on the Table a copy each of 
1e followin1 papers, under aub-aec­
lOD ( 2) of section 18 of the Tariff 
ommiuion Act, 1851;  

U) Report (1955) of the Tariff 
Commission on the c.,ntlnu­
bce of protection to the 
Grinding Wheels Industry, 

(2) Ministry of Commerce and 
Industry Reaolution No. 18(3) 
-T.B./54, dated the 2nd 
August, 1955. 

<3> Ministry of · Commerce and �) Notiftcation No. 18 -T.B./54, dated the 2nd Ausuat, 1955. 
(4) Statement ,,_.,_ 

aectio 
-......- proVJBO to 

Coma:;_.18<3> of the Tariff 
plaurln IO

the

n Act, 1951, ez. 
I reasons why the documen'- referred to at (1 )  to (3) above COuld not be 209 LSD-1 

969:> 
laid within the prescribed 
period. 

[Placed in Lil>nl7'11, See Index 
No. S.-237/55J . 

STATEMENTS SHOWING ACTION TA:DK 
BY GOVZRKMJ:NT OK ASBtnlAKCEB ETC. 

The Minister of Parllamentu,, 
Affairs (Shrl Satra Narayan Sinha) : 
I beg to lay on the Table the follo�­
ing statements showing the action 
taken by the Government on various · 
assurances, promises and undertak­
ings given by Ministries during the 
various Sessions shown against each: 

1. Supplementary Statement No. 
IV.-Nlnth Session, 1955, of 
Lok Sabha. 

[See Appendix IV, annexure 
No. 29) 

2. Supplementary Statement No. 
VIII,-E;ghth Session, 1954, r,f 
Lok Sabha, 

[See Appendix IV, annexure 
No. 30) 

3. Supplementary Statement 
No. XII.-Beventh Se1,ion, 
1954 , o! Lok Sabha. 

[See Appendix IV, annexure 
No. 31 ) . 

4. Supplementary Statement 
No. XVIII.-Sixth Seaslon, 
1954, of Loft Sabha, 

[lree Appendix IV, annexure 
No. 32) . 

S, Supplementary Statement 
No. xxm.-Fifth Seaton, 
1953, of Lok Sabha 

(See Appendix IV, · annexure 
No. 33) 

8. Supplementary Statement 
No. XXVUI.-Fourth s.aton, 
1953, of Lok Sabha, 

(See Appendix IV, annaure 
No. 34) . 
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[Sbrl Bat7a :Narain llnba) 
7. BupJmlentarJ' Statanent 

No. XXXIII. Tll1nl BellloD, 
1113, of Lok Babba. 

[SH Appendix IV, annnure 
:No. 86).  

• .  8uppJ-,ui17 Statement 
No. XXX1!.-8ecoad ...._ 

111&2 ·ot Lok Sabba. 
(Sn Appendix IV, annexure 

No. HJ .  

CfflZENSHIP BILL 

•· 1,-ur: Belon we procwd 
with the !unher dlaculalon on the 
CIUzeuhlp Bill, l would like to know 
tbe tbne that will be taken by Qov. 
ermnent for reptyln1 to the clllcualon 
on tbat Bill. The balance ot tlrrw 
available II 2 houn and 117 mlnutes­
sou,hly, three bolln. 

TIie Depat, JIUDlder .. .... 
Allain (lllrl Dalar) : About one 
bour. 

Mr. 8,-k•: That meana there are 
twu houn available !or tbe further 
dlac:u11lon ot the Bill now. 

The HOUM will now p..-d with 
thfl further conalderation ot the Bill 
IIIOV41d by Pandit G. B. Pant on the 
Ith Auauat. 181111, lllona with the 
amendment to the motion tor refe­
rence to the Joint Committee. I think 
Bhrt Veeruwamy wu on bil lep 1111-
wda)'. 

8llrl v ....... , (lhymam-Re­
W-M Ilda. Cutel) : Yaterda, In 
ID1 apaech l auapsted to the Home 
that there muat be better and more 
eonpnlal relalionahlp betweeD the 
commonwealth countriee. I proc:Nd­
ecl lo refer to the lot ot our lndlanl 
In Ce,lon wbo CIOllalltute about ten 
lakhl ot the Ceylon population. ne 
BoUle knowa tbat the majority ot the 
people of IDcUua orllla In CeyloD ... 
Tamlllanl and 10 l wlab to draw tm 
attention ot the acn.nm.t lo tbelr 
IRlfhrlnp 1111d ........ 1111d ,..... 
the Govvnmet to tab . .... ....  

·ar tbalJo lldfwlnp 1a c.:,1m 1111111 tr., 

to briq them here and treat them .. 
dtizeu of India and live them all 
RIJlllble . �p to rehabilitate tbem­
Nlva. • tM Government bu been 
dolnl � tl!e Cl!le of clilplaced penona 
from Eat and Wlllt Paldstan. 

The next point I want to refer to 
II the South .Atrican problem. Jn� 
diam in South Atrtca bave been dia. 
eriminated 81ainst by the South Afri­
can Government. Thia ii a burniq 
problem and this bu been before us 
tor the pat several years. It our 
relationahlp with Britain and other 
commonwealth countries has not been 
able to make those countries prevail 
upon South Africa and 1top this � 
crimlnatory policy, what will our re­
lation.hip with the commonwealth 
countriea mean in the future? 

[MR. DsPvn-SP&AUR in the Chair) 

In th:s connection what i want t'> 
1uaes& is that the commonwealth 
countries 1hould tan keen Interest in 
the -!!are ot the people of Indian 
orifln in other cmunonwealth coun­
trie1 and see that they are not ill­
treated there. So, I 10 a step further 
in aua,estm, to create a common· 
wealth council conalst1n1 of repreeen­
tatives or the various commonwealth 
countries eo that they may diSCUIS the 
problems of the people of the ·com­
monwealth countries and eee that the 
people ot one country livm, in an­
other country are not badb' treated 
or are not dilcrimlnated a,amst. 

I 1tronal1 eupport the suuestion of 
my hon. friend Shrl S. S. More. 
Sbrl S. B. More enunciated Panell 
Shila citizenship to all tboae coun­
trlea which have accepted the prlnd­
pla ot P8DCh Shila endDClated by 
our Prime llinlster. Tile wbole 
-Id lu»wa that the acceptuce of 
Panell Shila prlnciplea br countrlea 
lib Burma. Qwaa. Ruaia. Yu,aala­
\'la and llllllfl otber comdries baa 
cnatwd a batter and more cordial 
atmoqlbere than hitherto in the wt. 
1111d this camtltut8I • llrllllPl' and 
more permanent fOUDdatlon for 1lle 
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6tablisbment of puce not on?7 
1� 

be eut but a1so in the whole wor 
lo. Panch Shila citizenship will d�, 
am sure more aood to humanity JD 

-ai and to the countries of the 
:_ in particular. So, it II a aua� 
ion which must '.be ctven very aeri­
,ua consideration by the Government, 
.nd if It la comidered hr . the Go�­
rnment and if such a citiz�p 11 
llltltuted, I am sure peace will be 
llOft permanent than DOW. 

I welcome clause 10 because it ls a 
avlllf clause. It deprives the citizen­
hip of persons who may be disloyal 
i, our country. It deals with such 
eprivation of citizenship because the 
i,untry cannot entirely rely upon 
lOR persons wbo become citiz� of 
1dia by resi5tration or by naturallSa­
on or by descent. But people need 
ot fear that those who are bom in 
us country and who are citizens of 
1is country by birth will be deprived 
r their citizenship. Nobody under 
1e sun can deprive any person who 
as become a citizen of this country 
v birth, of his citizenship. However, 
;b-clause (dl of clause 10(2) I think, 

unnecessary, because it states that 
any person hu been sentenced 1n 

�Y country to imprisonment for a 
•rm of not less than twelve months 
ithm five years after registration or 
1turalisation, he will lose his citizen-
1ip. But if a penon 1eta lesser mwunent and that after Ive years 
' resistration of his citizenship, he 
ill be allowed to remain u a citizen 
' India I require a clari8cation on 
Ii& point. 
With resard to aectlon (2) of clause 
� 1 resilter my protest, because it 
as away the rl1ht of a citizen to , to a court of law and secure Judg­ent on a decilion of the Govemmeut nnlnating the Indian citizenship. 119 clauae lnterfen!S with the rilbt of ctwea.. Be must be stven full free. 1111 to IO to a c."OUrt of law and - that • action taken by tbe Government 
not improper. 

I also Opp(l9e lledlon Cl )  of clauae wh.lcil enables a penc,n born outaide .,,. tn bP.rome a citizen of India by 

decent in the male line. In these days 
of fight for freedom and rights to 
women-filht not only by women but 
also by men-I do not understand 
why citizenship should be given to a 
child only in the male line. If the 
mother of that child happens to be a 
citizen of India, the child cannot get 
citizenship. So piia clause must be 
removed from Irie Bill. 

Regarding citizenship by incorpora­
tion of territory, I w11nt to know what 
would become of the people of Pnndi­
cherry and other erstwhile French 
pockets In India. It has been mcor-­
por11ted in India now de facto, but I 
think that when it becomes part and 
parcel of Indian territory de ;ure, they 
will also become Indian citizens. 

I have got a doubt with regard to 
section (2} of clause 1 which says that 
the chiild that ls born In a ship or 
aircraft will be deemed to have been 
born in that place where that ship or 
aircraft has been registered. So, I 
understand that that child will acquire 
the citizenship of that country where 
the ship or aircraft has been register­
ed. If a woman belonging to India 
goes to Britain in a ship and giv':5 
birth to a child, according to thIS 
clause that child will become a citi­
zen of Britain. Does it mean this? I 
want a clarification on this pol:nt also. 

I do not have other points to deal 
with and I conclude my speech by 
askina: my hon. friend sitting on th� 
other side that if Periyar Ramaswanu, 
who wu a close usociate of Maha­
tma Gandhi for more tban ten years, 
who wu the President of the Tamil 
Nad Congress Committee and who 
wu allo the Secretary of the Tamil 
Nad Cona:ress and Secretary of the 
Villaa:e Industries Association and 
who felled hundreds of coconut trees 
when Mahatma Gandhi resorted to 
aatyagraha before toddy shops can be 
deprived of hia citizenship because of 
Ilia protest against Hindi. I poae a 
question: who ehle can be the citizen 
of this country? I ablo want to ,. 
lilll'lll hlm . . . . . . 
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Mr • .....,.-8pealier: YesterdQ l 
Did that all tbil Is Irrelevant. Once 
qaJn the boll. Member .... ltllrte4 
lib this. I tblnk be may COlldude 
now. 

111r1 V......-y: I would Just 
remind my friend on the other aide 
of what Tiruvallu1ar 1111 about · 
what oulbt not to le wd lD a bJI 
auembly like thJa Parliament: 

Vagof1'0ritldll11 IIGIIAoal t1011 &1r4f' 
lollm � UiooitnoblalNlf'. 

lbrl W'8U ..._, (Nomlnaled­
AnllO-lDdlana) : This Is not only a 

welcome meuure, but le ai.o • lnnl 
overdue meuure. I do not think· &DY 
ot my hon. frianda ln tbil Bouse rea-
11191 that dtlzenablp II only provided 
for in the Conltitution for thOle who 
are born before the commen-ent of 
the ConaUtutton. We have th1I ano­
malous poaltlon that the mlldren of 
the Memben of WI House born after 
the 28th January, 1160 are without 
any dUHnahlp rilbta. 

I am loins to daal briefly with 
IOme ot the provlalona and I hope 
they will be duly conaldered by the 
Home Minlltr, and allo by the Joint 
Committee. The deftnlUon of the 
word 'penon' in 111a interpretation 
dauae 2 ( 1 )  (t> Is very �. II 
1811, "pneon" doee not inelude a body 
c>f lndlvlduala. There hu Ileen IOIM 
conftlctinl oplnloa u to whether the 
word 'penGII' 10 far U cltlzemhlp ia 
conc.oerned applte. both to a natural 
and jurladlc per111n. I un llad that 
thll matter bu been atandardJled: 
beeauae lt mllbt -n have been 
arped by 1C1111e ....-na tbet ldnee tile 
Conatltution II pverned from tbe 
point of view of the Interpretation of 
the dellnttlon of 'penon' la 11he a.. 
ra1 Cla\1111 A4 namely, panon lll­
elud• both natural and iurlldle .-­
eon, 4*taln foralcn eorporaUona all,o 
baft dtlamlhlp rllhll In thll eau11117. 
I am 11ad about tile duUlcatloa. 

I pa,Ueularly welcome claUle I. 
T"1I elaUII deala with tbe l'mUllda­
Uon of clUae1lllllp and Jt requlna U.t 
before an lndlaa eJtlDD eu ,__ 
bia eltlamhlp and � a dtlam 

of another country, be must make a 
declaration In the preseribed JIWllla' 
renouneilll hll dtizembip and that 
declaration •hall be reptered by the 
prescribed authority. My readinl of 
thii clause 8 ia tbat no Indian citizen, 
althoup be may be deemed to have 
acquired foreip eitizemhip, aball be 
deemed to have renouneed bis Indian 
cltizenahip until be first makea a 
declaration and then it should be re-
1iatered. I would like the matter to 
be made al$luW7 er,wta1 dljlll', 
bec:auae it may atill be the aubjeet of 
eertaJn eonftiethll interpretation. 
That 1a my readilll and if lt Is cor­
rect, I think it should be put beyond 
all doubt that no citizen of Inclla, 
althoulh be ml1ht have already ac­
quired forei,n citlzenahip, 'hall be 
able to renounce hia Indian cltlzen· 
abip unleaa he ftrat makes a declara­
tion and that declaration ia re,iatered. 
My reaaona will become more clear 
'Mien I come to clause I and I would 
request the patieular attention of the 
Deputy Rome Minister to m:, obler­
vationa oa clause 9. I feel that clause 
1(1 )  II a rather unneeeaar:, Innova­
tion and a limitation on elauae 8. What 
does clauee 1(1)  purport to do? It 
18)'8: 

.. Any cltizen of India who by 
naturalllaUon n,latratlon or 
othenrile voluntarily sequins, or 
bu before the commencement of 
this Act YO}untari]:, acquired. 
the clttmnahlp of another coun­
try ahall, upon auc:h ac:qulaltion, 
or, • tbe eue may be, aueh com­
mencement. _.. to be a citizen 
of lndla." 

I feel that elame 9(1 )  means this: 
Aa IOOll .. a Pft'IOII voluntaril:, -­
qulna tba cltizenabip of a forelp 
COllldr7, be automatleally - to be 
an ladlan cltizen. That, to m:, mind, 
la a neption of the prtnelpie Ill 
� 8. Cla- 8 requires tbat 
before an Indian cltbml c:u -
hJa Indian elttwnahlp, eftD tbaulh be 
milht haft voluntaril:, aequlred the 
eltmnalllp of a farelp eountr,, be 
muat do two thlnal. Be .... tint to 
mab a clec1aratlon and tbat declara­
tion ahall haft to be re,latered. But 
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nder clause 8(1) ,  if before the com­
iencement of this Act any Indian 
itizen bu merely voluntarily re­
>Unced bl.a Indian citizenllllip, ipso • 
icto be la deemed to have ceased to 
e an lndiaD citizen. I have a very 
?Kial reason why clause 8( 1 )  should 
e carefully considered and deleted. 
shall illu.strate not only the ano-

wie&, but also the dangers that may 
rise by speciJI� reference to what hall 
appened with regard to the mem­
ers of my own community. I know 

may be •id that an Act should 
lwa_vs br prospective. But, so far as 
ilizenship is concern� we have, for 
>me reason or another, left a vacuum. 
re have had no citizenship law. We 
1ould have had a citizenship law 
om immediately after Independence. 
nat is why I am asking that clause 
abould also be retrospective. If 

au.se 8 la made retrospective, clause 
: 1 )  becomes unneceaaary. 

What happened immediately after 
!dependence! I am only giving an 
cample. The British authorities 
:,ened a U. K. citizenship re,ister in 
iia country and they allowed almost 
,y person to register as a U. K. 
tizen: not only persons who have 
!Ver been to England, but people 
ho&e parents, ,rand parents or 
-eat ,rand parents have never seen 
111and; perhapa they have vaguely 
!llrd about it and knew its geogra­
t.lcal posttlon vaguely. If they 
ffe1y wrote a letter to the U. K. 
1tbortties sayin1, I am an A!lglo­
dian, they were automatically re­
ltered u U. It. citizens. It was not 
question of colour. You may be 
lllte, brown, black or blue-black. 
,u merely write a letter and indla­
lminatety the U. K. authorities will it you down u a cltfzen of the Jt. I must mention wNb re,ret 11 to some extent I blame e British authorltiel. A condition � to citizenship mast be l"lh. These people had never been rn in the U. K.; nor their parents r grand P8N!Dts nor great grand rents. There must be IIOJlle pre­riditlon of dom.lcUe; there was no mldle. As I said. the conditions ft � in the country, not 

only politically but psychologically. 
There was an impetus given and in 
the uncertain conditions, some mem­
bers of my commwuty from motives 
of sheer ignorance. not having the 
slightest appreciation of the Implica­
tions, registered because this register 
was thrown open. They did not 
know that they would stand in 
danger of losing their Indian citizen­
ship. They thought that the U. K. 
citizenship had a special charm. I do 
not know what it is. As soon as I 
heard this, I clarifled the position and 
I stopped this kind of indiscriminate 
registration. As I said. the , idea wu 
rooted that if you register as a U. K.. 
citizen, if any trouble happened to a 
member of the minority community, 
all the resources of the declining em­
pire would immediate!:, be pressed 
into service to rescue somebody in 
some out-of-the-way place in In­
diL Many people had no idea of 
leaving this country. They were re­
gistered as U. K. citizens. Some, on 
the other hand, have done it advised­
ly. 

The position now is thJs. Unless 
the Government say that no one can 
renounce citizenship except by a de­
claration and registration which are 
the conditions prescribed in clause 8, 
which are the conditions unfortunate­
ly struck down in clause 8(1 ) ,  it 
means that people who were employ­

ed in this country u Inrllan citizens 
are today, without the knowledge of 
the Government, foreigners. That 
is the actual position. The Govern­
ment do not know how many of these 
people were registered u U. K. citi­
zens. The U. K. citizenship register 
is shrouded in complete secrecy. 
Nowhere you get any Information 
about that. It has not happened. I 
know, with re1ard to the members of 
my community in the armed services. 
They were not so stupid or ignorant 
as to do this. But, I have been in­
formed that two members of iny com­
munity who are in the highest civil 
posltk.tls, have re,lstered u U. K. 
citizens. If tomorrow the Goven:.-. 
ment say, we shall comcript all ecw­
ernment aervants, thele people ma,' 
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[Shri Franlc Antbon7] 
vrry well turn l'OWld and 181, no, ID NC­
(lon 9 ( 1 )  you bave allowe.1 Me volwa­
tarily to reDOUJJCe my citizemblp, I 
may purport to work u lndlaa citi­
zen, I am re1latered u a U. X. citi­
zen and u auch, 1 am no J.on,er aa 
Indian citizen. That ii tha anamal­
ous position that would be created Jf 
clau11e 9( 1) la left there. How do we 
know that Pakistan did not, like the 
Brltisb author1tles, open a lec:ret re-
1later aaylnl that any Muallm ln this 
country could re,iater and become a 
Pakl•tanl citizen? We do not know. 
That la why I 1ay that clause 90) 
11 not only a aratwtoua clauae, but 
It I• a danproua claUH. The Gov­
ernment will not know which of the 
paop1e, ttmplo,ed orl&lnally u Indian 
citizens, contlnuin1 ostensibly to work 
a,, Indian cltlzena, have nl> ,_ 
aecreUy chanpd their citlzenahlp. 
Undar clame 9 ( 1 )  tba, are permitted 
to do that. U clause 8 la left there, 
lt meant that no paraon, even thouah 
hti may have purported to have chan,­
ed hi• citizenship, will be deemed to 
have chanl9d h11 clUNnlblp qua the 
Government unleaa he makes a de­
clarattnn and Ulat declantlon II re-
1l1tered. 

11111 B. V. .........,: (Salem) : 
May I know how any law that .II 
puled elaewhere la blndlq on uaT 
We are a aoverelp Republic. 

Bllrl Prank Antlloay: I am not aub­
mltttn1 that what they may haw 
done 11 aomethtn1 which we can In­
tervene In. What I am suqeattn1 ti 
thla. Clause D(l l ,  up till this Act 
eomes Into opentton. allows any Jn. 
dlan citizen, merely by voluntarily 
renouncln, his lndlan citizenship, to 
be deemfld to have renounced hll In­
dian cltlttnahlp. The act may nave 
1'et!n .,.i, -· It It ii voluntary, M 
Immediately aheds all hla obllptlMIS. 
Wh•thtt one would stoop to do that 
II a dllrffent matter. But, Immedia­
tely he sheds an the obliaatlons of a 
aovernment servant as an Indian dtl­
aen. I shall show this when I cmne to 
the penal clause. Government t.ave no 
way of -rtalnln,. Then are not 
� IUch persona. Oovernmeftt are 

actin, Wider fbe impreasion that they 
are Indian citizens. They · are eori­
tinwn, to let their promotiDDI U In­
dian citizeDS. I am told that • one 
member of my community-I say tbJa 
with , tbe ,reatelt re,re\-is holdina 
the hilhest civil palition because 
Government think that he Is aa In­
dian citizen. Th87 take the declara­
tion that they are Anllo-Indlans and 
they assume that they are IndlanB. 
He may even declare that be la ID 
Indian. Bow are the Government to 
verify the declaration? He knows,-1 
lmow,-that llflme of the U.K. autbort­
Uea have told, you can mike any de­
claraUon you like, we are not 1.,olng 
to disclose the fact that you are rf',fls­
tered u a U. It. citizen. He may 
continue to make a false declaratlo1&. 
There is no 'W87 of cbeckln1 It. That 
la why I HY that clause 8 should be 
there and clause 9(1)  should be de­
leted. U penon has been an Indian 
citizen, he may purport voluntarily 
to have acquired a foreip citlzC!llllhip, 
but the Government will not accept 
that renunciation of cltizenlbip un1-
the condltiona pnacribad In clause 8 
are fulftllecL 

So tar 81 clauae 10 la concemeG, It 
deala with deprivation of dtlzenahlp 
of thoae who have acquired it by 
reautration or naturalilation. I ap­
preelate the need, tor security reuona, 
tor the Government to be invested 
with powers of deprivation. TbJa 
only appllea to thOle who have ac,. 
quired citlzenab.lp rllbta by re,latra­
tlon or · naturallaation. Still, I feel 
tbat even tor thoae who have acquir­
ed citlnmhip by these artiftcial pro­
� IO to apeak. citizenship la a fun­
damental rltht. I think it 11 the most 
fundamental of ell fundamental 
rilhta. U a man la deprived at. bla 
citlnnship, then, leplly he has DO 
reuon to be alive. Because of that, 
I feel that some qualiftcation or 
amendment of some of the provislona 
of t'lause 10 ls n�. 

Clause 10 (2) (b) _.. 

"that cltben baa abown blamlf 
by act or apeeeb to be dlllOJ'II 
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�---.._...., towards the Gov-or a.uMLII""..... " 
emment establlsbed by law • •  

It is not a question of gratuitou» 
:ntJcism. We )mow that in all these 
natt.en. Government are usually 

. ded by the reports of the poUce 
:Cials. l say with regret,-I do .. ot 

it happena In all cases-that cases 
� come to my notice where the 
:i1tce • officials animated by . petty 
motives. sometimes by deliberate 
motives of hostility, �ave made false 
reports against persons who_ � abs�­
luteJy Innocent of any political acti­
vities. ,uaesting that they have been 
ruLlty of disloyalty or disaffection to 
the Government. And I also know 
lhat very often these false reports �Y 
the police have been accepted at their 
face value by the Government. 
Tnere ts no way of Government veri­
fvln1 it, and because of that I feel 
that It would be dangerous to leave 
it entirely to the subjective satlSfac­
tion of the Government as is being 
done In 10(3) and deprive this clus 
i,f citizen of his citizenship status. It 
may well happen that in some small 
plat'e some person has fallen foul 
with the police, and the local investi-
1at1n1 offker or the sub-lnspec��r 
may submit a series of false reports 
questin1 this person's loyalty to the 
State. BecauSe of that under clause 
0(3 )  the Government, if it is sa�is­
fled subjectively, can terminate that 
p,onion•s citizenship in the interests 
of public good. I feel that clause 10 (3 )  will have to be qualified. · I [eel that it should nut be left. to the •ubject.ive satisfaction of the Central Government to terminate the citizen­llhip of any Indian. even if that citi­n,nshlp has been acquired by natura­l isatlon or rearlstration. And I say that for a very definite reason. I know that the courts will not inter­\"ent' when this phrase "subjective satisfaction" ls brought in. They will not look at the satisfaction of the Government. That satisfaction nay be baseless, it may be mala fide Ind Yet a person can be deprived of :ltizenship rights under clause 10(3) n�ly because the Government says: "We are llltisfted". I feel that some 

objective process will have to be in· 
troduced; it cannot be left to the sub­
jective satisfaction of the Govern­
ment. I appreciate that Governm';Ilt 
may not in the interests of security 
be able to disclose all the reasons for 
wanting to terminate a person's c�ti­
zenship, but there may be a savmg 
clause that it may be done for rea­
sonable grounds provided that the 
Government • need not disclose 
grounds the disclosure of which �t 
considers to be agaiI1$t the public 
interest. But to leave a vital matter 
of this sort like deprivation of clti· 
zenship entirely to the subjective 
satisfaction of the Government is, I 
feel, unsat1Sfactory. 

I also feel that in clause 10(3) thls 
omnibus phrase "public good" should 
not be there. "Public good" 1s a 
phrase which is at large, which can 
be made to include almost any alloca­
tion. I feel that this vital right of 
citizenship is sought to be taken away 
by this phrase. The phrase "in the 
interests of the security of the State" 
which has accepted and recognised 
legal connotations should be introduc­
ed in clause 10(3) . "Public good" ls 
much too large a phrase which can be, 
-might be,-abused. It is a phrase 
which has alm061l blanket coverage 
something which might lead to <''•l'I· 
siderations of an Irresponsible chars,,. 
ter for depri vlng a person of his 
citizenship. 

I welcome clauses 11 and 12 deal­
ing with Commonwealth citizenship. 
I know that some of my hon. friends, 
on this side particularly, have boggled 
at It because they seek to look at 
this expr9jsion with unreasoning if 
not blind prejudice. But I feel and 
I agree with Shri More that not only 
Commonwealth citizenship, but even 
an �ension of this concept ls a 
definite move In the right direction. 
After all, under the British Nationa­
lity Act people from this country 
have been given certain limited bene­
fits as Commonwealth citizens. Why 
should we because of some unreason­
ing political prejudice, seek to 
gratuitously deprive our people of 
those few benefits? Aa I have said. 
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(Sbri PraDk ADUtonT) 
I am all in favour of Sbri More'• 
suaenlon ot extend.ina this concept 
to cover not only the Commonweeltb 
COUDtriel, but tbe countries wluch 
have aublcribecl to Panch Bhl1a. 

1n tblt connecdon, I would like to 
uk the hon. Home 141Dlater-ae it 
ber-to colllider tb1'. I feel that 
citizenahip ahould not be taken away 
rrom anyone except ti,, a• Judlcial pro­
ens and except for very, ver, 1U'b-
1tantial nuom. I lmow that thil 
Inftux from Paklttan Control Act wu 
an emer1mt muture, but I do not 
know whether Munben of th1t HoUN 
nal� tbil ii an Interpretation 
which hu been uphald b)' the courtt 
-that by pural)' executive adton. 
purely arbltrU')' o&ee\ltlve action any 
lndian citizen can bo refused-an In­
dian citizen, I am not talk.Ins of a 
Paldltanl-an entry perm.It Into thit 
country. That means In effect that 
purport1n1 to act under this m-ure 
an, executive authority can cumple­
tely arbtvarlly terminate or deter­
mine an lndi1n'1 riahta of cltizenthip. 
He mere})' 18)'1: "l refute to ,rant 
you an entry perm.It". '1'henfore, 
when we are deallna with cl1uae 10, 
with -the power, of the Central Gov­
ernment, with tbe powen of the exe­
cuU ve to tonnlnate c1tizenlb1p, I feel 
that WI ahould brlnl It within 1he 
purview of judlclal procea, or -
lhould lmpoae aome 1&teparda to 
mak• It If not a judicial proca, at 
any ra1e, a procaa wblcli ii of an 
objeetlve c:hancter, a proc-. which 
ean bo tubjocted to judicial acna�. 
not a proee11 wbleh ean be left entire­
ly to tha dlacretlon of the e:ncuilve. 

'nien I want a provil!on added to 
clauae H. Claute H la the penal 
olauae. but It JNDiab• only a falN 
declaration made under thil Act. I 
feel that ihat II not autBcl«nt. l 
have alnedy liven one example of 
members of my community who 
may, bo requlnd to make a declara­
tion In aome form. They have re­
&iltered • U. 1t. clU-. Tbe,r 
ml)' aay "Aqlo-lndlan". Theft 
11117 not bo a nationallty column In 
11\e daolaratlon and GoTVllllleDt 

presumea they are Indiana. There 
may even be a nationality column. 
They will deliberately, falaely put 
"Indian". There ia no way of cbeck­
Jn1 it up becauae Government will 
not have access to the U. K. Citizen.. 
ahlp Bepter, and that official de­
claration by a Government servant. 
became it doea not come within the 
purview of thit Act, will not Ii,! viaf. 
table with a puniabment preacrlbed 
by thla Act. 

Then, I will 1ive another example. 
I do not know wbether the Home 
Minlller la aware that I had a&ll:ed 
and I think it WU part})' becaute of 
of my inalstence on this matter that 
my friend Shri T. T. Krishnama­
cbari be1an to require foreign flrma 
in tbil country to aubmit their liata 
of employeea, Indians and foreigners. 
I know that many of theae flrma are 
deliberately 1ubmitt� false lista. I 
know that many of these firms are 
lhowtn, in the Indian quota mem­
ben ot my community who are re­
littered u U. K. citizens, wbom they 
know are not Indian citizens. I 
want to stop thia. becauae In every 
community you will 1et mia1Uided 
people. Most of these people-a 
amall number-who re,istered u 
U. K. citizena did It naturally from 
motivea of lanorance. Some few 
have done It adviNc:117. I MY that If 
a penon wanta to renounce hia dtl­
DDlhlp here let b1m do lt. Not only 
thal The aooner you leave the 
country the better. The country 
4- not need :,ou. We do not need 
you. If :,ou feel that this la not 
:,our country, the IOOller you leave 
it the better. But what happena'l' 
Thme people are allowed to cheat In 
two Wl)'I. By re,lsterin& u United 
'ltlnsdom citizens they pt all the 
bonetlta liven to forelpen. Yet, 
when the llsta are aubmltted to Gov­
ernment, the)' take their share In 
the lndlan quota. They, are llhutt:ln1 
out Indiana from their quota wb1ch 
baa been bed ti,, convention and to 
whim the forelp ftrma are wppoeed 
to wblcrlbe. I believe the fure11D 
Arma aay that they are employinc up 
to about 11G per cenl. of Ind1am, but 
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that is beinl evaded in manY flrmS. 
I do not want to name them, but I 
can give the names of these firms to 
Ule Minister, if he so chooses. later 

1 know that these people are 
:;ployed u United Jtinadom citl

d 11:ens and get an the benefits, an 
then, in order falsely to inflate the ln­
dlan quota, they put them down u 
lnd1&11&. That is why so far as this 
penal clause is concerned, 1 am su1-
sestin, a further provision. I do not 
mind if a person goes to a hotel and 
recasters himself the� fals�ly, but 
whett any declaration IS required for 
spec-1al purposes. I say that any one 
who makes a declaration falsely or 
c:au� it to be made should be liable 
to be affected by this penal clause. 
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� """ f. ii"lf'P..r imfl'flf' iiit � 
""' IP m t ffil' � 

lfRI' t ..fl mt """"' • Vl'I' " aff 
"""" fll.&6 • Ill • hr'! ..,. if.ft ""'" 
t.., • 1fff'1I' al' � .-'111 wt ..r tm 
lf;ff � ri'. ;nt twt aft �  Et �  
� v ff'l1' ar fiir1ff """· ifl'f ..t 111 
'ffl/f .r 1't ar fl .ntlrrr, ilk.. n q 
otl•ll'f lidl � 'Ifft Wlft ff'l1' 1f' I 

imir Ill marr N itPrr ffR iRffl lllt n 
..,.... � Ill �  tlw tt Q"ii" � 
it 1ffl'1fttr ;n.rtr.,; 91111T � ""'"· ll'1li 
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... ., • .,.. 111' � ""' "" 
111 flp& pa  ... . 

..... .  11' ,,.  ... ,__ _ _... 
.-nl ( I 

11111 llllldlalld Dalle (Farrukhabacl 
Dlatt.-lfortb) : 'Die only ccmdWon 
and the only qu•Jlftc•tton wblch l 
think la neceuary for the acqulaltkm 
or ,rant of c:Ulzeuhip ripta lhould 
be alle11anee or loyelty. But It 
•ppean to me that the leut ettm­
tlon hu been J19id to dua 9IP8Ct of 
the qu11tlon In the praent Bill. 
Th Is Bill INJIII to heve been Clllt on 
the model of the Brltilb N•tlonellty 
Act of lMI. But In dolnl ao, Ille 
provlalona of our Conatltutlon -
IO have been ,iven the 10-b)-, 

Due lmpartence. 1 think, hu not 
been 1lven to the condition of llle­
slant"e or lc,ya)t.y to the country end 
to tho State. The qu .. uon, however, 
IJ'lall u to whet are the crlterle by 
which loyalty or all,� ahou1d be 
judpd. That bas been la1d down ua 
the ConaUtuUon ltaelf. I would refer 
,vu to ertlcle II of the Conetltutlon 
which 1aya: 

"At the CCllllffl9hcemlDt of 1h11 
Conatltutlon, every penon wllo 
bu hil domlcUo In the terrttor)o 
of lndle and-

(•) who wu born In the terrt­
tor, of lndla; or 

(b) either or wboee perent, ... 
born lD the llff!tory of 
lndl•: or 

(c:) who bu been ordinarily' 
realdent In the territory of 
lnclla for not I• tban 1ft 
,..... lmmldlalely pnllld­
inl aucb commencement. 

llhall. be • elUun of lnd!a.. ... 
Theftfoff, mere dec:eDt or mere naw­
rallaation or any of th8le ihlDp linl· 
ly WIii not awldent lo eorafer OD a 
pe11on the rlaht or �tp. Wbat 
- neceaar .... UIII" • panon 

lhould haft a domicile in the terri­
t«T of India. I aubmlt tbat dOmidle 
la the test of alle,wiee or lo,alt,.. 
If a s,enoa bu bla beartb and home 
1n • pertleular cowmy, ae prob!lbi­
lity is--ud It JDl9' be uaumed to be 
tru-!hat that man will be loyel to 
that CO\IIIU, and -e allefiance to 
that country ln which he bu bill 
domlclle. But If a pencm baa bis 
domlc:lle ellewbel'e, then the mere 
aecldent of birth, tbe mere fact tbat 
be beppem to be born 1D tbla coun­
try, or tile mere fact that he 11181' 
happen to rwlde 1n this c:ountry or 
nen the mere feet that be may be 
the deleendant of a penon res1cllill 
In tlUI country •hould not be IIUftl­
clfflt to ,rant 111m the rilhts of cW­
zemhip. It ls only domicile. wblc:b la 
the criterion of alleatance or loyelty 
that llhwld be aullldent to live him 
tbat rllbt. 

But .. fremen of thla Bill wbile 
draftlnc it have been mare c:onc:erned 
with the British Netlonellty Ac:t of 
1N8 rether than with the Comtlta­
Uon of India. They beve not liven 
due •ttentlon to the Conatitution ln 
which the main condition laid down 
ls the principle of domicile. Acc:ord­
lna to tbla Bill. cltuemhlp can be 
eequlred ln four wa:,a. by blrtll, by 
de<Nmt, by reciatretlon and by netu­
ralillation. But the condition of doml­
c:lle 11 not ettec:bed eitbar to birth or 
to deSc:ent, or near to re,latretlon or 
to naturalisation. 

My aubnalaalCIII 1, thet It mould be 
• aoadltioa pnc:edent for all tbeu 
c:-. 'l'be hon. the Home Minia­
ter, 1ft lnlUetiq the debete, clearly 
etatecl tbat It sbould DOt be treated 
• a party meuu.re, and be expected 
the Rouse to amend the BW and to 
Improve It 90 that It mlaht become 
perfect. It may be that Uwre bu 
bftn emisration on • Iarse ec:ele from 
Peldstan-both the eutern aide end 
the WIiiem aide. Mally of tbem heve 
been Mlueead oat al the country to 
wb!dl tile:, beJon,. •-· the qu-miO!I 
...... ertea whether ·- per-
811111 Uft or haft not their domicile 
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In eutem or western Pakistan. My 
sublllilSion ia that if they • ha� left 
their hearthll and homes in cirCUJD· 
stances In which they were compelled 
1D leaw them. tile)' may, at � 
future time. like to co back to their 
own country where they have their 
property, where they have their 
baffles and other things, I am i,er­
fectly qreeable to granting them 
rights of citizenship, but then a pro­
vl!lion or an exception should be made 
in their favour, and the rule of domi-· 
rile may , In appropriate cases, to a 
certain extent. be relaxed; but the 
principle of domicile snould have the 
same importance as has bi:en given to 
it b>· the Constitution. I think also 
that there should be a different class 
Df persona-those who are mere resl­
drnts and who have not acquired the 
ri,rht of citizenship. 'Residence' and 
�tlzenshtp' have been :llstin.cuished. 
rhere are d�islons of the Sup, 
reme Court, and other courts also, 
where It has been said that mere 
rNidellff for however long a period 
dors not confer the right of citizen­
ship. Citizenship Is a special right 
rhlch can be conferred only i .. spe­
:ial circumstances and on cenaln con­
:1.ltions being fulftlled: 

Sometbln1 has been said about the 
11ht1 and obligations of the citizens 
,t this country. My submission ls 
:hat the rights and obligations of the 
,itizen.1 of this country are contained 
n the fundamental rights chapter of 
he Conatitution, as also in the chap. 
PT' on directive principles of State 
olicy. Both these chapters clearly say hat there are certain rights which are 1vailable to persons and there are "'11Bln other rights which are avan-1ble to citizens. As pointed out by II.her hon. IIPealrera, there should be w� ci..e. of citizens: thoae by natu­.. tuatlon and registration and thOSe 11 birth and deacent, '11lat la all I ave to BB:t. 

{\Pf W1( V d - ffl "' IP&  ,. ..t 
tlttt � w lll'M, n • tv • •  
tri 9 d ii .-hr-I' if m � ..t 
� � IPtT I �  111"1' n; 'Qffl 
'lit � qf 1"1ff'M, W ffll' ff  ra-;t 

m't � ;re'f � n'°lt l � ilRW f  
,.. .... lfflA' • 111 • •  - ., � 
.,, tr.I; ,tito • 111'1 ;ffl' f q qt � 
if' q ... � fl 1111' ,tl4ii1lfloi -a,ft 
l'ar t h\lff tn- l'1t' tt ..ft;ri' .. .  t\i,r1t 
111f' � f'R  � lfv ft '1 �  I ;nq- q  
it R f ?Iii lflt'ri' 'lit � ii lffllf 
'11,t 111f', fllrpft � � '1 "1t I 111 
• ffl !fit � 'ftf � " � 
'A if • q;;w • tilt f .rt ,.. r-rq f. 
q;I' U tilt f' �hlT 'fit � oitf f I 
� ifi: 311lf1T lli1'l!T (: t. � d .. 
hrtt, � tt "511' '11' """ "' fin .rt 
� tt � 9oi' !fit 'hE{lfloi "1A'Pf 
.it ff'TII' 'ftf � I � a1Tl � .fT 
rrr tt ...- � ..t "111; lll"fat tit "' � 
'" " wt ""I; IPIT. ;rv i'1 ""' n 
� � "'"""' if' <Ill' V!wM I llf'IT ;m' 
q V1l'1ri f ?Iii �  d 'II � if' n 
m m • � � in �  m 
11R ffl IR' �  ? · �  flt q oil*t,iil'lisif 

lftlll;'f 9'ffl f I ��"' ' ""'�·111• 
.. � ""' If' 11'1' in ff "1t f \Pl' llil 
{W' tff 'll � � � � m  
f I � ""'  q ffl � llil � lfmlf' 
� 1f' arr,:f lfi � I 

� U'if'lfi'\ff ( \llir 'lffl - ill '"'1' f I 
� tit q f' .rt � �  if' f. � 
111 m f' id n *t,Ri' if' f .rt t. � 
� t. � 111 � if' rtntlffl :rif 
,. ffl .rt ff-It � � 
"' """' ""' t.rri f lfil � 
llit nr hw !fl 'fflr.l' l!l � 
;q'f tsrw, ffl f I � 1ft 't,"ll'i f .rtf' 
fllT/ ?& ti J nmr in f'll!f t1;ht llf1f 
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[-.n """ fell 
• ....., � ""' lllf , .... " 'It .a n lll1f flat lll't " '-t • f 
.tr� f'I' ks t """"' ... ""' 
n .t ._t · - � - wt 
.,,. .. ""' i; "' hll'le""" lllr """ 
" 111'1hwl Ill .. f'I' .t Wl1 "'9llw 
Ill "9ft I 

D11 11. D. lalal (Baina,irl 
lou\b) : We •• c:aDalderiq a ve17 
Important mee1ure wbleh la 101n1 to 
be aent to a Joint Committee lor fur. 
the!' ClODlldanUon. Al pobated out. 
b)' aome hon. Memben, we mu1t con­
alder wb1t 1hould ettach to tbe Idea 
01 cltl&enlblp. What we lad In th1I 
BUI-ii tl.at It la the principle wb1cn 
II 1enerally ac:repted by the world, 
namely, that I penon ii riven dual 
11Hllenlhlp. '1'be Idle of dual cltuen­
lhJp ha1 come to be accepted a, an 
Idea not repu1n1nt to the requin. 
manta of cltlnn1b1p. 

HoWl!ver, the qu..Uon deNrYel 
careful examineUcm. In' the Belaian 
Act of Clllz11n1hlp It IJ required Ulat 
• pc,r1on or a le1tt1mate chlld born 
IIWft In a forelan country ol a laUlu 
havln& the 1tat1&1 of a Bellaan 1u�ec:t 
will haw the 1,1uzenablp of Belltum. 
It wlU be found that ln Belltum thll 
clt.lllLlnahlp IJ acql&lnd by birth JXO­
vlded the perllOI\ t, bom of llelltan 
parenta. In our am. ho-ver, mere­
ly birth on Ula •11 of India ltYN tlle 
rllht of cltlaenllhip to anyone. Al 
pointed out by my hon. frJend Sbri 
Mulchaftd Dube, cdtllenshlp II • · rllht 

· which abould not be acqulnd bapha,, 
urdly, ICllllehow or othl!r, merely by 
birth. At i.11t a c:ondltion should be 
attecbed, name-b', 1hat • penon lbould 
be born of Indian ptlftlltl in ordv to 
be • dt1Nn of 1nC1a. 

Secondly, u l'IIUdl naturaa1•1aor1, 
the condltlon lul dowa ln the 11111· 
1lan Act tor ubarallutloa allo 
dafffte conalderatlon. It la Mid ID 
al'lit'le J:a of their At'\ tlaat to «*tala 
full nahanlllaUon lt la � lair 
a ,.,_ to bawe � tbe 25111 
19ar of bil lit. and \ban to baYe babl• 

tualJ7 realdecl for a& 1eut 10 Jal'I ID 
ileJ;tum; the per1oci of tm ,-n wD1 
be Nducad tio a � ID tbe cue d 
• fanipr llllll'DN to • 1IJQIIUID of 
Be1alan mracuan. � IUda con­
tlit.ian lboll1d be attacbed m our :am 
to naturallla&loD. Namrau.atkm for 
cJtlzeublp abould not be made Vll1'1 
euy 

It baa been aid that we have � 
very liberal In framlq tbla BW. Bir. I 
know that we have to be liberal be­
came lndla has eome to occupy • pw:e 
ID the conununity of world £,ate, whl.:11 
IJ peculiar. ElpeclaU,.. toda7 India 
bu acquired a blah 1tatu1 In mteraa­
tlanal pol1tlc1 and. therefore, wben -
ie,t,late for the 1tat1&1 of dtu.emblp 
for our people, we m1&1t not seem to 
be nanow-m:nded, to be oblil!ISed by 
ldeu OJ wnat obtllmecl m me pan 
l)ut w.: m111t be u liberal as pouible. 
Gnnt.lnl all that, however, ! think. 
we have been over-llbcral In tbla Bill. 
I think that aome ll1ICb condition 
ahoulcl be attached to the birth of 
child, n,mely. that be mould be born 
al Indian puenta and aecond)y aome 
coacUUon for natunllsatiDD mould be 
then. 

Cltlzenablp lhould Imply ,ome k1Dc1 
of rec:lprocrty. We 11tt ready to 
confer t'ltlzenshtp on anVbody and 
everybody provided be eat!d.. cer­
tain r.andlUona. But, wbat are oth-.r 

people dolna?' A citizen .:,t 1rid1a 
will be a C�tll cltlzeD 
in the countries mat.laned In the Flnt 
Schftlule. And. cltlzem of UloN 
t'Ol&ntrles mentioned In the l'1m Scbe­
chale wUI be Cmmnon-.ltb cltizeu 
In India. It would - that Um 
double atatu1 or thls additional statul 
wauld brin1 •me advantaae to u1 or 
to die cltilelll of U-. other eount. 
rim. I. however, think that experl­
..- polnta otherwMe. What II 
GUI' n,erlt!IINI? Tate, for l::stnnre, 
the cue of � cauntria 
ll&Cb II Soutll Africa and c:e,IGD. What 
la our QPR'!-. IA louUl Arr:ca? 
Soutb Afltca doea net nlmd to ua 
the .... IDDd - bonaurabJe 
c:ltmlllhlp OI' �le treat-
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ment u is ,vailable to their own sub­
jects or their own citizen$. Here, in 

I.Ddia, we are accordinl good treat­
ment to other people, aliens, to people 
sbo are intolerant or who are not 
�baritable enou&b and who do not 
recolDiae us u equal to their own 
�itizens; we are prepared to extend to 
lhem cordial treabnent, while our 
,wn nationals are beinl treated u 
pariahs. Apartheid is the rule in 
South Atrlea. This ought to be taken 
ln!o c:on&ideration and the mere Silbt 
or liberalisation should not carry us 
in a ,,..ron& direction. 

Under !be British Nationality Act, 
wy person who is a citizen of one of 
be nations mentioned in sub-section 
;i i or section 1 of that Act, would be 
.utomatkally a British subject. Now 
be eonverse of trus is not true. We 
,.., extending the status of a Com-
1onwealth citizen to any of the cou,p­
ries who are members of the Com-
1onweallh. Formerly, before the Act 
r 1948 was enacted in England, Eng. 
and was an empire. It was the Bri-
11h Empire and not Commonwealth. 
,ut or considerations of . pelicy. they 
ave shed the name 'Empire', and 
,kf'n on the name 'Commonwealth'-
01 even the British Commonwealth 
r Nations. But the • mental back­
round or England is that all citizens 
•longing to all the nations mentioned 
1 sub-section (3 )  of section 1 of thllt 
ct will be British subjects. But the 
�verse is not true, namely, that a 
.rson born in En1dand or a British 
1bJect does not become an Indian 
ibJect because we are inspired by a 
•lrit of imperialism. We are merely 
<lending to others the same status 
: Is obtainable to a citizen born in In­
:· 

u 
'0 an Indian citizen. What the 11 •lunen are doing is that they are 

ltendi111 to us a British citizen,hip • 8 Britiab subjectship the Idea !Inc-It Is their Idea, noi oun-that 

:.::,t�Jt��rly, memben of a 
-.._ they do not and 

� open]y say IIO. I shall men­- a "'Y curtous 
d in cue which occur-

� of a dtuen of Ireland. ti= � Murray WU . bom ID 
1908, went to ra,Janc1, 

stayed there for the purpose of busl· 
ness, and by the British Nationality 
Act he was both a subject of Eire, 
that is, Ireland, which became a free 
State in 1922 , and also a subject of 
Britain. The result was that in 1941, 
in World War II, he wu called upon 
to submit himself to a medical ex­
amination for being enlisted in uie 
army. He Protested and said '"I am 
a member of a free State; I am not 
subject to British laws; I am subject 
to the laws of E:re; which is a free 
State". But his protest was not 
allowed. He was hauled up before a 
L'Ourt of law, prosecuted, convicted 
and sentenced to a payment of nne. 
He went up to the appeal court who 
rejected his contention and held that 
in spite of the fact that Ireland was 
a free country, there was nothing to 
show in the English laws or statutes 
that Ireland was not a dom1mon or 
England. A very strange case! lf 11n 
Indian tomorrow, who stays in Eng­
land for 10 or 15 years, in the hypo­
thetic&! case of a declaration of war 
by England on some other country is 
cal led up,in to enlist himself in the 
British army, and if he then says 'no', 
I do not know what will happen In a 
court of law in England and what 
view will be taken there. 

Shri Heda (Nizamabad) : There !.; 
the India Act. 

Shrt M. D. Joabl: I am merely refer­
ring to the mental background of 
England, the English law-givers and 

the English courts ot law. We must 
not be merely carried aW11y by the 
Idea that we are enacting a very 
liberal Act or a very novel piece of 
le&l,slation and that we are giving to 
our citizens not merely Indian citi­
zenship but Commonwealth citizen­
ship and citizenship of the U. K. 
A citizenship of the U. K. would 
be a pin if the U. It. Govern­
ment do stand by our side when 
any injustice ls beinc done to 
us. What ls the cue ioday? South 
Africa ls l!outlnc all leaal codes and 
lnternationa! cod• and the U. K. and 
all t� nations mentioned In the nm Schedule are saylna not a word · 
and unm, not a ftnaer. I do not 
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(lbrt IC. D . .JOlbl) 
know whet.lier Ulil charit7 on our 
a,art or tbll Uberal"7 on our part II 
1 11111 of our strenltb or 1 1lan or 
our weUMN. Llberlllml II botll • 
,1111 or ltrenlth and wea"-· Pro­
vlde,t nur 1t�b It N1Dlded.­
•en.-o-lt7 II I IDlrk. A pat pNt 
bu Nld: .. ,,..... """' ..,. " -"""' " 
""""1 1  

The 1111ft wbo II avoid of 111111' 
,,uu lnjuatlce don not lnlpl111 
ettber lov• In bt1 frl1nd1 or fear In 
htl IMffliN. Thent31'1, WI mult n­
llllfflillr &hat whan - are le1l1latln1 
1 ffllUUN which ion tar to ,s,,. G 
certain 1tatu, to OW' 111Uo111�. there 
mun be rec.lproelt,. We m\llt be 
IW'e that our national, are treated 
with rflPld b7 other Commonwealth 
rountrle1. 

n-. """ I 19'14' " • " '''''"'""'"'' 
An,er II bued OD rajo IIIM-

hd 1M. n. Jllltl: Indl'lft pbl111,oph7 
II full of 11Yin11 whlcb aem con­
tradlctor7 and lneonalltecat with ••ch 
other. 

Mr. DetNb...,.._: One II phlloao­
llb1: the othll' II I pracUclJ thllll. 

111111 M. D. lellll: 1 1h1U refer only 
io cme thins and 1 lh11J h••• done. 
In the Third Schedule. the qu1lllee­
tlON for 111tunllAtlon an 11v•-
1ub-cl11111 (I) ata1ill : 

"That he II not I aubJ.et or 
clU11en of any eountry where dU· 
NM of lndl1 are prevented h7 
law or pndlcie of that eountl7 
from 1*:omlDI aubJec:11 or dU­
nn1 of that eoun\ry b7 aatun­
UaaUon:" 

Thlt mean1 that thl1 r.ondlU• IS.a 
not apply to cltiaea of eounb1• ... 
Uoned In the Pint Sdledule: It -Id 
Nem that the eountrlll -tloald la 
the Pint ScMduJ• ...... all tile 
moral eodel lffl1IIINd b7 lntefflltlonal 
Jaw, wblrb ll not a t.et. Thenlfwe. 

u I Aid, there m\llt be atrtct reclpro­
dtJ. A perllOft or a dtu.en of another 
countl7 lhould be 1hown a1 much 
court., u that country will 1how to 
our cltbml. Robben and thieves 
who have run 1w11 from India have 
betome bonourable citizens In 10me 
other partl of the world. I need not 
mentl11n namea. but a robber who wu 
wanted In India has been ,tven the 
atatu1 of an honourable c! tlzen 111d 
hu married In Pakistan. 'lbat 11 
-11-lmown. Now, an honourable cltl-
1111 of another countr, which 11 a 
Com1nonwnlth country becomes ar. 
bcmourable citizen oa a par with our 
own rltlUIII even thoulh he haa been 
wanted u a criminal In India. Thia 
ltate of thins• II not ver, commend­
able and therwfore there mull be aome 
IUCh provlnon ID our Cltizemhlp BIii 
10 "1at auch thln11 will be prevented. 
Of cour1e. there 11 provlllon for de­
privation of cltlzen1hip but no penal 
provision 11 attached to It. There 
1hould be IOffle penal provision b7 
which a penon who 11 deprived of 
cltlzen1hlp will not eaallJ run 1wu 
with It eapedally when he trlu to 
enter Indl1. 

"nlen. I fall to see the force of 
elauae 11. C11111e 18 ( 1 )  1171: 

"The British N1tlonallt7 and 
lllatu1 of Allena Acta, 1914 to 
1943, are hereby repealed In their 
appllr.atlon to India." 

I do not know whether all the Bri­
Ulh Acta .. applleable to ua, but 
here onb' th-. Acta '*- 1914 to 
1943 are repealed. I find In the Brt­
Ulh N1tiollallt7 Act ot 1941 that these 
Ac:ta are already repealed. For a. 
ample. the Act nt 1114 Is repealed; 
tbe Act of 1118 ii fully repealed: the 
Act of 1122 ii wboUy repelled: the Act of 1133 I, WboUy repealed and the Act of 1943 II wholly repealed. On17 IGffle NetiOIII of the 1114 Act .-aiD. Now. are we to conclude that an thClle 
Ada bave been applicable to ua nen 
thoqh the hHe been repnled In 
linllaad? Theretore, this daUN. I 
Wu. maba no IDNDlq a'ld dt!SPrve9 
to be omitted. 



1721 Citizenship Bill 9 AUGUST 1955 Citizenship Bill 9722 

As regards the definitions it is said 
In clause 2 ( 1 )  (f) "person" does not 
include a body of individuals. I think 
this is meant to exclude corporations 
1>r companies etc., although corpora­
tions, companies and even ships have 
got a nationality. But, that is as far 
as nationality is concerned and not 
::itizenship. I think that persons be­
longing to corporations etc., are not 
::overed by this and it should be made 
�!ear. 

Shrl B. I. Das (Contai) :  Sir, yes­
:erday there wu considerable discus­
;ion about the problem of citizenship 
Jf the displaced persons in our coun­
�- Without repeating the arguments 
�hat were advanced in that behalf I 
iesire to make some concrete sugges­
tions in this respect. 

We have seen in our previous laws 
that a deftnition has been given to 
'displaced persons'. I consider that it 
is necessary to have such a definition 
ln this law also. We have accepted a 
liefinition and, I think, that definition 
should be put down here. 

Now, it is said that for the sake of 
eompleting or having our electoral 
roll for the next election ready by the 
31st March, 1956, it should be known 
who are our nationals on the 1st of 
�arch, 1956. In the Election Law also 
it is put down that every year on the 
1st of March the electoral roll should 
be revised. Aa it is, 1st of March 
every year is the qualifying date 
and during the qualifying period­
that is, one year preceding that date 
-180 days' residence is necessary for 
one to be a voter provided he fulftls 
the qualiftcation of age. I do not see 
what difficulty there Is if all the dis­
placed persons who will be coming six 
months before the date of 1 st March, 1956 are enll!rted as citizens of India. The date may be ftxed as 311th August or 15th August, 195�! do not mind. 
But, if all those who will be coming 
by that date-either it be 15th August. 
1955 or 30th August, 195�will be 
qualifted by their six months' resi­
dence here to be enlisted as voters on 
the 1st March, 1 1158, there will be no 
difDculty. 

209 LSD-2 

According to the Bill that is before 
us the displaced persons require to be 
registered under clause 5. Apart from 
other things that have been put for­
ward I consider this an impracticable 
proposition. A displaced person. when 
he will be applying, has got to prove 
that he is . of Indian origin. He has 
got to prove that he has come from 
Pakistan. Some time back we had 
no migration certificate. All the dis­
placed persons have not been regis­
tered u refugees. Many displaced 
persons have just crossed the border 
and are not in our registers either as 
re11:istered refugees or as having migra­
tion certi.ftcates. If all these displaced 
persons have got to prove that they 
were born in Pakistan and they are 
here for an year, what proof will be 
necessary? What evidence will be 
necessary? It may be that by affidavit 
or some such method they will have 
to prove the truth of their conten­
tion. This is for lakhs of people and 
people who are living in miserable 
conditions. It will be very difficult 
for them to get themselves reeistered 
so that they may get the J:ienefit of 
being citizens of India by tbe 1st of 
March, 1956 and in order to enable 
them to be enlisted as voters. We find 
today that these persons are being 
11:iven many beneftts and, as Pandil 
Thakur Das Bhar,ava pointed out 
yesterday we have spent Rs. 250 
crores fo� these people. They are 
d11 facto our citizens. What difficulty 
can there be if, without reglstraticm , 
�hese people are accepted as Indi.;n 
citizens before a certain date? If 
that date be fixed for 15th August. 
1955. and all those who have con,e 

by that date be admitted to the 
citizenship, I do not find any 
difficulty and it may be put 
down that only those who will be 
coming after such a date with mi,ra­
tion certificate as is being done now 
or are being registered as refugees 
will be admitted to our citizenship 
and those who do not have that ce.r­
tificaie-ither the migration certifi­
cate or refugee certiftcate-will have 
to register themselvea. I can under 
stand that that is a practical amt 
reasonable propositio�. Sa from a 
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[lllri •. K. Dall 
pncUeel paint ol 911w I tldDls Ula& 
tblte cHlpllCld PfflCIDI oul1d to " 
taken 1utomaUcall1 11 dUall If tNr 
baYe nm.d bltoN a bed date, Pft• 
ferablJ, _,_ tlle HUI A\111111, , ... 
or 30th Auaut, ltN. 

TbeN 11 IIIOlhlr eatQol7 of per ·  
1C111t w ho  I thlDII allo NQUlre IOINI 
coalldffaUon. I am .,.ulnl of the 
abcluned .,._, wllo baYe Nm rw­
eovfflld and haw 1111n l;IMtond to 
u..tr bomn. I do noi tlllnk 111at tblll ""°"' � mamblr 11111 DO& 
W ,,_, la,......re In IUCh a eoedlUoll 

Ullt the7 e111aot Ill autGmatkalt7 tauA 
" our cltlum. Jlnt'Uealb', Iha>' are 
Nini trntld u our eldanl. but onb' 
It will remam on paper that theJ are 
11ot our aW..1 10 lonl u tbeJ are 
not l'fftltered • OW' alHMna. '1'IINe 
abclue11d Jlll'IOIII are Jn our re,tater 
aomewhtn1. We know them; we 
blvc tweuld them; we know theJr 
ldonllt, a11d 1h01 bav, wen restoroJ 
lo their famlU•, or ff any of them 
have not retumed, the7 aN In our 
bom11 or at leut la IOIIII place where 
WO know that they .... llvtna. I 
lhlnll: thlle pel'ION •llould alao bo 

admitted to our eltlunmlp aullim•· 
tleall:,. There la I provlaloa In arll· 
ale ., or * ConaUtutlon tllM tbl n­
turnla1 M1.11Um mlpa11II, \bat II, U\11 
Mu1llm1 who mlantad from Ind"' 
aad retumtd with permlta for par. 
manent l'llldeacw Ml'I, ..,. eUowud 
to coma heft!. I do not know wh•­
ther the, wm bav,. .. aln to ,ro 
throu1h the 1)NINII of Nllltr•Uoft. 
botlUM, for the Uml Mina, U 1M 
article 1a71, UleY were not reeocnlN'd 
and tho:, wwe not '° lie trnled u 
OW' clUNIII u IOOII u tlley mltnlad, 
8\lt when UMt1 """ wllh a 1111'1111\ 
for llltllffllffl or permanent Nturn 
1111114 11, or UDdlr \lie au1horlt:, ot 
..... .. ..... ...... u ,._. 
com1n1 IIDder ut1111 •<111 < m. 11 
_. ol them haw aot baen reptltr­
ed. J tblnk w eanald••tlon lhoa1d 
M llacnrn to llaall ala 

� 11117 Ill .......... e""°'7 ol 
pmolll fW -- .. - 1MUIM 
llloukl lie at.._ We -.ow Ill 1111 

put there were revolutloaarles wno 
WIDt aWIJ from tbll CGUDUJ'. Some 
llllalber1 of tbelr f....W., are abroad 
aad tho:, ffllJ' return to tbl9 c:ouatrY 
aad would allO lUre to bave the 01!-
1e111bl11 of our countr:,. Tbere la • 
proceu of nawrallntlaa 111d aJIO • 
proeeu of rellatratlon. ID tbe naiu­
rallutlon Clallle It bu been pravldecl 
that any eondltlon mll3' be waived b7 
order of the Government. If tbeY 
fall under clauae I which deala wWI 
clUualhlp by re,lltraUon, I th1Da 
there lbould be 101D1 provision maae 
for Uiem an that Ula coadltloaa mav be 
waived la their eue, becauae unaer 
elau,e 1 7 there will be IIOIIII coadlUona 
attaehed to ueb kind of re,btraLlm1. 
If IOllle of tbOM people come unaer 
claUN 9 ( 1 )  ta) or 1117 other sun­
elau,e under rlau,e I, tblll alao, diffe­
rent condltlom are to Ill attached io 
them u tM7 tall under different eaw­
,orlea. I think there llhould be some 
ClaUN added to tbe1e provisloaa 110 
that the condltlon1 fflll3' lie waived m 
their ea1e and the:, ffllll' be admlLten 
to our cltlzembip with honour :ma 
dlfmt:,. I bave eepeclall:, In my mind 
UM' cue or the wife and daucta•er nt 
Netajl Subbub Chandra Bole. Sup­
ll(llllls UleY return to tblll countr:,, •'• 
eare abould be taken to see tbat they 
ma:, be admitted to our ctttz'!l1shlp 
with hnnwr &and dl,nlt:,. 

A queation WU railed about tbe 
termlnaUoa of clU&enllblp and depn. 
vatlon oC clU.nablp. In the ease or 
tbOH wboae cltiMaalllp 11 tennlnated, 
or wbo 11'1 dellrived of their citizen. 
1blp. wbat will baDPID to tbev·mlnor 
children? U IUCb a peram . chooaea 1D 
IO aWQ "- tble countr:, after ter­
mlllaUcm or deprivatJoa of cltizawdp 
111d Illa mlaor cllU�ven may be 
a mlaol' wit. becaua a Hindu c:aa 
fflln'1 a lirl lllldtr 11- a1ao 110 
awa, from this country, wbat will 
blllPID to tliem? Tbent la DO provl. 
ltan In clau,e 9 or 10 tram wblcb -
caa Ul!lrtaia clllDHaJy aa to wbat 
wW IIQpea la IUeb c-1 ID -4lon 
U oC the Austnllan Act. there la eudr 
a lll'Cmlloa NIU'dlq tble IIPld- I 
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unk this matter should also be look­
Ii into. 

Sbri N. L MaalsWlllll7 (Wandl­
'llsh) : At the outset I must congratu-
1te the Minister for having sponsored 
1is Bill thoUlh this Bill was long 
!It. Our statutes will be missing an 
nportant link if this Bill has not been 
1troduced and which . is reachllig its 
111-end of the consideration stage. I 
1ould say that we have almost reach­
I even the stage ·of stalemate In the 
:scussion of this Bill, for Hon'ble 
:embers have touched all the points 
1ereadbare and so many suggestions 
1ve been given. When the motion 
,r consideration was made, the hon. 
inister of Home Affairs gave us a 
!llcription of all the aspects of clti­
nship, how they are being acquired 
' birth, by descent, by naturalisa­
m and by registration. I thought 
·actically that this Bill would col­
pse because it was so easy but after 
ving heard the speeches of Members 
�o had given many suggestions about 
is Bill, I thought that it raised some 
ITl.culties and complications also. 

I do not propose to go into all the 
,ints raised by Members on the varl­
s questions, but let me come to one 
two ?Dints which, I hope, will not 
considered as an inftiction on the 

n. Minister by way of repetition. J 
opose to deal with a few points so 
it they may be taken into consid�a­
n by the Joint Committee. On a 
sory reading Of this Bill, it is 
md that there are other categorfell 
citizenship by naturalisation re­

:tration, etc. I do not know �he­
!r these are placed in the same tegory as citizenship by birth or by ce�t. For example, supp0se an gli�an . comes and settles here for n� ; if he satisfies the necessary aliflcaUons and if he were to be dstered as a citizen of India 1 
1uld like to know whether he � ve the •ame · rights as a citizen by th, whether he can stand for elec­
n, whether he would represent the 
>ular voice etc. Tlleire dffllc:uJtlea 
! there. I am aware that In the 
tfal st.,. of the Con.Utuent 

Assembly, some of the English­
men who were here as Mem­
bers of the Assembly were not allow­
ed to contest even for the election anc1 

they were not liven the right to exer­
cise their votes. I have IOt many 
doubts. I want to know whether clU­
zenship by naturalisation or registra­
tion have different merits and conno­
tations with separate distinct features 
of their own, or whether they would 
be placed in the same category as 
citizenship by birth. These aspects 
have to be cleared. 

In clause 4 reference is ma<1e to 
persons born outside India _ as well as 
persons bom out of undivided India. 
I do not clearly understand this ter­
minology. Person born outside Inaia 
may mean any person bom in Pakis­
tan, Burma or any foreign country; 
and person bom out of undivided 
India would naturally mean a person 
bom out of Pakistan, out of Burma 
etc. What are the real imports of the 
terms "outside India" and "out of 
undivided India"? This has to be 
cleared because it pftlllents some 
difficulty, namely, whether they really 
mean one and the same thing or 
two distinct thlngs. Also, in c1aus·� 
4 only citizenship by descent In tne 
male line is provided. I wish to sus­
gest that there should be no discri­
mination against females and both 
may be placed on equal foonn11, 
because that may later on present 
some difflcul�. 

Clause 8 says: 

"If any citizen of India of full 
age and capacity, who i11 also a 
citizen or national of another 
country makes in the prescribed 
manner a declaration renouncing 
bis Indian citizenship, the declara­
tion shall be registered by the 
prescribed authority; and upo?I 
such registration, that person 
shall ceue to be a citizen of In­
dia: .. 

I quite understand the significance 
of this, namely, for a man to ren­
ounce bis Indian citizenship, he mw,t 
necesaarD:, also be a citizen of a 
foreign country. But it looks u 
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[lbd .. .. lluilwamJ J 
tlloulh Wore ffflCIIIIICUll .. dll­
lollllhlp lie -- ..-Uy be allo a 
ciUlln or mlonaJ of anotbar COUD1r7. 
'l'llanfon, dual eitillsllbip malll lie 
tht eoodltkla befon be an IWIIDN 
tht eWNnabtp ol India. I am 1111-
allle to undentaad wbJ dlaS CCIDll&-
Uoa .. put In ..... . 

.,. MIiia ....... (Bhandara>: lo 
lbat be ma, no& t. aatea-. 

.... llf, .. ... -,: '1'llere ii 
uodler thlna aa.o herfl, The IIIOIMllt 
he dNlaNI Iba& lie II ao IIIOft a cd&I 
- ol lndSa. Ille ... - .,.., ... 
ININmel ...., 'ftlae II hen a 
provlllO Wllkb •1•: 

"Provldld that an, auell ebllcl 
�. wttbin - , .... after atlain• 
lfll f\alJ ... malle a cllelaraUon 
that M Wilbll to NIWM Indian 
cttlaanltUp and lhaU tll.nupon 
apln baaome a c:ltlNn ol India." 
1111', ._..,.-.....: He automaU· 

NII)' bNolMI a e1U1111 ol lht otbtl' 
eciunt17. 

Drl N. L N....._,; I know; 
but for JIIUIIICINa ol Nl\afflfllon whtn· 
tlVW a abUd wanla to reaamt tht 
or111na1 GttlNnablp of Ille t'OWlt.rf 1n 
which k wu llorD, osw ,-ar ll tlle 
Plf(od PNlfflNd horn the daw ol at• 
tatnlq maJorit,. Wba& 1 wlab IO 
lnalat II thtt no llm•·llmlt .a-Id 119 
put Ml far u the thlld 1, concerned, 
btff1111e h .S- "°' know to whleh 
nallonalll)' It ti.loop. How COllld tht 
ellUd know tha& tt. falber ebanaied 
1&9 c:lu..nahip When I& WU a IIWICII 
elllld? I 1111 that tbla timt llmlt of 
on, ,.., ahlr attalnln, lull ... 
ahould not 119 111d llue. Or .... ,-a 
may NI, GM ,-, aftff attalnlnl tilt 
know.. lbat 1111 fatller renounced 
Illa clUanahlp. Olherwlle, " looka .. 
If the eblW II ,....._ 10 llave known 
\bat hll lather hu alftll tht dlclua­
Uon of NlftUMlaUan of hll dUlelhlp. 
'l'Mftfon 1 •ua-t lnatNd ol -"'• 
OM Y"' .,.., atlalftlna fuU .... we 
.., ..,, •• ,.... after 1natnm1 
lbat lcnowltQ9. 

t.. nprd, termination or r.itpen· 
lblp, c:laae t(l) 11111: 

.. Air/ citizen ol Jn4ia wbo by 
na&urallNtlon. N,i.tratlon or 
otberwlae voluntarily acquires, or 
bu llelort tile cmimenc-nent ot 
tll1I Act voluntarily aequfred the 
t.lUzenlhip of another COIIDV)', 
111a11, upon such acqWlltlon or. 
&I tb6 cale maJ be, IUch COID• 
menammt, CNN to be a dtt.rl 
of India." 
... It pnllDtl aome dil'llcwtJ', 

...... lt N7I tba&-
.. ., an, qulltion ar• u to 

wbfther, wllln or lluw 1111)' per­'°" hu acquirtd lhe dtlzembip 
of anodler coun&ry, lt lhall be 
clttennJned ti,. lucb autbodv, In 
IUCh - and llavq rqard 
to IUCh rul• of evidmce, U may 
bt preac:rlbld In tbJa bellalf." 
What I NY II that lmtead • ll101IP­

lna the rul•llllldna authority to 
dedde all tllb, It II better that IIOffle 
inc:lln, la 1iven In tbe Act ltlelt al 
to whttlle, when or how an:, penon 
baa uqutnd tbe c:ltlaenablp ol another 
c:oun&ry, voluntarilr or oth• •lie. 
lome lllJent featuNI may bt liven 
111 tht Act ltlelf lnateed of Ju� the 
whole tta1n1 to the rul•maldq 
autborlb'. 

Aa Nprda deprivation of -iUzen­
lhlp, It .. aid� 

"A c:itlaen of lndla wbo ll -aa 
b1 Nlliltntion or bT natmauu­
tlon or 'b, virtu• ol c:la1IN ( c) of 
U1lc1e I ol tbe Coutitutlon lbaJl 
eNla lo bt a e1t1an ol India if 
be la deprl-S ol lhat cltiRnshlp 
'b1 aa order ol t!le Central Gov­
el'DIMDI un4s Ulil lffllon . . . . . •  
(b) that c:itlnn bu shown himself 

IIF Id or IPNCb lo be dblo:,al or 
cUNfheted towuds tbe Govem-t 
llllallllabtcl 117 law, ln Jnd!a. • 

\ 

'ftlla portion of .tbe dame II, 
lftOrdlna to me, pernldouL Thia 
c1... do. not apak ol c:l*9nabip 
..,. ldrtll; It OIIJ7 apeab of c1tlNnShip 
..,. reptntiOII OI' ....U-tkm.. 
....._. any ,.._ llol1l ID India 
and wbo - � ellilallblp ..,. 
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rth may be deprived of his citizen­
Lip under claase 10 (2) Cb) is not 
1ite clear; becaUSe here only citizen-
1ip by registration and naturalisa­
)n is mentioned. Therefore, if 

is not made applicable to 
,dian citizens by birth, it should 
, stated that any act of theirs would 
! dealt with separately. Therefore, 
should be made clear whether this 

ould include also persons who have 
,t citizensllip of India by birth. 

Mr. Deput7-Speaker: It excludes 
,rsons who have acquired citizen­
ip by birth. 

Slut N. B. Mllldswam7: I want that 
be clearly stated. Yesterday there 

15 some discussion between Shri 
unaswamy and Shri Veeraswam7. 
1e former wu under the impresuon 
at persons born in India who have 
quired l.°ltizenship by birth also 
3uld be deprived of the citizenship 
e moment they do some act which 
disloyal or disaffected towards the 

,vemment of the country. 

It clearly excludes that upec:t. 

Mr. Depaty-Speaker: They will be 
11rived of their ll�. 

8111'1 N. L Mmdnramy: Certainly, 
ey wDl be punlahed suitably by a 
parate provision of law. 

Slart U. II. TrlYedl (Chittor) : They 
ay be severely punished; but they 
nnot be deprived of citizenship. 

Dr1 N. B. Manllrwuay: Exactly, 
at is my point. Otberwile, there 
nnot be any misunderstandin1 bet­
een one Bon. Member and another 
an. Member. After all, an Hon. Bar­
ner Member of 24 years' standlnl at 
e bar would not have made the 
istake. That Is why I want to have 
at doubt cleared. 

As regards the offences which have 
!ell noted here in clause 18, I wish 
, make Some observations. In the 
ause relating to rule-making I find 

is said: 

• • . . .  the Central Governmem 
-,, provide tbat a breach thereof 

shall be punishable with ttne 
which may mend lo one thou­
sand rupees."· 

I do not flnd this corresponding 
provision in the main clause 18. It 
mentions about imprisonment which 
may extend to six months or fine or 
both. I do not flnd this sum of 
Rs. 1 ,000 in ·clause 18. In the rule­
making clause, imprisonment has been 
excluded, I think if it is provided that 
this provision will be read with the 
other clause, probably it may mean 
imprisonment plus flne of one thou­
sand rupees. It should be made clear. 
It may lead to difficulties later on. 
I suggest that this may be taken note 
of for consideration at the time of the 
Joint Select Committee. 

It is said that all rules made under 
this section shall, as soon as may be 
after they are made, be laid before 
both Houses of Parliament. Instead 
of simply placing the rules that have 
been framed by the Government 
before both Houses of Parliament, it 
is better if they are approved by both 
the Houses, with suitable amendmenta 
and alterations suggested by the 
Bon'ble Members. Because, I 8nd hi 
almost all cum the rulea framed are 
more stringent than the provisions · of 
the main Act. 'Dlerefore, it is alw&71 
better, Instead of giving IUch a larp 
blank cheque to the Government to 
make rules, which may hi all pro­
bability, be derogatory to the main 
provildOIII of the Act, if the rules are 
discussed in both the · Houses Bill! 
approved by both the Houses. Then, 
they will be re,ular rules and 
they may be adopted by the r.ovem­
ment. 

A lot hu been said about execu­
tive orders. Any order that may be 
pused so far u citizenship is con­
cerned, should be made justiciable. I 
can understand the cWl!C'lllties In ilai& 
1 know that a party which runs the 
Government meets with difll.cultles. 
But, to meet the difficulties witb ex­
ecutive orders 1s not fair. Tbey 
should always be able to face the 
court and whatever order Is passed 
should be jUSticiable. Otllerwtse. it 
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[lbrl •. a. ...... a., ) 
would appear • It theJ ma, deprtve 
anybodJ of bil cHbenlllip Wblre he 
CGaMI ....., 1111 of tbe tour or ave 
......,,_ wblcb bave Ileen memlOnld 
here. Tb-, ma, do anytblq with 
reprd '° re,ll&ratlon or IMIS&&rall•· 
'*" ,.. ,...,. ctUlemblp by blrlh 
or dllcent aie, are more uaed. 
1'IMN � be dealt with IIY a:• 
ecvtave oraer. 

1n Ille naturallutlon eleuae l 811d 
that the penon fflUlt l*M'I Sood 
enanewr and lhat hil dtlNftllllp 
•howd be conducive to pubUe ,oocl. 
I do not know bow to prodllCe a certJ. 
lcaw, or from which paremi k lbould 
be prodUNd. Who .. Ule mbort'7 
&o 1ay that a man II ol 1ood eharae­
*· Thia lookl nice for all practical 
purpoNI. 1n amw admlnlatration of 
Iha ela1ale, It would be dUIIC'l.llt &o 
know wboUlff a eert1lleate 11 1em.une 
or not. The only thin, that can be 
ahown II that I II not eonduesve to 
the public 100d. That bu been nreu­
ed very muc!I In dauae 10. That may 
be a very 1alutary provla.lon whJch 
wW .ume. for all purpoan. 

oah ol alleliance II pnecrlbad AIJllly 
to two NU ol people: penona wtio 
are allowed to become eltiana by 
ncllltratlon or nawrallaaUon. Tbe 
NM an not nqWNd to iab the oath 
II all .. tanoe. 1 lnllat lhat 10 far • 
mUnmhip by deNat a1ao 1a c:oncam­
lld. Ille oath of alleciance lhould lie 
adm1nlatend to thnll beca.- they 
IN In a cll!'lftllt CIOIIIIU7 �. 
h la betW that the .... tMnc • 
atelldtd to \bem thoqh not to cttl-
- by blrtb. 
.............. __ . 
•· n.,at,-a,...: I wanted to 

a&II Upotl the hon. Mlnllter at I 
o'clock. Tb.-. are Wily e .. mbna1a 
aon. u au lion. ,._..., MYa tbat 
"- wtn ftnbtl tn • mmutee. 1 cen oaD 
Illa 

Dn Dllilr (Nartb Iatan):  I 
lball ftnla\ 1n JO mlmnla. 

... ...  �� lfo. 1'M bon. 
lllrl. '*"· 

91P 

fte ........ ., ._  ...... 
(l'uillt 0. .. Pu&): '1'IIJa motion for 
nference of tbe CW.....lp Bill to a 
.lolm 8e1eet Committee bas been under 
clilc:umoD tor three days. lta impor• 
._ bu been reeopjaecl by all wbn 
bave lpOUll on thJa mater. I lboald, 
if you wW permit me, like to con­
sratulate tbe Boule on the bjp level 
at wblcb tbla debate bu been aain· 
talned tbrouatu,ut. Hon. llanben 
who bave apoun bave taken con­
liderable pains and I have been fm. 
pr-.4 bf tbe 1lncerlty of their opi­
nion. The, have approached tbe 
aubJeet in a raUonal manner and 
treated the tleklllh llauea which lriae 
out at WI BW objec:Uftly, free from 
any blM or PNJudlct. I bave, in fact. 
lil1aMd to tlhe apeedies not only with .ID..., but alao willa prolt. All the 
pointa tbat haft beal raJeed here will 
oertainb' NCllift fuD comidenUon at 
tbe hana. of the Memhen ol the Joint 
Committee. I doubt 11 .It will be 
poalble for IDe to COVIi' the ll'OWld 
fully. I mllll, however, make it clear 
that my mind will remain open to the 
and. Whatever may be the remarks I 
may make IIGW with a view to eluci­
date and explain the provlsiona of die 
Bill, I ltwl be prepued for nuon­
abhl amendmenta IO that the declara­
tion that I made at the besi.lmini 
that we lbould try to improve the 
meuure and make it u perfect u we 
can may be reallied. 

Before I deal With tbe c:rttlc:lama and 
c:onunenta that have been made, I 
have to refer to the mobon for 
elffuJaUoD which baa been made 
b7 one Of the h011.. Members. He, tor -- moet lime, roamed over tan,led mon. and bad little to � In aupport of th• motion itself. He baa bad little baekin, In the Bouae eltur. I mlaht point out that the 
draft am - referred to the States before h wu finalised by the Goftnl­
ment. It wu Introduced In A11rll. 
llevval montbl haw pa..-4 by since. 
"nle Joint Committee will have atm 
IIWeral months at its d1apoaal u the 
NpQrt la to be submitted on or before 
the 11th ot November. So, the .lolat 
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Committee will c:erta1nl7 be pleued 
to receive auueltiona that the Mem­
bers crf tbe Houae who are not ID tbe 
.loin& Committee or other, who ue 
outside ma:, choole to make. Thia 
meuure ha already been delayed for 
nuou whldl I bad mentioned wlule 
movm, tbe initial motion. There S. 
preuJnc ur1eney at leut on om 
account. The diaplaced persona who 
.bave arrived after the commence­
ment of the Constitution have not 7et 
been registered and their atatus hlld 
to be formally recopiled before the 
next elections so that they ma:, not 
be ·  deprived of the valued privile1e of 
taking part in the 1eneral electiona. 
So, I hope that motion will not be 
pressed. 

The Bill deals with a bulc pro­
blem. It naturally deserves very 
earetuI conaideration. The criticlsd 
tbat have been made tall under differ­
eat catelOrlea. It will not perhaps 
be pouible to touch upon even the 
main points, but I shall try to refer to 
aome of the questiom which have been 
:mooted in this Rouse with sufficient 
vi1our. 

Tbe ftnt and bemoat of these, I 
think, CODCeml the idea relatinl to 
tbe citizenahip of the Commonwealth. 
It ia no more than an idea, aa I said. 
In fact, Commonwealth citizenship 
only indicates, I believe, the urge for 
a wider followabip crf nations. Apart 
from that it baa not 1ot much algnl· 
ftcance. It does not in any cue Im­
pose any liabilities or obligations on 
111. The misunderatandln1 ID this 
eonnection baa to be removed and tile 
misapprehensions allaywi. Hon. Mem­
l>ers might refer to clause 2(b) of the 
Bill-that Ja an Important clause­
and to clause ( c) which is still more 
Important. Clause 2(c) says: •· 

" 'cltizenabip or nat1on�7 law', 
In relation to a countr:r apecifted 
In tile First Schedule, meaDB an 
enactment of the legislature of 
that country whi.cb, at the request 
of the Government of that coun­
try, tlbe Central Government ma:,, 
by notification in the Ofllcial 
Gazette, have cleclared to be an 
enactment maldn1 provision for 

tbe citizenablp or nationality of 
that country;" 
We have cla_. 11 and 12 clMl,n• 

with thil aubject and there ia aJ1o tbe 
prov11lon in clauae 5 about n,iltra· 
tton of the cltizena of a country specl· 
led .In tba l'lnt ScbNule. Baa. 
Members will IN that thl only thin, 
that concerns any Commonwealtlll 
country bere ia the provialoll tor N­
ptratlon of a dtlzen of a Common­
wealth country. The mue fact tbet 
a country fa mentioned bl tbe Sche­
dule ·does not 1Ive any �ht, if ft be 
called a rflht. or &117 opporCunlt:, to 
any penon to apply for re,jatratfon. 
Re must be reco,nlaec:l u a dtlzen by 
us, by India. of that particular coun­
try, Before auch a 1tqe can be reec:h­
ed, the condition that ii laid down m 
clause 2 (c) should be fu.ullled, i.e., 
the Government of. lnd1a alhoulcl de­
clare that a particular enaetment that 
has been paued b:,· the leplature of. 
that particular country .. recoplled 
by it. So Ions u the clttzembip law 
of an:r count17 ii not reeopdaecl by tile 
Government of IndJa and It doea not 
blue a notulc:atlon 1D the Ofllc:la1 
Gazette to that effect, that COWl'trJ' 
does not poueaa any estltenee in th� 
eyes of this Act. The Kembera of 
this House have been naturally con• 
cerned, and I tlhink to some extent 
perturbed, by the idea that perhaps 
the South African Boer may be able 
to seek registration. That ii not � 
sible. It wu not . poaalble even ID 
the olden days. Hon. Members ma,. 
be rememberlns that even under the 
Naturalisation Act of 1128 thfa courBe 
was not open to tbem. Then W8 bad 
the Reciprocity Ad: under which too 
this was not pouible. But now you 
will see that unless and until :,ou re­
cognise the citizenabtp law of South 
Africa · no citizen of that country can 
come hen and seek reptratlon. and 
IUCh a declaration can be made only 
at the 1nataDce and on the requeat of 
the Government of South AfricL 
Even the Government of South Afri­
ca. I think. will not ban the braen 
audacity and brapei 11 J I to apply 
for such a daclaratlon bent.·· .&ftllr all 
that they have done far the urus­
ment and bumiliatkm of m Pl' , 
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(i>andlt G. IS. Pant J 
they cannot poulbl,.v muster cour•1e 
to "pply, but even if the)' do eo, of 
coune such an application will never 
be p-anted. So, until and unless euch 
• uclaration baa been made, the fact 
thai a country le a Commonwealth 
coantr7, or • citizen ls a Common­
wealth citizen of a Commonwealth 
country, JI Immaterial and hu no 
relnaDCJ in law. So, there should 
be no Won'}' about tbat. 

Siad 4-a · lllelata: On a polnt of 
clari8cation. I believe 11le statue of 
Commonwealth citizenabip bu been 
introduced or hu been created u a 
result of clallberatlone between tbe 
Commonwealth ccnmtries and u a 
result of tboee dellberatlona tbe ldell 
of a common c1auee to be Introduced 
IDto the Cltlamhip Acts was acctpt-
9CL Once a common clause le there. 
It le paenlly preeumed that that kind 
of reciprocity would be eetabllehed. In 
b ... of South A1rlca what ::,ou 
say may be true. but u far ae the 
Commonwealth eountrlee are concern­
-. le not tbe praumptkm in favour 
of acceptln, mch iidproc1ty by the 
introductloD and aeeeplaaee of the 
cammcm c1auN ID tbeM Bille! 

.... G. .. 'Put: What bu hem 
called the aommon claUlle rnd that 
tarm la used ID a tec:baicaJ NII/Pe bu 
brm mtroduced ID tba CJ+mmtblp Ac:te 
of certain Commonwealth countr1-. 
I am not IUJ'8 If it 8ndl a place In 
ldeattcal 1llrma in tbe Sou1ll African 
llatuta. It le ccmcelvable that wbm9 
ccnmtrlel wbJch eome wttbln tble fold 
of Commonwealth are � to 
admit our eWzeu into their own fold 
of cltlzeaablp, .. may qrN to baVf! 
than u IUch here. But automati;, 
cal))' no eltbeta of � commomrealtb 
countr:, an become a citizen or can 
apply for l'ellstratton. The 8rst ini­
tiative rests with us. That is what I 
wanted to brln1 to the notice of the 
non. Kemben of . thla Houe. It le 
true tbai .. coaeept of • COIDJDClll­
w.ltb aamar with lt tbe idea that 
t1Mlllt wbo are ueoelated with it 
wmnanr t- ean do ao wltb mutual 
Mneftt and advantap, enter into eudl 

arran,ementa u will do ,ood to the 
members wbo are parties to sucb 
arrangements. That le there. But It 
,toes not carry with it the idea of 
automatic citizenship. That le the 
important thln8 tbat I wanted to plac9 
before tbe Bouse, because throu,hout 
there has been considerable contusion. 
11nd misunderstandlnl on this point. 

Sbrl s. V. Balllas'wam7: The com­
mon clause JS not part of the South 
Africlln ACL 

Paa4I& G, B. Pant: I said IO myselL 
That Shows that a comm.onwealtbi 
C"OUDU7 ls not bound to have eftD 
the comm.on clause; and the fact that 
we noticed further la that the lnvidl­
nue dilcrlmination whlch ls exerciaacl 
qainst 1lle citizens of India lb Soutk 
Africa .lteelf illdlcates that tvery com­
monwealth country ii free to frame. 
lta own ciU,,..,..blD law, and qotblns 
tbat la done by U. It. le b1nd1q an 
anybody e1a. That la another Im� 
tant tblq wblch bu to be borne ID 
mind. 

. ' 

In this cameettan. thtlre ... -
reference to tbe Ad of 1MB. a.rm. 
I eoma to that. however, I abaaJd Jo. 
hon. Memben,, apart from what I hm 
er1d with reaped to tb1a . . • •  

Ill'. Dapaty-lpeu•: Under tba­
� whatever milht be a. 
porltion wltb reaped to the � 
what ls the object of lneludlq the­
Union of South Africa In the Scbe­
dul•T 

l'alldlt G. .. Pam: That ti only • 
clescriptlon of a C'OJllmonwealth coun­
try, and so Ion, u South Africa Js 
within the commonw•.alth, 7ou ba,,.. 
to Include it in the deacrlptlon or 
commonwealth countrf•. Besldea. 
there ta room for return to �ty for 
eV81'7 ma and for ftW7 CCJUld:r7,. 
and we may hOl)e tbat even South 
Afr1ca IDB)' some ttmP. out,row lta et&le­
of lnlalty and behan In a mature­
and wise Wt:7. 

llllrlmatl ... � 
(Bulrbat) : � not leave it open far 
the whole world? 
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Pandit G. B. Pant: Apart from that, 
there has been some confusion also 
about this British Nationality Act of 
1948. It has been alleged. by some, 
and perhaps felt by others, that every­
one of us is a British subject. That 
IS not so. No one of us takes any 
oath of allegiance to tne British 
crown. We only take an oath of 
alleg1anc:?e to our own country. But 
apart from that, when the Indian In.­
dependence Act was passec:t, It was 
laid down, I think, in section 6 that: 

"No Act of Parliament of the 
U. K. passed on or after the ap­
pointed date shall extend or be 
deemed to extend to either of the 
new Dominions as part of the 
law of that Dominion. unless it 
is exte11ded thereto by a law of 
the Legislature of the Domi­
nion." 

This was passed in 1947.  The Bri­
tish Nationality Act was passed in 
1948. It cannot apply to this coun­
try unless it is extended to it by this 
Parliament. Not� that is done by 
the British Parliament has any bear­
ing on our own status or on our posi­
tion here. 

Shri S, S. More ( Sholapur) : May I 
bring it to the notice of the hon. 
Minister that article' 372 of the Con­
stitution does assure the continuance 
of some of the laws passed by the 
U. K. '! And particularly the India 
(Consequential Provisions) Act of 
1 949, which is subsequent to the In­
dian Independence . Act, continues to 
appl;r? 

Pandit Thakur Das Bhargava (Gur­
gaon) : May I submit that so far as 
article 372 is concerned, it specifically 
mentions that all the Acts which are 
passed by foreign Government: after 
the attainment of Independence are 
not binding upon us? Only the pre­
vious Acts are binding. 

Shri S. S. More: But the British 
Nationality Act of 1948 is previous to 
the Constitution. 

Pandit Thakur Das Bhargava: It is 
n<>t binding on us, because it has beell 

passed after 1947, after the attainment 
of independence. 

Pandit G. B. Pant: It was passed in 
1948. And the Indian Indepen­
dence Act of 1947 having solemnly 
laid it down that no Act of Parlia­
ment passQd thereafter would be appli­
cable to India unless the Indian Par­
liament itself adopted it , it is . 
clear . . . . . .  

Pandit Thakur Das Bhargava: We 
cannot pass an Act binding on Eng­
land. So, they cannot pass an Act . 
binding upon us. 

Pandit G. B. Pant: . . . .  that the Act 
of 1948 does not apply to this coun­
try. It is also perhaps known to the · 
hon. Members that the 1948 Act itself · 
did not say anything about its being · 
applicable to India. It was applied to ­
the colonies and to U. K., but not to · 
any other country. Hon. Members 
will be interested to hear a few of · 
the remarks that were made by the -� ­
Secretary of State for Home Affairs, 
when tMs Act was discussed in the · 
British Parliament. He said on 13th ,  
July 1948: 

"This country cannot impose a 
law with regard to nationality 
upon any other member of the · 
British commonwealth of nations. 
Each of them is a distbact SO"·�- -
reign State for this purpoae. We · 
can legislate only for the tJ. K. 
and colonies, and that is wnat we 
are doing." 

The same thing is developed in the · 
course of the debates, but that is: 
clear enough, so that they could not, .. 
and they did not, legislate for us. 

Shri S. S. More rPferred to the order· 
of 1949. I think he misunderstood · 
its significance, import and connota­
tion. This order of 1949 in fact was · 
passed for the benefit of India. After · 
India had become a Republic, the per­
sons of Indian origin who were in 
Great Britain ceased to be entitled to 
the privileges to which they were 
entitled previously. So, in 1949 this · 
order was issued in order to enable · 
the Indians who were in Great Bri­
tain to fully enjoy the ,nvileges and 1 
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beneft1a to wblch they ha4 been uaed 
1n the pre-Republic daJI. n m,-
1hlnl, It C!Olderred eertaln 1lenelt and 
advantece, and d1d not lmpole UIJ 
Oablllt7. I tblDk It wu due to a 
mllapprlbeuloa tbat be happened to 
,..., to tllll Ndlon. wblcb, If any­
thlna. nuda to tha eredlt of U. K. 

lllrl IL I. Oma,...._., (My­
:aore) : May I know why the Eirtema1 
Affaln Mlailtl7 In lta letter which I 
referred to ,-.rday aecepted the 
contlnllat.lOA of thll Act of 19'8 puMd 
m BritJah, atatinl that it la applicable 
to India allo after IDdllpendenee and 
after India became a Republic? 

Paadlt O. B. Put: I have not been 
.able to follow &be queatlon. But the 
cau•tloner may Nit uaured that he 
will have a IUllfactory anawer now 
or hereaher. 

Sllrl M. 8. Gana)NUluwua7: I refer 
to the letter written by the External 
Maira MJ.nl*1. 

Pandit 0, B. Pant: I shall refer to 
that too. 

lllrl M. 8. Oarapaduwam:,: Accord­
ln1 to that lfltter, the Act of 1948 is 
al)plicable to India even after 19BO. 

Plllllllt o. B. Pam: l am IGlT)' that 
the Under Secretary wu trapped into 
aendlna a wron1 answer, because his 
obltn clictu.m cannot override the law. 
1f the explanation that I have 1lven 
11 found aatlsfactory, then what he 
wrote wu obviously under a mlsap­
'PreheNlon. under a delusion, or If lt 
-wu done deliberately . . . .  

Sllrl I, 8. M .. : Why not make a 
reft'rence to the Supreme Court under 
article 141 of the ComUtuUon, ln view 
of thla wrona replJ from the Govern­
ment. and 1et It ftnally adjudicated 
,apoa? 

Puadlt G. B. Put: If every wron, 
nply from a clerk were to neceul.­
"tate a reference to the Supreme Court, 
'the Supreme C'ourt will have nothlni 
else left to dn. 

Sbrl 8. 8. lloN: la he a e1 .. 1:, 

Sudar A. 8. 8alpl (Bllllllpur): An 
Uadar Secretary II a subordinate ofll­
cer. 

Pudl& G, B. .._: Shri Kore JI not 
,et Atil8ed. If he llfill thiaJra tbat 
that reply was coaeet, I will not 
BCCePt. that. I tblnt Im !nteW,enee 
ii too keen to admit of such a wrong 
lnterpretat.lon. So if that reply WIUI 
1111t, lt was wron1. The law ls ele8r 
and I wilh the questioner bad not un­
necessarily referred the matter to 
Government like that. It is a question 
ot law and one can decide lt for mm­
self. Thi1 Is a matter of opinion and 
one should not daalle It a1ainat the 
expreued, posltlve and convincing 
provialom of the law and arguments 
baled on it. 

There wu a reference to this Com­
monwealth citizenship. As I said, we 
have an ur1e for a wider fellowship 
of nations. We in the Congress from 
the olden days, have been dreaming 
about a world federation and about 
world citizenship. That hu been our 
dream. The Commonwealth citizen­
ship, without imposing any burden on 
us, takes us somewhat nearer to that 
1oal. We need not, however, think 
that it is of any diaadvant&ie to us. 
"'f{e are really deriv.ins substantial 
beneftts. And I would like hon. Mem­
bers to remember that we have thou­
sands ot our . nationals in the United 
Ki111dom today, ln bUS1J1ess, in indus­
try, In commerce, In professions and 
in public service. There are about 
ftve million Indians in the colonies 
lllld in some of the countries which 
are closely allied with Great Britain. 

Sulmatl Jina ChabaYUtty: On a 
point of clariftcatloa. On thP. ques­
tion of the Dominions: the point has 
been made rlear by the hon. Minister. 
But �hat about the colonies? The 
colonies are directly under Britain. 
They C&Mot DIS& 11117 law without It 
belnc certifted by the Secretary of 
State. As such the United . l'Clnadom 
has direct responsibility for the dis­
crfminatol'7 laws which an being 
Pissed la the colonies. Therefore, 
the idea of Commonwealth unmedl-
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:ately inscribes within it the whole 
idea of colonialism also. 

Pandit G. B. Pant: We all · stand 
against colonialism. 

Shri S. S. More: And yet we recog­
nise it in our legislation. 

Pandit G. B. Pant: We cannot shut 
,our eyes not only to the existence of 
colonies, but even to the existence of 
reptiles. If they �xist, they are there. 
What we have to consider is whether 
the large number of Indians who are 
in the United Kingdom, in the colo­
nies or in other places, and whom we 
are not anxious to repatriate and 
bring back to our country, will be 
benefited by our creating an atmos­
phere which may be detrimental to 
· them and of no benefit to us. That. 
however, does not affect any legal 
position; it may affect the ethical or 
moral attitude. So far as this goes, 
I hope there will be no misunder­

.standing left in any quarter now. 

The other important point, to which 
reference was made in the course of 

·the discussions, related to the regis­
tration · of displaced persons. That is 
,an important matter. Now, some of 
1.he hon. Members have suggested 
· that we should admit the right of 
citizenship without even registering 
· them as such. Of course, the right 
·-of citizenship is there. But it will 
lead to confusion if there is no regis­
·tration. Even when the Constitution 
was framed, it was definitely laid 

·down that all those who had come 
after the 19th July 1948 would have 
to be registered, and it was only 011 
such registration that they were to 

, enjoy the privileges and prerogatives 
of citizenship. So registration is 
necessary. I do not think that any 
great inconvenience would be caused 

· to displaced persons because they had 
to seek rehabilitation, to apply for 
relief, and arrangements had to be 
made for their resettlement and other 

· things. So everyone of them has to 
""be regtstered for that purpose too. 
In the circumstances, registration for 

•.citizenship is a much simpler affair. 

But there is another question which 
was also raised in thlS connection, 
that so far as deprivation of the ngnt 
of the citizenship was concerned, the 
case of the displaced persons deserv­
ed special consideration. That aspect 
of the matter will, I hope, receive 
sympathetic consideration at the 
hands of the Joint Committee. Though 
they have to be registered, they are 
hardly distinguishable from other 
citizens of this country. It is a mis­
fortune due to a certain political de­
velopment of which they have been 
the victun's. So I would like the pos­
sibility of the registered citizens to 
be classified in two groups: those who 
have come here as displaced persons 
and others who are registered citi­
zens . It may be possible to take them 
out of this deprivation clause altoge­
ther so that they may, after they nave 
been registered, continue to enjoy 
the right of citizenship without any 
sort of interference, interruption or 
disturbance. It will be for the Joint 
Comm1ttee to consider that, and I 
hope the Committee will give thought 
to it. 

There was also some proposal to 
the effect that deprivation should be 
a judicial proceeding and not an 
administrative one. Now, hon. Mem­
bers are presumably aware that this 

. . clause finds place not only in our Bill 
but in the British Nationality Act, in 
the Acts of Canada. Australia even 
in that of wretched South Afri�a. and 
other places. Except in the case of 
the United States, I think no country 
provides for a judicial proceeding in 
matters of this type. But here you 
will see how many safeguards have 
been provided in this clause itself. 
Firstly, the clause rests on the con­
ditions which would entail the ex­
tinguishment of the right of citizen­
ship. But even after one has incurred 
this disability and this penalty, the 
clause says; 

"The Central Government shall 
not deprive a person of citizen­
ship under this section unless it 
is satisfied that it is not con­
ducive to the public good that 
that person should continue to 
be a citizen of India" 
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E•en If a llel'IGD baa lneurred Uail 
penalt7 and la liable to be deprived, 
he wlll not be 10 deprived, ualell 
the Central Government c:omlden 
that b11 coatlnuln1 a, a citizen will 
be harmful to the lnterau of the 
countl')'. That 11 a condltlon wblcb I 
tblnk 1bould be borne ln mind not 
only In rnpect ot non-dtlzem, but 
f!VID of clt!zem. U their PNADCe In 
the country becom11 detrimental to 
tbe lntereltl of tbe countl')', tbeD 
tbat will have to be curbed. Thae 
perllGIII who bave acquired the rlpt 
al dtlzen1hlp b)' naturalilatJon, nr Jn 
11 few c .... b)' re,llatraUm. bave been 
llwn tlWI prlvllefe by wa7 of eon· 
Cftlion. They are not the natural 
dtilenl of the countl')'. T1le7 have 
IINII liven certain conceadom. It 
tb17 ml1behave, I do not - tbet 
lbare 11 U17thlnl unfair ID aaldDI 
tllem to cboole other 8eld1 for tllelr 
putul'II, T1le7 nlld not CCJDtinue to 
1ta1 wben t� caanot flnd a load 
lald; let them 10 out an4 look far 
tbla elNWhere. I do not Ne WQ 
tun lhould be au objection to Uail. 

Tbln It 11 laid down bare tbet 
wherever a DUICID ao demanda a 
committee wUl be alllM)lnt.d wldeh 
wW be snddld over b1 a �cUclal 
ollear. Wbat 11\0n Cl" be IINCled tn 
matten of WI tneT 11G, t 'IIOPe tbat 
tbl1 clau1e will be aN" "'4, 

Tbel'9 wu alao a ••t.Nnce to \lie 
elallle Wbicll 1U1 t.111 a ,..._ IIIU 
CUN to a.toY "*9 n,llta If N ii 
found to ..... dona an,Udq tbat 11 
detrlmlntal to tbe admlnlltratlon ot 
the countl')' 111 tbe aov.m-t ot 
India: 

" (b) \bat cltJnn bu lhown 
hlmMlf b)' act or •PIICh to be 
dllloyal or dl1atrected towardl 
\lie Oovemment eetabu.bld b)' 
law In ladla:" 

A.a I .. Id, th11 clt.nnlhlp la not 
earned by a man by virtue of 1111 
riebt. lt II IOlll•thlnl ot a Jll'lvDlfl 
which ha, been extended to him. So, 
if he bellavea Sn a manner wblcb 
CrelltU cWlcultlea ta tbe way of 

tbose wbo are in charse of tbe all· 
mmiltraUoo, be loeea tbe prMJeae 
wblch ..,.. extended to b1m obvlousb' 
on tbe coadltJon tbat he would behave· 
properb', not onl7 once or twice, but 
contmuoualy. He forleitl that prlv.l­
Je1e when he behaves in that mamier. 
In other countries alao there II a. 
limlJar IJl'Ovlalon IIDd althoup tbe­
WOrdl Uled may be different, tbeT 
mean aimolt tbe same thins. 

The Bill deal.I with acqullltion of' 
rl1ht of r.ltizenlhlp by birth and It 
eonfen the rllbt on everyone who Is. 
born In \Illa countl')'. Some hon. 
lllembera have � that BOl'lllt' 
nltrlctlona lbould be deviled ancl 
10111e condltlon11 lhould be lmpoaed 
on a penon who la born Of a non­
lndJan father or mother. 

We an today worldq for peace ID, 
tbe world. We bave bullt a nature 
tor ounelvea and for our countl')'· 
b7 our attitude towarda world pro. 
bleml. ID tJle drcumltaDeel, lt 
would bait OID' attltuda toward&. 
tbNe bulc problmm, lt We allDWed 
eVW)'CID1 wbo la born In WI country 
to acquire tbe rtabt ot dtlwnlblp 
But 1t 111 • aJtoptber aa 1111t1net or 
ploua 9irtue tbat aduataa me to .., 
ao. We bave our own natlanall. 
mu, more, In olbll' laDdl tbaa. 
U.., bava ID our country. About 
llfty latbl of our people are cllmi­
buted all over the 11obe. It la to our 
ID.__ tllat liberal prcmalam In tJds. 
..... rd lbould be made Sn all coun. 
trtu. So U we ll•e UJ'l- to a few,. 
wa will be pnpuq the moral' 
,round tor llmllar tnatn.tt tor mll­
llou of our people abroad In otber­
countrta 1-ldDI at It therefore­
even fNIII the lllllll point ot view, . 
It la to our advantap and to our ID• 
...i to have aur.h a DrOvillon. 

'1'blre wu some comment made on · 
the clauae relataa, to du-hip by 
delcenl This c:lauae only reeo,n11es 
de9c:ent on the male or paternal llcle.. 
Tbat II, a person who la born of an 
lndlan lather In otber lands can ac­
quire the rllht of dtlzenahjp. It bu, 
tMieri uted: why should tbe mother-
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not have that privilege, if the father 
is a non-Indian? We in our country 
have always thought in maaculiDe 
terms. That bas been our atUtude 
towarda all matters. We are now 
tr7inc to chance our succession law 
ao that women also may have equal 
rights with men. But even in COUD· 
tries where such a law exists they 
bave restricted this rieht only to 
males. We have taken this provi­
sion bodily from the British Nationa­
lity Act. There I think women have 
been treated with courtesy and res­
pect. In our country too in the olden 
days the highest virtue tbat one 
could earn was to be called the 
motlier of the man addressine her. So, 
that is the sublime status that women 
occupied as such. 

8111'1 Alloka Melda: What about arti­
cle 5 (b) of our Constitution? 

Pandit G. B. Pant: Article 5 of the 
Constitution relates to domicile. We 
have not got this condition of domicile 
in this measure. If we introduce it 
we will be shutting out many more 
than what we would be having by tibia 
clau� as it is. On the other hand, 
it would lead to many difficulties too. 

We have been reminded by some of 
the speakers about the complicationa 
that arise out of the system of dual 
citizenship. It does lead to certain 
difficulties. But we cannot helD it. We 
have to accept it, because we want 
people born in the country to be 
treated as Indians and to enjoy the 
privilege of being citizens of our 
country. But if we were to give tlie 
right of citizenship to persons born of 
non-Indian fathers, but Indian 
mothers, then we may have to be pre­
pared for triple or six-fold citizen­
ship. If a Brazilian, for ezample, 
marries an Indian woman and gives 
birth to a child in l!ncland, then the 
child will have three citizenships. 
He will be a citizen of Brazil, he will 
be a citizen ol India and he will be 
a citizen of the United Kincdom. 
And, if such a cbild, when he crows 
up and becomes 1118ture la married to 
another Indian girl and they live 
birth to a ohlld, not iD the United 

Jeingdom but in France, then there 
will be fourfold cit.en.ship. So, I 
think it is sound to stick to the pro­
vision that we have. 

Sllrl S. S. More: Will not the Indian 
before he gives birth to another make 
bis own choice about nationality? 

Pandit G. B. Pan&: He is not bound 
to under any law. 

8hrt 8. S. More: He won't get citi­
zenship anywhere. 

PIUIIIK G. B. Pant: He continues to 
be a citizen of all the countries ao 
long as he does not renounce. I 
would respectfully ask Mr. More to 
Polnt out tbe section on which he 
relies. That is what judges do now. 
So, I will leave it there. 

Slut 8. 8. More: Clause 9. 

Pandit G. B. Pant: I do not think 
you are riJht there. That wu about 
citizenship by birth and citizenship 
by descent. 

Then, under this Bill the wives of 
Indian citizens, even it. non-Indian, 
can be re,latered as Indian citizens. 
Some people said that women should 
have the liberty not to be coupled 
with their husbands ln the matter of 
citizenship. W.ell, there ls no com­
pulsion. It is open to a woman 
to apply or not to appiJ'. If she doe1 
not apply for Indian citizenship, she 
is not bound to do so. They are at 
liberty to continue as !husband and 
wife and still owe alleclance to two 
different countries. 

There was also a suggestion that 
just as women can be registered as 
Indian citizens if they marry Indians, 
an alien should be allowed to register 
himself u an Indian on the marrying 
an Indian women. That would really 
lead to aome monatroaity of the same 
type to which I refffred previously 
and it ia better to limit the ecope of 
auch alliances. They are very rare and 
it is better to let people keep to their 
own respective atlaitiell than to drift 
them to comers whiah are far aw81', 
whether theJ be oblcure or whether 
they be illuminated. We lhoul4 better 
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keep tlle oom,aDT of our own people 
and live a natural 111e. So, lt II Wa 
ter to clllcouraae thlN Wnp. 

A � wu mo made Ula& If 
any penon lmultl the .... &MD -
lbould be deprived of hll c:ltlzealblp. 
I hope that nobody wW be 10 bair­
brlined, mllc:blffoua or foo1llb u to 
have rec:omw to 1111Gb a clqradlq 
COUl'H, We C:8D rel,r OD tha 1ood 
NIIH of OW' own people. I do DOI 
tor1et that recentl7 certain deelara­
tlona were made or lnlenUolll were 
announced b)' tha Vff1 advaneed lea­
der of a certain partJ ln the Soutb 
which did affect Use !lanour, 1be dit· 
nlty and the 111bUme purity of tlle 
fta,. But he did rec:ant It and felt 
thet what he bad done wu a vw, 
vile IOrt. of deed. So, I hope nobod7 
elN will ever think ol auc:h a wlc:ked 
act and reb'lnl on the lood NIIN of 
our people we may not punue that 
further. 

Some1ihlnl wu 111d - about Incor­
poration of territory; and, in that 
connection mention wu made of 
Chanderna,ore and Pondlchel'I')'. I 
do not think any amendment of the 
clau.. la needed becauae an Act bu 
already been puNd by virtue at 
which the peaple of tbele two ez­
l'rench Mttlementa wW be cltl&ena of 
India. Only there are 10me amon, 
them who want to retain their l'renc:h 
natlonall.tJ'. 

lllrlmaU .... Cllalnftn&7: Wby 
abould they DOI become fpao f8'/to 
clt1una and why lhould they wait tor 
a notUlcatlon by executive ac:tlon? 

Puuln G. 8. Paid: So Jani aa there 
ta no de JuN tranafer of th•e terrUor­
lf1 to India there could be no le,al 
form of �,u1e1111dp; they are de fado 
cit.Inna even Nday but - have to 
wait for perh&JII a few weeka or 
montba before - �d pt de jun 
lnader. Tbe7 wUl then be auto­
matic clUana of India. 

........ ....  �: Will 
they 1lleome aulomaUe c:lUlma Im· 
mediately the tramtv II completet 

hlllll& G. 8. l'Ud: That Act la not 
befonJ me. So, I lhouJd refer Mn.. 
Chakravartt,' to that Act and then If 
there II any dl!lc:ulty I aball 10 
tbroup It with her, and aee what it 
euc:t1y -· 

I have tried to deal with the main 
polnta. I do not conalder It D11Ce1118rY 

• to 10 tbro\llh the minor onea. After 
all, what I have Aid la no more than 
an attempt to tbJOw 110111e llpt on 
obacure pomta, I hope hon. Members 
wW feel that tbla Bll1 baa been well 
drafted and that it will fulfll the pur­
poee wblc:b baa ectuated tile authors. 
to live lt tbla abape. 

What we Are dolnl today is of con­
llderable Importance. The state of 

subjection wu o,•er IOme ti.me ago 
but atlll we ar.d our society haYe to 
bloaom inio tbe lltatua of full c:itizen­
ahlp. That II what we seek to acquire 
tbroup this Bill. And, I hope the 
aelect committee will comlder every 
claUN wiib care iand consideration so 
that not only the preaent pneration 
but posterity and 1enerationic to �me 
will benefit by the edlftce of new 
India which will be built on the 
founclatlo1111 of this law. 

Mr. Depat,-8,eaker: An amend­
ment baa formally been moved and 
therefore I 'tn'Uld l ike 1.o know whe­
ther the hon. Meniber la wlllinl to 
withdraw It. 

Sllrt Vallatllaru (PudukkottaiJ : 1 
be& leaw to withdrew It. 

The aff!e11drnent UHU, !Iv leave 
Ulftlldrau,,a, 

Mr. � The quest:oa 
ii: 

"That die Bill to provide for 
the acquialtlon and termination 
of lncllan c:ltizemblp be referred 
to a Joint Committee of th• 
R0\1111 conslatin1 of a Members. 
30 from this House, namely, Shri 
Kotba Raaburamalab, Sbrl P. T. 
Thmu Pillai, Sbri K. G. Wode­
:rar. Shri K. T. Achutban, Sbrl 
Ahmed llobhaddtn, Sbri NibenD 
Cbanclra Luur, Shri Surendra 
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Surendra Mohan Ghose, Shri T. 
S�anna, Pandit Krishna Chan­
dra Sharma, Sbri Raghubar 
Dayal Misra, Sbri Lotan Ram, 
Sbri Rajeshar Patel, Shri Lila­

dhar Joshi, Sbri Narendra P. Nath­
wani, Shri Bisakisor Ray, Shri­
mati Anasuyabai Kale, Shri 
Harl V.inayak Pata&kar, Shri 
Manikya Lal Varma, Shri Ranjit 
Singh, Dr. Ram Subhag Singh, 
Shri Anandchand, Shri Hirendra 
Nath Mukerjee, Shri Mangalagiri 
Nandas, Shri Sarangadbar Das, 
Sbr� Hari Vishnu Karnath, 
Shri P. N. Rajabhoj , Dr. Lanka 
Sundaram, Sbri Baghubir Sahai , 
Sbri Uma Charan Patnaik and 
Shri Balwant Nagesh Datar, and 
15 Members from Rajya Sabha; 

that in order to ...,n.Utute a 
11ttin1 of the Joint Committee the 
quoram shall be one-third of the 
total number of MernbP.rs of the 
Join• Committee; 

that the Committee �ball makr. 11 

"«)Ort to this HOUR by the ltlth 
November, 1955: 

that in other respects the Rules 
of Procedure of this House relat­
ing to Parliltmentary Committees 
will apply with such variations 
and modiftcat1on1 as the Speaker 
may make; and 

that , his House recommends t,> 
Rajya Sabha that Bajya Sabha 
do join the said Joint Committee 
and communicate to ,bis House 
tbe names of Members to b11 BP. 
pointed by Rajya Sabha to the 
J'oint Committee." 

T1- motion 10111 adopted. 

WUSTRIAL DISPUTF.S (APPEL-
1\TE TRIBUNAL1 AMENDMENT 

BILL 

TIie l)epaiy ...... ol ....... 
11111 .&bid .&U): I bq to move; 

'"nlat the em to amend tbe In­
duatriat Dlsputel (Appellate Td- . 

bunal) Act, 1950, 'be taken Into 
conslderaUan." 

The Bill is a short <Ille and is In­
tended to replace an ardinaDce whicbii 
wu promulgated on the 21st June 
1955. It is Intended to ensure speedy 
disposal of applications under sections; 
22 and 23 of the Indi:strial Disputes. 
(Appellate Tribunal) Act, 1950. More 
than 1600 such app:ications were · 
pendiq before the Appellate Tribunal 
towards the end 01! June 1955. While· 
the number ot applications flied per· 
month is near about 100, the rate ot ·  
disposal ranges between 80  and 85 . .  

Under the existing law, ever;y appli­
eaUon has to be heard by a bench or · 
a tribunal consisting of at least two , 
Judges. The applications are usuall7 
of an individual nature reiatfnc to the 
�11tion of the service• of employeu · 
or some unauthorised chan1e1 in the:r· 
�onditions of service during the pen­
dency of the appeal proceedin::s. 
The cases are oot really important: 

ough to merit cDDlilderation by two. 
judges of the Appell11tc Tribunal. 
The tune that the jud,ea devote 
to these, I think, .mBY with 1reater 
advantage be spent or. hearing ap. 
peals proper. It is thus in the inter­
est of economy and speedy disposal, 
o! individual justice that the Appellate 
Tribunal and also a single member 
industrial tribunal should be empower­
ed to dispose of such applications. It, 
is expected that this arrangement will 
bring about an appreciali>le improve­
ment in the position both as regards 
pending applications and appeals and 
thereby ensure speedy justice to the 
workers concerned. As will be read.­
ly agreed, in Industrial disputes it . is 
very much in the Interest of industrial! 
pea<.-e that the decisions of the Tribu­
nal are liven within the minimum, 
possible time. The Bill Is designed to 
serve this purpose. 

Mr. Deputy-Speaker: Motion moved : ·  

'Tbat the Bill to amend the 
Indcstrial Disputes (Appellate 
Tribunal) Act, 1950, be taken, 
Into eomlderatlcm." 
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llat 'blllar CllatterJea (Seram· 
pen) : The Bill la really welcome 
0Dl7 lb IO far a, It aeeu to avoid 
Ullllec:ftUJ'Y delay in dilpoaJna al 
tha C8NI uader aeetlon, 22 and 23. 
At th11 matter relatel to tbe cban,es 
in tbe eonditlona of MrY.lce clurinl 

it.be pencleney ot appeal proceedlnp, 
It affeeta Use worker1 ewr)'Wbare. 
Althoulh the main dllputea are uacler 
eonllderatlon of the Tribunal, it 
Ja OUJ' aperlenca that IIDt onl7 ii, 

·111e Appellate °1'l'Dllma1 but aJlo ID 
the lower tribunal.I, durlnl tbe pend­
ency of tbe appeal, all IOl1I of cbanael 
in aervice condltiona, dllebarPI, etc.. 
take plue and worlcera bave to 1118• 
yery much. The, have to to to tbe 
Vibunala repeatedl7 for that purpon 
tor 1ett.1n1 redresa. Theae thinp tue 
an u-lly lon1 time. So by 
provldinl for thll 1peclal meuure, at 
leut one problem of the worlcera II 

·ac,l'Nd. Bu& at the ADie time I have 
to 11y that 1lmply by provldinl for 
qulclcenln1 up the procedure of tbe 
dllpoaal of 1uch c.... tbe warlcen' 
lntenat1 will not be aerved, bec:auN 
the que1tlon 11 not almply one ri: 
quickening the proc:e11 or thl1 matter. 
1t 11 alao necelAl'J' to enaure S� 
1n tt.e proce11 of the dlapoaal of •uc:b 
""''"· In :he Art, aertton 22 doel not 
clearly lay down that dl11,1C1111l of 11udl 
-cue1 will be made after proner hear­
lDI of both lldN, 
, [PANDIT TIIAKUI DAa BHAIIOAVA itl Chi 

lChair) 
What 11 mentioned In the Act I• 

· that In eaH the employer mall:ea any 
-ehan1e, In the aervic:e eondl· 
ttona of the emplo:,eea. he hu 
to do ao after 1etttn, written per. 
mlulon from the Tribunal. At l•at 
1 11:now the ca• or the Wen -.at 
Tribunal. There It 11 our ecmm;m 
experience I hat the dlll>Ola I of 1111eb 
-eUN doee not 1lw1Y1 takf! Into c:onal· 

deratton the Ylewa or the affected 
party, that Is, the worll:en. It la true 
Uaat aometlm• the 11enon concwned. 
11lat 11. the worller concerned Is ubll 
to ezplaln bb c:aaa in wlUnt, But 

·111 "917 rare c:elM the wor&el' la uked 
"IO s--t lllmealf before the Tribunal 
,.. tbe worlr.en' �tatlfta or 

AffleRdm«nt Bill 
c:oundl are asked to present themlel· 
ves before the Tribunal and ararue u.e 
eaae. Thill ls ffQ' common � 
enc:e at leut in Wat Benp}. I tldnll: 
this IOrt of VIIUeneA In laquqee In 
tbe Act 1bould be removed and there­
fore, I have suaeatect an -dment 
that a proviso should be added ao that 
there may be I clear Pl'OVialon that 
the dl1P011l of all aucb cue, wlll be 
made after proper beuinc ln which 
both the partiea will be repre­
Nnted. I do not know 
what llappem In other States, 
but at leut In Wat Benla\, u far u 
eur experience ION, workers er mplau, 
that the)' are not alwan heard, and 
even if the)' are beard, they are 
llmpb' uli:ed to .lllbmit their point 
of view and are not liven an oppor­
tunity to pnaent tbemlelvea before 
the Tribunal to refute or counter the 

. ar1Umenta of the employer. 

I P.M. 

Sllrl Abld All: Th.II Blll concerns 
Tribunal or Appellate Tribunal? 

llirl Tullar Claatlerlea: 1 do nl'.'t 
know wbat happens In the Appellate 
Tribunal. 

lllrl AIIII AU: This Bill c:onc:e1"111 
the Appellate Tribunal, 

Drl 'l'alllar ClaatterJea: When this 
bappen1 In the case of the lower tri­
bunal one can 11tel7 preaime that 
It Is likely to happen In the caae of 
the Appellate Tribunal allo. Tbere1ore, 
I want an exprea provision to t1l1I 
effect. 

There 11 another point which ls of 
more Importance. Thl1 BIil 9f'eb t<> 
quicken the procedure of disposal or 
cues under aec:tlona 22 and 23. This 
ii all rllllt no doubt, but the more 
Important thin, that Is In the mind of 
the worll:en ls not simply the neeee­
.- of qulc:11:enlnl this particular pro­
cedure. The WQrli:ers demand that It 
la n-ry to quicken the entiN pro­
cedure ot the trlbWlal. What h•Pl*l• 
la thll: a dllpute Irias 1111d n 11 refer. 
NICI to I tribunal. Tbat trlbuDa1 Clvee 
aome award. After that tbe -ployer 
IPDNII to tbe Appellate Trlbuml 
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and then 7un IO on. So, tbe work-=• •v• to wui for • 1cml 
u 5 yean or 7 7ean tll1 tbelr cue 1a 
ftDallY dlspoud of. Therefore, It Is 

· DOt aimPl7 • GUNtlon of quickeniq 
the procedure of deallnJ wltb tbeae 
part!cular aect.lOllS, but the main 
JIOlnt tbat la to be consJdel'ed la the 
qulckeoia1 of Use procedun Df Use 
enUre trtbwaal machiDer7. I tblnk a 
time limit should be bed wltbln 
wblcb tbe tdbunal lbauld ID1sb Its 
activit.7. 

Why do we raise tbia question? Th's 
question la ralaed mainly becauae file 
aperlence of tbe workers 1a that al­

. thou1h the main disputes are pend-
' Inc before the tribunal all aorts of 

dlsmis•al dlacbar,es, cbanp of ma­
ditlons of service etc.,-that II µn(ler 
sections 22 111141 n .,.....,r. They oc­
rur repeatedly and tbq occur one 
after another, In such CIIH9 Ille 
workers are fed Ulp. Therefore, as 
lon,r as the tribunal continues Its work, 
,.ear · after yaar, fn .s>lte of tbe maL'l 
point• of dlapute befnl undar conll­
dera·. ion of the tribunal this 1ort or 
additional trouble 1a faced by ·the 
warken and tb� are reall7 fed up 
with it. On tbe other hand the law 
of the trlbunal ties down the workers 
to certain conditions. 'l'be workers 
cannot 10 on strike. The workers c� 
not do anythina they like for PttlDI 
relief. So, on the one hand throu1h 
the whole procedure of the tribunal the 
workers are tied down to certain 
very strict conditions and on the 
:,ther band the emplo:,er11 take the 
opportunlt,, of barastn,( · them, dls­
cbarlfnl them 1111d r.hanetn1 their 
aervtce condlU.om. These thin.. IO 
on and therefore tbe workers 
feel that unleu there la R time limit 
set for the whole proceu of : he tribc­
nal, It fa really very difficult for the 
workers to feel the beneftt of the tri­
bunal. The main complain.: nf the 
worke!'S II that the whole r,roresi. of 
the tribunal machinery la slow. Ro 
doubt. the tribunal Is doinl 1ome 1ood 
work. but on the other hand It 11 11v­
fn8 the empl07ff a free chance to 
victimise the workers under r111y plea 
wbatsoeVer for 1'9'hlcb the wnrken have 
to ,o to the � lbunal asaln to leek 
209 LSD--3. 

protecUon. Tim 90l't of thlq IGell 
OD. 

lllrt Veenawua7 CMQlll'Ull-Raen­
ed-SCh. Cutu) : ,sir, there II no quorum 
In ,tie Houae. 

111d T. IL Vllul ... fKbammam.1:  
Eve17 day tll1a ta tile lll'f7. 

Mr. Cbalrmaa: I am r!nllnl the bell. 

Now there 1a QUGruat and the boo. 
Membs SDaJ' coaUlwe bl8 &peeda. 

8brl 'radar � lb luc 
aoint II abaut 11C11De bale pollQ. n 
fa true that the Bill .... to do IOID8 
,ood, no doubt, but lll7 paint Is: when 
the mafn questkm of continuance o,. 
abolition of the Labour Appellata Tri­
bunal II there In the CGUDtl7, wb7 
not briq in a more compnbemlve 
BW lmtead of bl'iqfns \hll piecemeal 
lellllatl.on? Todq tile wam... all 
ewer the countr7, hfflpecUve of their 
political opinion-the A.t.T.U.C. 
I.N.T.U.C., Hind Mazdoor Sabha, 
U.T.U.C.-all demand tbe abolltlOD of 
Labour Appellate Tribwaal.. In judai,q 
� main luuea of labour dlaputea it 
take, aucb a l .. allstlc vi9W Pd avoid• 
the view of IIOClal jUlttce that In majo­
rity of cuea the dedalon of the Lab­
our Apellate Tribunal has been to turn 
down the award of the loww trlbuDaL 
Therefore, fn the p1'8Nllt ccmUtlonl, 
all over tndia, the opJnlon of labour 
1a a1almt the cont1nuance of tll1a La� 
our Apl)ella'te Tribunal. I lmow fn 
Bombay all tbe different trade union 
or1anisatiom united and held meetlnp 
where the,' UD� pUNCl a 
ntsoluUon that tbe Labour Appellate 
Tribcnal ahould be abollsbed. r lane 
received nporta that In Bombay all 
lawyers connected with labour c .... 
have boycotted the Labour Appellcte 
TribunaL I know ID tripartite commtt­
tee. also tbfl quutlon wu raised and 
the;y are of tbe view that tbe I.11bour 
Appellate Tribunal llhould be abolilh­
ed and some substitute ahould be found 
out becacse the Labour Appellate Tri­
bunal deai. with thfnp In 1ucb lepl. 
latlc manner that alwa71 · ,oea 11111,lmt 
the interests of the workers. The Labour 
Appellate Tribunal award w alwa,1 
been to turn down the lower trlbumtl 
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award. Therefore, It ha1 been the 
practice that onl7 the emp'°"'9"" WO 
to the Labour Appellate Tribunal for 
tbq fNl that b7 IOllll to the Appellate 
Tribunal they will set IOffla relief u 
the Appellate Tribunal by praetlee bu 
lhown that it, award will turn c1owD 
the award of the lower tribunal. 

It 11 not only the enUre labour ('Ill• 
nlon whlc.'tl 11 a1alftlt the "Ontlnuanee 
or the Labour Appallllte Tribunal. bin 
I know that the Government clrele 
II alao eonalderln, whether thla Lab­
our Appellate Tribunal llhould he 
abollahed. I am told that In -
eommlttft the OoYemment 11 eomldtlJ'o 
In, tbl1 quelt.loo. Therefore m1 qu..­
Uon 11: when that balle queltlon II 
undar eon1lderaUoa of Govamment 
wh1 not brln1 In a eomprehenalve 
Bill aboll1bln, the Labour Appellate 
Tribunal and brln,tn1 in aome tub­
ltltute or whatever propo11l you have 
,ot In view? Why brtn1 In tbl1 piece­
meal lell1l1tlon wbleh dou not touch 
upon the main problem and which 
doe, not 11tl"1 the l1bo,1r! It don 
not 1olve 1 be main question that b11 
arlaen In eonneetion with tb1 l.abour 
Appellate Tribunal. 

Therefore, 1lthou1b I welcome tbll 
Bill 10 far II lt IOU, 1 feel \bit the 
GoVfflllMnt lhOllld conalder the 
whole queltlon, the b11le quelt.lon of 
tbl1 Labour Appellate Tribunal, and 
do 1ometbln1 with re1an:I to lt. 

• • •  '"' <.- �> :  q It 
rilil'e fw qt in w k,n am f. 
fflllT ff' ""'"" '""' ( ...,. - "' 
"' ll'll'W � .,. wntw.t 111ST ..... 
'-' """" """ • "' f "" ffl hn! • 
� ffl 'ff � � ., rri t. "' 
iwhi/iliii � ... � � f "" "'" "· .. ....  '-' � � 
'""""' f .t't " ff rt t "' � • 
t1r � 1!t ;,;,n v � n wr wm 
f I � � �  qf f1T ffl 
m hrf war f  

Amendfflelflt Bill 

w..t ll"1t • .. ..., fl1 i « 
m .r W awm "  qf tarnr • 
qt ffl .  '-' .... t1't ... .  � 
nf Wllffl f I .. llfllf' If' ffl • If 
� "'· If • "' "" If W'[ " "' 
fll ""'ft. ffl � .... I If' 1IPf1ff 
( "9 q lt tff if' � - - "'  
t m � � f � tri nffl  
� ...., � .&.f' Ill .n;t .., 
•Nll41 .. , f I ffl q"tft .nr 111t f W 
t. � .. """' - f "" � 
� .. ... ..  f, ffl nit .. 
'" llltf !If"' � ""' i • '­
ff � .. ifhrn,•nr i wr-tr .ifn 1 

In' .. '" I'll' wfri , "'  tt,� ..... 
IIPlll'n ... .  !If"' � "" """ f 
...,,. W'[ � ., "" Qr .rt "' 1ITf1II' 
f/v 11T ffl f t. "* � ff f I irq;t 

.......  � _, . , .,.  "-' 
..it. ffl � f I _.. ininf If' J1' 
fn' � .it 9' ffl 'll'f 1QllT I .. 
..ft ffllPI' f I � 1l1I IT4IT 'lft.r qf 
, ..,,_ ... Q"'1' 1'l1ff f t. � .. 
{ff � q;w � thft f. 
"""- � � .ti • m ll't 
� qf ""· "' � 1'ffl' f � 
{ff """ tt '1N If!: q • '!IT-ff � ( 
t. � llt ift q;w � qf f ,  
m � ift � f ffl n "" 
""' � "' q..t t.rr m i  � 
qf wn Wlllli. � lit fl.fife'"'" qf 
1'1'1 ...t, � lt qf  � ffl � A  
t. tr,q n-' � ;i- 'f I � 
q � � W'f1II t. � wq, • 
wt. � � .t.= al' MIT <lllffllr d � 
,. \IIIV m 1t �. m V1l1'!I" • � 
� IRT  � I ffl � � 
� .,.. '" � .., ........... 11 ,. 
fflf.1r 411 hw '("5 ..,., " "1111 • 
� lit � � l"1ff , . ...  
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� � � m f , � 3Pra  ll' 
� � it � Q'QT el7JTIT � qieyT � 
� � cfiili<lliil� &;t '3ITT � � 
t'ira" � � � �� I 

� � ?,;: �-ief{{. � � ll<f, � 
<l<Rr � � � � � � �  
� � � 3f1ra lf � efffl m � 

lfiHtrn � � fjT 1fi I ffi if"eft 
� � � <ni t � � � � 

I� � mm it -rrff t '3ITT <ffr qi � 

;am m � � q/:t11?rt<1i � t '3ITT 
� � � � � m\T qi � 

� ll' � � , m �  arzy 
q/:t11?,1<1!

0 
� � cfiT-'IT � f I � 

� ffl« "'·6,'4·0 ;:fhi m mmfl c6 � 

� � �  � m � �  � 
� <6 � in '31m � crrm rl. 
m rn � c6 � � ?c;; 4111i! lf � 
� f 3Ti'nr7fPfITT � � M ll' � 
cT"flT m � � m -qr � � m t 
m � c6 � m :j{af � qiff �  

cref '3ITT � � � <ffr m m � 
� � f 1 � 1f' l'.RT � tl  
<; H6:'llf

f � � � qi � � �  

� rnfirc n.cf � m � � &1T 
ttm m tl Wli' qif � m \1{ffi ?+rn­

� � '3ITT n ll' '3"mf � m 
� m � t , lf' � ( �  � 
?c;; ·�RI. qi "cfiTTOf it m � � 
lf ;aro-.:ml:f � � m f I � � 

� � t m Q[q; � m t. �  
qif � <tIB 3ITT � qif � � 
� � � ir � t , � tl �  
ffiTfr qif � <ITT � m � <fii 
� t. <fil � m t � �  � 
<Ire- cf>'r f � ;;i.r � -� � c6 � 
�� <6 m:r � m � cfilf � � 
� nra;n � , � <l"il m � 

m <ni � � � crrn t. rn m 
� � m "1Rf f ,  

Amendment BiU 

lf' � � � � m-r cfi"ntl ii; 
3ITT � rnfirc <Ii w � � � � 
� rn � m � � � I �  
� qi mlf � � � �  <lit 

� � ( , 
Shri K. P. Tripathi ( Darrang) : ·1 

rise to welcome this Bill. The di i 
culties before the Appellate Tribu1 1 
which led to the drafting of this Bill 
and the earlier ordinance on which 
it is based were fundamental . It is 
one of those Bills which try 'kl speed 
up the procedure before the Appellate 
Tribunal. To that extent, this Bill is 
welcome to us. 

We know that under the law which 
exists, when any reference is made to 
the Appellate Tribunal er the lower 
t!ibunal and when that reference is 
pending, within the pendency, the 
employer is prevented from making 
any change in the service conditions. 
Similarly the workers also are pre­
vented from going on strike. This is 
mutual. Now, what !iappens is that 
in practice the employers make changes 
in service conditions and the workers 
have to go with petitions to the Appel­
late Tribunal or the tribunal under 
which the reference is pending. Some­
times the number becomes so large­
as figures were quoted by some Mem­
bers-that it becomes impossible either 
to dispose of these petitions or to deal 
with the substance of the dispute in 
issue. Therefore it was thought neces­
sary and I think it has been done well. 

But the problem before me is, why 
has not the Government felt it neces­
sary similarly to tighten up the pro­
cedu�e of the tribunal and the Appel­
late Tribunals in other. spheres? My 
friend over there was quoting certain 
instances in Bengal to show how tile 
procedure -is so dilatory. After all 
what was t'he necessity of these tri­
bunals. These tribunals were set up 
to remove disputes between the parties. 
The way in which -.'hese tribunals have 
developed has shown abundantly clearly 
-and I think the Government itself 
and particularly the Labour Minstry 
is convinced-that instead of setting 
disputes, it has become the habit 
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Of the u;bunala to promote and create 
dllpute. and malle tbl cUlputa (Nlrliat. 
It le tor tbl1 reaaon that the tdbu­
nall, lnltHd of be1nJ diapmun of 
juatlce, have become cauaer, of dlt­
puta. There bu been no peace In tbe 
lnduat17 aa w .. vlluallled. After all , lt 
WU dedded In IHI and earlier that H 
waa _.,,. that there •ball be 
peace In t11e lndllltr7 and tllat tbla 
country mllht be reconatructed. That 
peace baa come becauae t.be worll:en, 
lnatead of tak.ln1 to the 1oel or tbe 
path of atrill:e, have taken the path 
of adJudlcatlon. But the adJudicatlon 
baa become 10 coatly and ao dilatory 
that in one adjudication It hH taken 
three to five or even Mven 79ara for 
raacbln, a Nttlement. You know that 
one adjudication la bindln, on'7 tor 
one YNr, Wb.YT Becau.e the di. 
pute betwNn the emplo7er and tbe 
worker, when It arS-. arllel like a 
ftn and It baa to be quelled quickly, 
In pro1re11!ve aoclety In all other 
countrle1 of the v.'Ol'Jd, It ha been 
round that a dlapute need not be ..., 
Ued tor ever. It' II quite enoup It 
It :, aettled for one Year, Al a matter 
of fact. the trad!Uon la that there II 
an annual contract bet- tbl em, 
p101fl' and the worker for one :,-.r 
\:lnder wblcb \be workera work. Thia 
la ,eneral17 betwwn Lhe trade unlon 
and the empJ.o:,wa. So, tbl eontract 
la for one 7NI' and the dllpute bu to 
be 1ettled Qulckb' for ona ,-r. If 
tor a dllpute which bu to laat for 
one :,ear and bu to be ..Wad within 
that :,ear, anen :,nra ara taken tor 
the P\ll'IION of Nttlement. tha, It 
muat be aald that the macbinerJ' hat 
tailed, What ta the u• ot creauna 
a macbln.,. whlrh tal1a to f\llftl die 
JMIIONT It the Government or the 
Minim,, la eonvlnced that tbla ha 
tailed to deliver the ,ood1 In the WIIY 
In which It - deaired, then It WIii 
lta duty to ba._ come forward with 
a better and a more CllfflPrallalllve 
Bill whlcb would have met the pul'­
po,e; but that bu not been c!OM. 
Al my friend wa1 1111ot1111, - tile 
1.N .T.U.C. haa Pined a nsolutlon In 
Bombay tor the aboUUon of ta ap­
pellate tribunal. It ffl8T be na1i1e11 

wbat bitter fee1lnp have bem c:reate4 
bJ the "87 In wldeb the appeDate 
b'lbunala have fanetloned. Tbe ap­
pellate tribunal baa shown a ccap)ete 
lack of Underltandinl of labour pro, 
bleml. When the Bill for 1hla wu 
bein1 moved eerlier b7 8bJ'I JasUvan 
Bun, lt WU laid that spedall7 trained 
utbunala would be co111Utu&ed; but 
that baa not been fullllled. We bave 
eome to the conclusion that the bi­
bunal1 have functioned without under­
atandtn, wll,at labour problem II, wbat 
labour econ111n7 la and what lnduatrlal 
economy la. Tberefore, 111ch a -
lution ha• been P91Rd. I do not know 
what the Government thlnu about this. 
SometlmN from tbe dlacull.lon, which 
we have had In the Joint Comultaave 
Board, - felt that nen Government 
wu convinced that the appellate tri­
bunal lboutd ,a. If that la ao, I do 
not lmow why the Government bu 
delayed the abollUan of the tribunals. 
It 11 said that the emplo:,en are 11'7-
in, to Influence the Government not 
to abolllb the appellate tribunal, aJ­
thoqb the Government Is convlneed 
thet It lhould be abolished. 

Ill', Cllalnua: Order, order. I do 
n� want to Interrupt the IPffCb of 
tbe hon. Member but It appears that 
be 11 b'affl'llnl ,rround wblch la not 
covera,t b7 this Bill Tbla a:u hB3 
.,.., llmlted acope. It onl7 men to 
proreedlnp before the appellate hi­
bunal under NCtion 22. U the appeal11 
Wfte not pendlftl, thae proceedln111 

would 110 to the ordlna17 trlbunal1. 
Tbe acope ol 1hla Bill 11 wry limited, 
but the bon. Member has t raversed 
much broad!" pound. I would request 
him to confine btmaelf to that artual 
Bill before the Houae. 

Drt IL P. 'flblaW: I was just 117-
lna: ro arsue that the cue for the abo­
lition of the appellate tribunal ha 
been made out all over the COUDtr7. 
I was also '11fa1 to arirue tllat Gov­
ernment N9DI to be convinced that 
It should be abolished and I wu 
ques:lontq the Go'Pl!l'lllllmt u to 
•h� it ha1 not brol."cht a Bill for the 
abolition of the tribunal ltaelf lnltead 
of tr1iJII to apeed up the proc:ecluft. 
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Mr, Claalrmaa: That ls the objec­
tion. 

This Bill onl7 relates to proceedlap 
under MCtioD 22. ll there wu no 

- appeal peadlDI, then It would so to 
the ordl.Dar7 tribunal. We are oDl7 
coacemed with delays etc. In reprd 
to JWoceedJnp under NCtlon 22. 'Die 
broad question that appallate tribu­
nals are uaeleu and have not worked 
well la not 1ermaoe to the dlscuu.loo 
IO far U this Bill fa CODc:emed. 

11m It. P. '1'dDaild: Are we not 
entitled to draw the at.tealon of the 
hon. Minister to the fact that the ap­
pellate tr:bunal has not worked well? 

Mr. Cbalrma: It may be an Im­
portant matter, but it la not wit.hlD 
the scope of the BUl. We are coo­
Bned to the comiderat.ion whether 
there should be chaole In the I,owetl 
of the appellate court, 10 fas u pro­
ceedln11 under sectloo 22 are coocem­
ed. 

1111d C. IL Nair: It ia qUlte rele­
vant to the subJeet. 

Mr. Cllalnua: It Is not relevant; 
relevancy in the Bill Is only to pro­
ceedln1s under section 22 peodlnl 
before the appellate tribunal. The BW 
only says that these Pl'oceedioas my 
be decided by Judaes littiDI linelY or 
m117 be made over to the tribunals, etc. 

Sbrt It. P. 'l"dpatld: I uodersta:ad 
that the hon. Chairman ls not rul1nl 
that I am not entitled to refer to thia. 

Mr. Cbalnua: l have myael.l al­
lowed. the bon. Member to have bis 
sa7 on the matter, but l would requeat 
him not \O dilate too much upon this, 
because 1peaJdns Jesally, the question 
only relates to the powers of the ap­
pellilte tribunal in comiderlnl appli­
cations under sect.ion 12. 

Sllrl Debenar Sarmah (Gola,bat 
Jorbat) : M11,1 I invite tbe attention of 
the Cha:r to the Statement of Object& 
and Rea.sons of the BW whlcb reads: 

" . . . . . .  With a view to 1lvin1 rellef 
to the Appellate Tribunal and 
ensurinl upedltlou1 dflPOIBl of 
tbe applicaUcms, It ls prc,poaed to 
amend the Act . . . . . .  " 

AmendmM& Bill 
Mr. Cllalnua: TIie nfermee I 

only to disposal of appllcatioaa under 
sec:tlon 22. 

8lld De ....... lanlall: My friaad'I 
contention Is that wbeD tile appellate 
tribunal itself Is abollsl:led, tbeN Is DO 
question of liVUlS relief to It. 

Mr. Claallman: I quite undantaDd 
that point of view. It Is cml7 with a 
view to accommodate the ban. Mem­
ber that I bave allowed b1m to mau 
IO many- remarks. 'Otberwile, atdetJ7 
1paakinl the abolition of the appellate 
tribunal is not relevant to this Bia 
Here we are cmq concerned with the 
limited qumtion reprd1q applloatJans 
under section 12 and oot with the 
broad queation whether the awellate 
tribunal should be alloWIICI to remain 
or not. All the 1ame I llave allowed 
him to bave bis 8117 on this JDAtter, 
u he bas aot anyth1na to say about 
the disposal of appllcaUnns under NC"­
Uon 12, be Is quite welcome to do m. 

8Jlrt C. IL Nllk': Tbe Bill ls narro,,; 
enoup; and the Cba1r Is mulq If 
further narrow•. 

811rl It. P. TrlD&W: The Gr.vernment 
have now come forward witb a 11111aJl 
BW amendiJII aectlon 22 and 1a-tlon 
23. The demand before tbe countr7 
was abolition of the �bunat. lfatull­
ally, therefore, the worklne class ot 
the countl')' ma)' conclude that lnatead 
of abollahln1 the tribunal, the Gov­
ernment have decided not to lf)ollsb 
it, but merely to tl,rbten the proce­
dure. It Is ver7 clear that If the COY­
emment bad come to the candualoa 
that It should be abolish� In that 
case, this BID wou� i have been one ot 
abolition and not of slmply tllbtea­
inl the proc:edure. Aa aoon a• thia 
BW ii paued the reaction of the wor� 
Int cla11 would be that the Govern­
ment does not want to abolish the ap. 
pellate tribunal for which a demand 
bu been made unanlmnuslr b,- all 
worklns clauea. What will be tu 
result? The result will be dlaap. 
polntment, wbfcb tbe Goftrnmmt 
wants to avoid. So far u I 11:now, It 
la not tbe lnteatlcm of tbe Govern­
ment to 187 that the funcdomns ot 
tbe appellate trlbumd bu bee all 
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rl(ht 01' It ha1 IUCCeeded In achieving 
the purpo,e for which it wa, Mt up. 
'l'bsetore, 111 brinlinl tllil Bill, tbe 
Oovemment ii clef•tin1 iu own 
policy to IOffle extent. 

llarl llau&I (JbaJjar-Jlewarl) :  Wbidi 
po11c77 

&11,a IL P. Tl'lpatld: The policy 
of lndu1trial truce and peace upo11 
wtilch J'OU are a,reed with ua. We 
are toptber bearinl the burden of 
thil eounh'J', to reach btper and 
hl1!:rr 10111 of production. J am told 
that laat month tha produetton tarpt 
WU 1111, 'l'bat WU a VOl'J' bllb 11,ure. 
So far •• pro,reu ii concerned, -
and the emplo,er, are 101111 forward 
at conllderable ,peed. We are uklnl 
care of the aide ot production 1n jbl1 
countey; but Oovemment ha1 lo take 
care of the dl,putea. Oovermnent baa 
tailed to take c:are of the dllpute1. 
Why ha1 it talled? It ha1 tailed i. 
-,auN It h•• not provided tha rllbt 
tort of judicial procedure. When there 
la l demand for the abolition of tble 
t •. , unel, It 1hould be conaldered. 
The declalon, are pendin, only tor one 
,ear ; attar that tba worken and tha 
emp:oyera are free to nqoUate or to 
come to dl1pute1. It 11 not like the 
civil cue where we want a 1ublllaed 
declalon for ever In peroe\ult,Y. 111 
modern 1oc:lety , nobody bellev• that 
property la peroetual.  There waa • 
time when 1n clvU law proper'1' wa1 
held to be perpetual; but in the lleld 
of lnduatrlal relation,, our relatlona are 
qulcklllverllke. We want a quick 
dec:ltlon for one yaar. We do not 
want an eternal decl1lon. Therefore, 
the ve17 id• that there abould be 
unlform.lt:, In lqlalaUon or dedaloiil 
s, wron,. Tben cannot be An.J' unl­
formttJ'. · Tbere ii onl:, a qu..UOO ol 
temporary aettlemenl The cllaputlll 
betweea the employers and worllsa 
bave been vezy well deacrlbed ln the 
tunoua book StrUe by Galawortll7 
where the lllbt between the emplo,er 
and tbe worker IOII on, boUl llll 
t1nd, aleep to1ethar for aome \line and 
then •Illa the:, t ..me aDcl fllht. 

Dat ..... : Tllat waa 111 the 111\b •tur,. 

Drl IL P. Trlpaat: I am quotlnl 
the lltb eeatury becauae we have not 
yet 1ot out oi the 19tb catu17. 

llarl Bumi: Qllote the 2Dtll c:mtm7 
wrlta-1. 

llllt IL P. 'N9atld: Ia the IOUl 
cmlur>', the only lhiDI la wa bave 
- to the tribunal.a. lmtead of 8pt, 
- have the lawyen. 

By brlnlUll ln tbi, Bill, Government 
have brouaht in rather a halt-hearted 
meuun. WIiy It bu been so, I do 
not know. I am told that a sreat deal 
of lnllu- r. belDI •erdled ti,. tbe 
employer, oa the "Jovermnent. For 
UIJa ll'IUOD, tbe \.klVenmlent have 
llowed doWD tbeJr labour lqblatiun 
pro,iramme. 

llarl Allld All: No, no. 

1111d IL P. 'l'd9atld: If that .II IO, 
I am sorry. 

1111'1 AIIW All: Be bappr, It 11 not 
IO, 

lllrl Buaal: The boa. Mlnlater aays 
It la not so. 

111d IL P. 'l'rbldd: I hear him. It 
la true that the amount of labour 
lalrlalatlon which wu put throuo 
1aat :rear ha far abort of the necea-
11\J', You will realile that with refer­
ence to the re..-,lutlon of Soc:la1iltle 
pattern ot society, it wu expected that 
a ,reat deal of labol&r lqulatloa w"uld 
he comlnl forward. But, no labour 
18"'1atlon la comlq IDlward to Imple­
ment that ,ro,rmnme. Tllat la a ma� 
ter on which Government themselves 
ha" come to the conc1uslon that some 
thbap lhould be doM. But, nothlnl 
hu been done. 1n the Joint Consul­
tative Board, which II a part err tbe 
PllJlll.lna Commlalon, It bu bNn 
decided and dlseuued as to how the 
Labour Appellate Tribunal abould be 
abollshed and bow the lll'ovlllODI In 
eec:tlons 22 and 23 lhould be amen<W. 
Bul the Bill bu not bem broii,ht to 
carry out thole UllellClmmta. althoufh 
they � have bem 'ff67 ..,..._ 
to lhe preaet altuatloa tn tbe caun­
try. Why bu it not come? That qua-
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tlon automatlcally arises. Why ba.3 
not the abolition of the appellate tri­
bunal. whlcb has been decided in thllt 
Board, corne before the House. 

Sbri BanreJ· Whlcb Board ia th11 
hon. Member referrin1 to? 

Sbrl IL F. Trlpathl: Therefore, I 
personally feel that the lnftuence of 
my hon. friend, whatever my hen. 
freind ma.Y say, the influence of the 
employers haS, \.0 some extent, had a 
moral effect on the Government. 

Shri Bansal: I can a:ssure you I do 
not employ a slnile person. 

Shri IL I"'. Trii,athl: Why baa there 
been a bold-up of labour le11slatlon? 
That is Uie question which we the 
worklnl c1asses are aaking today. Fer 
instance, there is • ,reat demand today 
for the amendment of the deflnition 
o! •worker'. Recently, journalists have 
been broueht withln the purview of 
'workers'. I bave got a telegram from 
Ben,;al and Assam aaylna that . the 
doctors worldnl in the plantation, are 
beinl excluded by 1.he tribwuw trom. 
the bonus award because the:y are no't 
workers. U this is done, the union 
ibelt may break. I have brouebt this 

. fact to the notice of the hon. lW.niater. 
The doctors themselves are comina on 
a bil dep11tatlon to the Govenu:nent 
here. What is the position? The 
deflnition of 'worker' bas not been 
amended. I aued the Government. 
Government say, 7e� the dellnltion 
needs modification. But, I am told that 
the· employine Minirtriea of the G,,v­
ernment of India are holdinl back thl"} 

lesislation. That la unfair. The de4-
nition of 'Worker' was made at a time 
when the 1:0ncept was different. To­
day, the ·conception is different. TodJy, 
tn terms of the present concepi of the 
word 'worker' u the Labour Mln1au7 
of the Government of India think, le­
slslation js to be broulbt in. That 1a 
not be!� done. That amendment 11 
not comlnl- What la boldlnc it up? 
The workers feel that aomebody 111 
holdln1 uo that lellslatlon. That 
question ls ·not answered. 
· 

There are a larfe number of other 
labour 1e,lslatlom whlch are nec:a-

. aar,'. I can flve ll 11st. All tut JI 

Amcndme-ni Bill 
held up. Enn the law which has been 
dratted by the Labour Ministry with 
reiard to !ndu.trial relationa is be1D1 
held up. That has not :,et aeen the 
light of day 1n spite of the fact that, it 
wu promised b7 the erstwhile Labour 
Minister. What is holdlns It up? 'l'ha1 
ls the questlon. Therefore we draw 
the at.tentlon of the Government of 
I11dia to the fact that the woddn1 
classes of India feel that 1'bour lelis­
la tf on has not been ,tven sufficient 
priority and therefore delayed. The 
workinir classes further feel that there 
are other Ministries whlcb are inter­
ested in thla hold up, and are preven­
tin1 this le,islation from cominl up. 
We hope that the Government would 
consider this and would not brinl In 
lefislatlon in tbla piecemeal fashior., 
but would tackle the labour problem as 
a problem, not 1n a legalistic way, 
dotting the l's and crosalnc the t's, 
so that the problem itself may be solv­
ed. The relations between the employ­
ers and the workers ls not a letrallatk 
one. It is a live one. It has to be aolved 
as a live problem. U anybody th1nlu 
that tbls problem can be iaclded bJ' 
a le1allsilc approach, then, he la .� 
taken. I tblDk I am apresai.Ds the 
views of the worldn1 elaues of India 
correctly. · I hope the Govermne.o.t wW 
eive it due consideration and tz,y to 
change,_ their letbara and brine for­
ward comprehmalve lelWation for 
which we are wait.lne anxiously and 
with considerable pain. 

Dr. Jabooa& (Medak) : I whole­
heartedly aeree with the previous 
speaker ln all the points that he bu 
raised. I won't so into the que.Uon 
whether lt ls witbin jurudictlon to 
raise the lutle whether we mould have 
abolished the Appellate Tribunal or 
not. I onl7 want to draw :,our klJSd 
attention to bow alowl7, if at all it 
moves, leslalatlon or improvement in 
leslslatlon with re1ard to labour pro­
blems, moves from issue t.> luue. 

In 1922, the Govemmeat of Bombay 
formed a Labour Dlapute Com.mitt. 
under Sir S&anley Beed. Th4'D, the 
Gcmmunent ln.trodueed a BW 1n 1923-
1824. The Central Government inter­
vened and aid that they want to make 
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it a Ceatn1 111bJeet. and It took tbam 
llve 7ear1 to brine the Int ladustrtal 
DltDu&ee Ad ol ltzl. Tbet Act WU 
tolllld to be atnoldlaarU7 detec:tlve. 
It took 18 )'Nr9 to alter tbat and brinl 
In anotller Act .ID 1114'7. I 1ball Jlllt. 
1how, chronoloclca117, bow loq It talu!I 
lor an improvement to tau place. 
Tben, a Select Committee In 1810 made 
propoaala and tha we bad the llldua­
vial Dlaputa (Appellaw Tribunal) 
Act of 18IIO. Tlam, the,- found tbat 
there WU a bJt lae\ana, l'bil lndua,. 
trial Dilputa (Appellaw Trlbllllal) 
Act ol 18IIO bu failed ID Neb a WV 
that the entire worldnl c1...., no 
matter to wbat catetorT 11nd what 
politJcal penuulGD tw ,,.., beklal, 
bava nld that It II not worth It and 
tbet It la a wute of time. I am not 
ralaln1 tbet lalue. II thll Government 
brlnp In U1J Improvement. evn 
tbou,b late, we bave to exam.Ille whe­
ther the lmprovament that ii propond 
In thll lnduatrlal Dllputa (Appellate 
Tribunal ) Amendment Bill of lHII II 
1ucb a remarkable advancie that we 
mould welcome It with open anu. 
Tbat II the onl7 qulltiola. 

The fact la tlm. It bu bkan now 
llve , .. n. Once a law II pUlld, It 
t.ak.. a terrlllca117 lonl time to alter 
It eY6D H It II abaolutel7 rotten. We 
mu1t IN whetb• thl1 11 pln1 to do 
a ,r .. � d .. l of 1ood or a talrl7 1ood 
deal of 1ood which will be a«ept. 
able, useful and practical to work­
en. U It II IO lood, I am aolnl to 
welcome It: but our experience 
dloWI that thll minor amendment 
11 not IOlns ._, alter the bUlc dUllcul· 
ty. And tbe bulc dllllcul\7 11 th1r. that 
the labour problem bu many faceta, 
and then problem, have alowly and 
1teadll:, aet'Wllulat.cl. There have been 
varloua ruUn11 and declllon1 In van­
ou1 courtl of law and I find today that 
one book ha, triad to Incorporate and 
mike ,enae out of a lar1e number of 
IIOlated decl1lon1 and rullnp a1 to 
what a labour law b11 to be. It II 
not ffr1 llkeb' tbat a!Q' la""' lcnow9 
tb- thlnp unleu be ltudlw them 
apeclal17. It. II not llkel7 that a m..-, 
vate or allJbody appointed on Ulla 

Labour Appellate Tribunal II awue ol 
Ulele enonDOW1ly laqe number of rul-
1.np and tbe tblno that have 4:r71tal­
lllad o.:t of them. Therefore, If tbe 
tribunal II formed in auch a wa, u 
to metll thil cWllculty-tbat ii wba\ 
we are uldn,-.n4 If a Provildml far 
tbat II 1.Deor11ot'ated In t1m Bill, I will 
have no obJecUon wbataoever. 

The Int queatlon II that then mut 
be a cadre of adjudicators or people on 
tbeN lndultrlal Dllputea Tribunall 
wbo ant trained 111d are completel7 
and fllll7 Nlzed of all tbe problem& 
that IDdllltrlal clllputes brine and bo1o 
they p created. That ii point num­
ber one. It II not oaJy a Judicial mind 

·fbat matten. Thll II not a civil diJ-
pute. Thll II not • queltlon of pro­
perty rl1ht1. It II a n- a,benomenon 
that II arlllnc out o1 tbe IOCla1 cban,rm 
that are taklnl place due to lnduatrial­
llatlon wblch requlrn apeclal under­
ltand.lns. Therefore, a new cadre of 
mqlltratn have to be tnlned. or 
people of judicial mlndl bave to be 
ll*laD7 trained It pl'09lllon to that 
eflect bad been Incorporated b7 tlle 
Bill I would have welcomed It. All 
It stand.I toda7, the mere fact tbat tbe 
Appellate Tribunal 11 pusln1 olf a Nll"· 
taln amount. of ltl �k a1aln back 
to the lndultrial Tribunal i, not IOIDI 
to 1lve you tbet speed which you are 
hoplns for. 

Our experience b .. been Ud.l, and 
I WIil tell 70u ver7 franklJ', tbat It 
II an unequal lllbt tbat. II taklns place 
between the emploJer and tbe em­
plo:,w. TIie employwra can brlnl the 
bla,-t, la'W71ft on tbelr llde. Tbe 
ffllPIOfN ba1 not sot tbat car,aclt7. 
and It II an unequal lllbt. The matter 
11 adJoumed from Ume to time and 
our experience bu been that a dispute 
IOffl.U- pm on for four, llve, lllx 
or N9en 79an and, whether it II the 
Intention of the Industrial Trlbunal 
to do IO Gr not: tbls pro1onaed lnded• 
alon ftnancially rulnl even tbe most 
powerful workers' un!on and therefore 
110bod:, II wlWq to have recoune to 
It. 
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The problem .la this. I do not say: 
abolish the Industrial Appellate Tri­
bunal. You sa:, it .la not on the cards 
he=e. All right, I will accept it. But 
the amendment that ;you are brlnginl 
forward must be so pro,ressive and 
in practice must produce such results 
that it is worthwhile accepting the 
amendment. I resret to say that it ls 
not so. There are two things that I 
would like to have. If :,ou want this 
amendment to work, we should have 
a special cadre of people, not merely 
High Court Judges or two gentlemen 
from here and three gentlemen from 
there, but specially trained men with 
full knowledg� and if the Indust.rial 
Tribunal has 1ot such men, the Appel­
late Tribunal is totally unnecessar:,. 
That is m:, contention. The second 
argument that I bring forward is that 
:,ou should not have law:,ers cominl 
into the Industrial Tl.-ibunal to ar,ue. 

Mr. CJwrman: Ma:, I just brinl[ to 
the notice of the hon. Member that I 
raised an objection when Shrl Trlpa­
thi was speaking on the Bill but I 
allowed him full latitude to have his 
sa:,. Now, the hon. Member ls com­
ing to the constitution and the com­
position of the Appellate Tribunal 
which is the subject matter of section 
5 of the Act. We are not llfflendlni 
section 5 of the Act. We are not 
on section 5. And he is further talk· 
Ing about law:,era etc. That also ls 
covered b;y section .23 of the Industrial 
Disputes (Appellate Tribunal) Act. 
Lawyers are not allowed P.xcept with 
the consent of both the parties. The 
Act has been amended alread:, so far 
as this is concerned. In regard to 
both tbeae matters, so far as the pre­
sent Bill is concerned, it has got ab­
llO!u&eb' no concern with both lheae 
things. I am very sorry therefore • . 

Dr. JU8DOl'J'a: I full:, agree with 
:,ou, but I am telling you this tbat 
unless we can bring in certain power­
ful amendments . . . . . . 

Mr. Chalrmall: The Hen. Member 
is entitled to bring his own Bill relat­
ing to the constitution of the Appellate 
Tribunal. 

Dr. J� If l'OU permit me, l 
shall most certainl;y do so. I am on17 
pointinl out that this amendment b7 
itself is equal to zero. 

-it a-o a-o ffl'llt ci'qr � 
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317" t/ar ;rrt tmT wt .rir amm � 
� t,ft wt nllit � ffl Ill � ;arN 

� � ffl'N, ""1 ? � � nl#' 
� � 1IRll;1I' ttait ffl � ;anti" � 

� � l 'Q ffl l(W � � lffll'  

� t. n llllt � hn  111 - �  

lA' '3'ffl t'a' � � I � Qt �  
� f lff ffl' � � lliT"l'I .-nTI I 

� , � ath � lll � lliT  
1'RT "1if1I" • imilT f. F- � lliT Q'iff 
� f I 31Tl'Hll"llill fl!' � 1'iT � i 
""'" f1I' innt 1'iT "" rn ., � 
IIIT1'ft ffl q � tw lln � I 

fl!' 11N q-ut � lf'ift � � m 
1'iT tw m •  � 11'il l'inr l'lli f ifl' �  
� � ,m � ., � � � ( 1 
" � · � ffl ffl f  tit 
� ffl � 1'il ffl f  :m 
� ,rq;r � � f T-!" n ltif  
ri q 1Pl'ift II\ ri Ji' 1111' � f' I "'-r 
�. � imr m ;rtf um t. m 
"'1f 1'iT � lfi lW tr ql ffif nffl I 
� 1'il � :m � ;;t.ri' l'ir.i- lfi'l , 
- f. irtad' � in lffl71IR ., � 1'iT 
� m t , tin 111 int t U'llnl'l' f p.,  
" � :m � , � � ffl' �  
<l't m � lfiT � lll � il' mr  � 
:m � 'li1' ff ffl ffl hn "1 f('f' I 
� ifl' """'1' ( p., f1I' � if' fV 
'11'1111'1 'li1' � """' � � ... intw. 
:m � 'liT � � • rn wiwl  
ffl � ,m ffl � • qt .rr-t 
ffl 'li1' ff � ip:r;ft II\ � if' ffllT wiwf I 
1N � 16 ¥'1•Uhqt ii' lfiTII' � f I 

1N ifllfr t t. qt " 1'iTf � n;rr 
� m � tr ;mn- f wt  ;,nl'llil' 

ff �  n if' ol'1T1T f 1  � ,m !'lfilft 
� tr t/ar ;q'f t I � t/ar t.'1ff 
� wift wit� "'�.� 
.'t 'IIT1T !Irr-� � � I 

111' ffff f t. q,hfe � .t ann 
� lllt � '11 � "1'lf 1"ff f I 

. . ..  : � � !ff qt ,  

• 3IR"O 3IR"O - : � ., 
� � wt qlft f tll p  � 
� !ff t'ffll;w arm1' 'ff tnh � 
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f'1Sr wt , �  .. .t .. f "9  
ww tw .,,_ tra,nr � tnh t 
f.-..1' Wllf I 1fl ft'\WM at � .,  
� alllff f ffl if* Wlr1'l'1ff ( hi 
� .. "1 IIIIPI' H I .,,. .... ""' 
( hi q lffll' WI � n � '11' 
"" ., "' - � ... ...  llr 
t.w ln'Mt ffl "' IIIPl;'f tn.faft tn,t 
"""" nn .rt WI It n .rt f1ffff ff 
"""'" """" ..,  .t. q n  I " '" -'  

11r nt. m t ,  
� If " ffl • "" ffl .. ""' 

.. ""' � .. Vllflt ... ,... f "" ""' .,,. � . " "" ""' � 
� ( 1  
· Ari P. C • ._ (Manbbum North) :  
1 rl• to aupport thJa aw wbJeb Neb 
to UIIIDd the lndllltrlal Dlaputet 
(Appellate Tribunal) Act. TIie Bill 
bu • UmJted acope, no doubt. but I 
am aura that It will Nrve tJle purpoN 
for which It bu been brou&bt. nunel7 
to qulckan the admlnlatratlon of i­
Uce. There baa been • pentatent com­
pla.lnt .,a1nat thla Appellate Trlbuml 
both b7 the emplo79n and b7 the lab­
ourara on the IJ'OUnd that It takH • 
lon1 time to declda 8ft7 ca• tbat II 
re!erred to It-whatever lb natu,­
aometlmN month, and montba, and 
--.ietlmn :,un and 79u1. Tbla BIil. 
( un 111re, will help to avotcl that com• 
plaint 

Tllere bu � a1ao • eomplalnt 
tbat th ... trlbllllala and other m•dll· 
nertu that have been Introduced b1 
Govemmmt are uNINI and are .,alnat 
labour lntenata. and ao on and 1111 
forth. I do not qne with tbON 
vlewa. I think thNe trlbunala and 
i,•hw macblnmea are lnleparable fralll 
bll•K'ale lnduatrleL 

t P.M. 
In W011tem countrlu, wherever L"l· 

duatrtea haw developed, tb91 11.ve IOl, 
aide 111 Ilda, Ulla macblner7, One of 
- fttada bad Jul\ uld that \he N-

laUon between tbe -s>loJ'er IIDd the 
emplo:,ee II not lelalisUc. but realll­
tlc. Tbat la rtlht. But In • b,ia-ac:ale 
induatry it la DO ioaar a cue betwem 
the employer and the emplo)'ee; it la 
• cue betwem the anploJ'eea' ._. 
datlcm backed b7 bil � of. 
wbom have come bere lllao-end u.e 
emplO)'el'I' federation 11Dd their bar­
rtaten. laWJ>en and bil people. 'l'ber.­
fore, in bll-acale industriea, the re­
laUombip between the emplonr IIDd 
the emp101el, cllDDOl remain ao much 
,.._.1 U - WIIDt it � be; auto­
matica.lb', the relation becomea lepl­
ilt.lc, and I think tbll machlne17. the 
tribunal, and otber bodl.. to aeWe 
industrial clilputea, bu helped in OW' 
countr7 a1IO • lood deal 1o brllll 
about Industrial peace. 

About tbe 7ear 1N7, if m,r friendl 
remember, there ,.,_ ltrikea and 
Yialence and 10 maQ" other tbm• 
Ill.I over India from Cllle ad to the 
o:her. In bl1 indllllrial a!'NI, tbe 
violence wu more, that la to IQ', in 
Bomba1, Calcutta and ID on. But 
thla macbiner7 hu helped to briDI 
down thoae conditions to normalq. 
Labouren bave become Ieaal-mindecl. 
The)' approach the tribunal and other 
concWaUon machine17 and tbe:r saw 
up the ida of commit� ui1 vio­
lence. The emplonn allo r1W1ot ID 
much deprive the labourera ot. their 
real du-. when the,. IO to tbe Iecal 
offlcen, offlcen havma knowlqe of 
law, the Re1ional commialonen, con­
clllaUon olllcen IIDd the trlb\111811. 
Thus, on the wbole. a pat improve­
mttnt has bem eftectecl b1 the Gov­
emmmit tbroUlb thla �ttJ"J'. 

So r... u thla Bill la concerned, It 
bu • bearin1 On the complaint of 
del.,., NI one of 1117 friends Aid. 
justice de1Q9d la J\llllce denied. On 
account of chanpd conditions 111 OW 
Ume an appellate tribunal s&vm its 
decbion, It ii of. DO u• •t that time. 
Tllat 11 • fact. Appellllfe tribunals 
take • IOlll time; but at the ume Umtt, 
If W9 ba119 lot the )UJNl'J' c.f ,olq 
fl'Dnl court to eourt, to the biped 
appellate trlbuul,, - muat a1lo lllft'w, 
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to • eertafn extent. We mun alao 
have got to spend. Ot course, the 
best thing is for the labourers and the 
employers to set.le disputes across the 
table without resort to the conciliation 
machinery or to the tribunal. Fallinl 
that, the two other courses are strike 
and violence or this machinery. On 
tbe whole, this madrlnery is much bet­
ter in many respects. The only ques­
tion now is that the industrial tribu­
nals take a lon1 time to decide the 
case. This Bill is intended to help the 
tribunals to setUe the cases as early 
as possible. Therefore, the Bill is 
very welcome and ,I whole-heartedly 
support it. As regards those who have 
spoken outside the scope of the Bill, 
l hope they will have more opportuni­
ii_es to speak on those matters later. 

SJirl DetJeswar Sarmah: I do not pro­
pose to take the time of the House 
by reiterating what has already been 
stated. I will touch only on two points 
which are ancillary to this Bill. But 
before I do that, I welcome this Bill. 
I also say that lelislation in such a 
piecemeal way bas to be discouraged. 
It does not go far enough; it does not 
deal with many other urgent and im­
portant points which are calling for 
treatment. 

FirsUy, the term, 'worker' has to be 
amended and expanded. By way of 
illustration, I would say that the doc­
tors, particularly in tea plantations­
they are not very big omcers-1hould 
le included with:n the term 'worker'. 
This subject has been dealt with by 
my friend, Shri K. P. Tripathi, and if 
I were to deal with this point, perhaps 
I would have to repeat every word of 
what be said. I endorse every word 
of wbRt be safi1. 

The other categories of worken 
who are to be included within the 
Trade Disputes Act are junior or 
senior asslstants whether technical or 
non-technical, in scientific and other 
organisations or institutions within a 
limit of salary. 

Mr. Chalrmall: I am afraid the hon. 
Member is traversing ground which 
is not covered I>)' the provisions of 
the BllL He is really 8Pl!llkinl OD 
matters wbkh are extraneoua. Re 

should reserve these remarks terr an­
other ·occasion wben the question 
of the amendment of the Ir.dua­
trial Disputes Act is taken up. That 
would be the proper time. I am maid 
it is not at all relevant to this Bill. 

Sbri Debeawar Sarmab: I bow down 
to the ruling of the Chair, and I per­
fecUy appreciate all that is said. But 
when it is a question of amending the 
appellate tribunJ} machinery, within 
that legislation is also included tlie 
term 'worker'. That is the key and 
therefore, with your leave, I will just 
take two minlltes to illustrate what 
J am talking about. There is a sta­
tio.."I. at Jorhat, T!>cklai experimental 
station. which carries on scientiftc ex­
periments in respect of production and 
manufacture of tea. You will be inter­
ested if I give a few figures-just a 
few only. There a Junior technic.1, or 
non-technical• man starts-he is often 
a graduate-on Rs. 60; an intermediate 
starts on Rs. 80:  and a senior, technical 
or non-technical man, who is usually 
an M.A. or M.Sc and sometimes a doc­
tor, gets Rs. 1 00. But an officer starts · 
with Rs. 600. Would you believe It? An 
officer there gets round about Rs. 2220 . 
including all allowances to start with 
His basic pay ls Rs. 800, dearness Jl­
lowance Rs. 250, servant allowance Rs. 
250. conveyance allowance Rs. 200, 
charge allowance Rs. 200. oversea,, 11.l­
lowance Rs. 300. children allowance 

Rs. 50; then he gets a house which 11 a 
free, furnished beautiful building. fuel 
allowance of Rs. 70, entertainment al­
lowance of Rs. 11.'0 and bun,rabw main­
tenance allowance of Rs. 200. Sc, It 
comes to about 2220 per month. When 
the question Of ameliort1tlon of 
the condition of these Juni!>r, Inter· 
mediate and senior assistants who 
draw comparatively small amounts . 

comes, Sir, the top people governing 
this Institution. I mean the 'lock­
lai Experimental Station, Cinnamara, 
would not care to reply to letters. They 

know that these juni:Jr, Intermediate 

and senior assistants are not �overed 

by the Trade Disputes Act. T�ng ad­

vantage of this, the bumi sahibs sit­

ting in Netaji Subhas Chandra Bose 
Road or Park Street would not reply 
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(Sbrt Dlbftwar 8unu) 
to 1etten uqin, upon betterment of 
the condlttona of tllele under-paid 
and Oftl'-WOl'ad amc... I plaid 
with the Oonrnment that lt 11 
Ume a comprehenalve piece of letlala· 
Uon wu broulht forward IDt'ludlnl 
tbeN ha� people witbta the 

deftnttlon of the term 'worker'. 

AlloGls pojat 11 tbla. ID Neb llate, 
UII Labour Appellate Trllnmal lboul4 
depute tbe!r lleflcb to talle up bNnlll 
of matter, art11111 In that llate, ror 
inlt.anee, the Labour Appellate Tri• 
bunal lleneb lhould aot take uo bur· 
In, In Caloutta. wbkb Is JD Wat llaD­
lal of matter. or Appealt wblclt arlat 
In the Slate of Auam. I need hardlY 
UJ' that In be cue of appealt fnllD 
the State of Auam, bll campanl• call 
Nlld the!r ,.,._tatJna to Caleutta. 
but wlaat about the 1mall uniam, what 
about the worllenT It · 11 ntremel1 
a111111lve for small unions and tbe 
employNI In Auam to IO all the way 
ta Calcutta. 

Kr. Ollalnua: Tbe Appellate Trlbu· 
nal .:an hold their lltUnl wberevs 
the., lllle. The Chairman can so dlr­
ect It. That 11 In MCIJon 8. so tbe 
power II alrffd7 there. 

llarl Delllawar laraall: But Iba Gov• 
ernment c:an very well luue • uaetw 
dlreetlve that the Appellate Tribunal 
Bench will alt within the State of 
Alaam wllen It tall:" up appeal, fron1 
Auun. 

11111 Ablll All: There are onq hi 
appealt pendln, from Allam. 

llarl Delleawu larmall: But mostl7 
tlley are poor people's appeala. 

llllrl ..,........,. (Penukonda) :  Sir, 
I am not a peraon very much aequaJllt­
td wl\h lnduatrlal dl1putN or the 
workinc of the lndllltrlal Dl1putee AC\. 
But. nevertllelNI. I am only concern­
ed with examlnln, the Intended amend• 
m•u u a la'W78r wbm compared witb 
the e:adltJnc pollUon of law and tbe 
poalUon th87 are lolnc to create. 

lndultrlal dlaput• are delarmlaable 
DOW by two kinda of trlbunall; the 
....., lnchamta1 dllP\ltaa under tbe 

Amendtneai Bm 

Jnduatrial Dllputea Act and certalD 
dllputN under tbe lllduatrla1 Dilputal 
(Appellate Tribunal) Act. Tbele are 
the two eate,orlel that are there. What 
Ill now sou,bt to amended ia the In· 
dultrlal Dllputes (Appellate Trtbun,ila) 
Aet. Bo far u the composition of tbe 
vibuull under the two cate1orles 111 
coacemed there II a sreat difference. 
The lnduatrial Diaputl!s Act 1ives the 
pmnn of appointment of thfte trtbu­
nall to tbe appropriate autborlt:r, • 
lt II deftmd, and that apraprlate 
autborl:y COllllatl of tbe Centre u 
well u the a.taa. And, the penon­
... of tbeae are paople wbo Ire Hip 
Court or Dlltrlct Court Judpa or IMIO­
ple wllo are ell,tble to be appointed 
U IUC:h JWS,-. 

I must mention oae otber fact. Under 
the Industrial Dllpuwa Aet the tri­
bunal c:an c:on1llt of one man alao. It 
ean be 11 1lnile member tribunal. When 
t: happen1 to be a llnale member trl• 
bunal the Individual or llnlle member 
must be a man Quall!ed to be err hav­
lDI h•ld tbe otlke of Hlfh Court 
Judie or (ItUeTTUp&icm) -If it happens 
\o be a 1ln1le member 1111der the lndua­
trlal Dlaput.M Act. than be must be a 
9111m wltb IIOl!le Judicial experience. 

lllr. Cllalnlu: He refen to aec:tlon 
T ol 1bfo hldustrlal DIIDuta Act. 'lbere 
ta anotber Nct.lan ln the ,\ppellata 
Tribunal Act also whlcb Rn tbrea 
qua11ftc:atloa1 are neceua17; bu � 
or II a Jud,a o1 the Hip Court, II 
quallfted for appolntmant etc."­
c:lau.e II. 

Sltrl Bapa'fUllul: I lball Just Jn. 
vlte :,our attMl11oD to tbe Industrial 

Dispute, Act, action T, and sectiGD 5 
of the . . . 

lllr. Gatrw: Wbere 1t CODlllta ., 
one memb.r only. We bave IUl ID 
tbe Punjab IUdl trlbunala. 

11111'1 llaallaftUUt: I uy tbat a tri­
bunal under tbe Industrial Dllputa 
Act can be • llnsle IDdlvld\lal and. 
It It bapJIIIII to lie a 11D11e member 
tribunal, tbe Individual muat � 
JudJdal QJlerience. In tile c- of a 
bench lbe Chairman will have to poe­
.,. tlNN cauaWlcatlcma. Tbat la wlaat 
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( said. Therefore. the point I wu 
•uama was that the personnel al. tbe 
1.ribunal CODSista of a certain categor7 
of people ot judicial ezperience. It 
may be one or more than one. 
Under the Industrial Disputes 
:Appellate Tribunal) Act, it must 
1lway,s be a bench, more than one in­
dividual. The Act also requires that 
a member of the appellate tribunal 
must be a person who ls a Hilb Court 
J1.-dae or competent to be one and to 
be appointed in consultaUon with the 
Supreme Court. That is what eldsts 
now. What the amendment propose1 
to do is to convert this tribunal into 
a •inale member tribunal and to in­
d.ude in that tribunal not onl.7 people 
who are appointed under lhe Indu. 
trial Disputes (Appellate Tribunal) 
Act but also tribunals which an ap­
pointed i.:nder the Industrial Dlaputea 
Act. -

Shri Abid All: For miscellBDeOUI 
applioationa 01!17. 

Sh.rl BacbaVIICharl: After all, in this 
amendment, we are concerned on]J' 
with miacellanoua applications which 
under the Appellate Tribunals Act 
were required to be considered ancl 
\11sposect of onJy by a tribunal which 
t• a bench consisting of persons ap­
pointed under the APpellate Tribunals 
Act. I am prepared to concede that 
lbere must be some difference between 
major, disputes and those disputes that 
arise durine the pendency of a matter 
in appeal. Till now you wanted that 
these matters which are fairly impor­
tant also to be disposed ot by compe­
tent people, of the appellate tribunal 
which commanded the conftdence and 
the respect ot the clisputant.,. Now, 
7ou want to convert it into a leuer 
and more conveniently constituted body. 
I, for one, want to know why it waa 
not possible for the Government to 
appoint more trlblaiala and dispose of 
the pendinl matters, it the inte:1tlon 
was the earl7 "1apoaal of pend1q 
matters. Probably, the areument 
might 1be that it is not economic. That 
ls the only thing I can conceive of; 
because people of that Appellate Tri­
bunal catel(Ol'J' cannot be had v-,. 

cheap. But it is not on)J' the q­
t.on of cost that Is involved but it fa 
also the credit and the conftdence these, 
institutions command. To m::, mind. 
therefore, it Rel that the present BID 
really opens the possibility of the 
disputes beinl beard and disposed of 
by not very competent but inferior 
people and that is really a matter 
which requires to be considered. 

Another point that I wish to make 
In respect of this Bill Is this. nae 
tribunals under the Industrial Dia,. 
putes Act can also be appointed by th• 
States. When yau S8J' that a117 of 
these matters can be tr�rred b:, 
the Chairman of the Appellate Tri­
bunal to any other tribunal or to n!IJ' 
ether single member tribunal appointed 
even under the Trade Disputes Act 
or under the Appellate Tribunals Act,. 
tht> question arises : can they a,�o be 
uanaterred to the tribunals which are 
appointed only by the States? But. 
surely, you have made a provision that 
they cannot be transferred to surh tri­
bunals which are appointed only by 
the State and this Is contained in 23A 
( 1  ) (  c) . It is mentioned there that a 
transfer of the proceeding, whether 
pendlne before the Appellate Tribunal 
or himself or any member ma:, 
be made to any one of the Industrial 
tribunals speclfted for the disposal of 
such proceedlnes by the Central 
Government. There the restriction 
has been Impose-:! upon the kind 
of tribunal to which these matter·: 
may be transferred and that tribunal 
must be a tribunal which la speclfted 
tor the dispasal ot such proceedln111 by 
the Central Government. But does thS. 
mean that it refers to the tribunals ap. 
pointed under the Industrial Dlsoutn 
Act under the defined term 'appro­

priate autherity', as In (a) (I) c,r 
does It also empower the Central 
Government to notify the people 
appointed under Ca) { ii) , because 
all that is required is that It must � 
notified by the Central Government? 
That Is one matter where ther• Is 
some c!oubt and it is to be cleared. It 
is easily possible to Include In it a 
large body ot people whom you mlpt 
call tribunala. 
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I allo aamlned the Act to ftnd 
c,ut whetur there wu IO much need 
lor Um lllftlW'e to be promulpted 
m an ordinance. To Ill)' mind, It 
loob It ui 1lmply tr,'tn, to make a 
mole a mountain. 1n fad, I liltefted 
10 the Mlnllter nadln1 out the 
fllUNI of c... pendlM dllpoa!. 
Thil pendeney may not tiave accu­
mulated only durtn1 the period 
-when the Parliament wu not In 
HUion. It muat have been an aecu­
mulation over a number of monthl 
and not a matter of a day or two. 
All of a 1udden )'OU wanted to 
promut1ate an ordinance and ner­
el,e mraordlnary powen. H.,w 
many have you dl1poaed ot durln1 
1h11 one month and a half1 

llarl Allld All: J have 1ot the 
fl,ure,. 

11ar1 aa,lla't'Ullarl: It would 
appear that you muat have cleared 
crff aome UNan, but It loob to me 
that there wu no need to have re­
coune to 1uch extraordinary powen 
•• l11Uln, an ordinance. Y07 want­
ed to take the power of trander of a 
c11e _from one tribunal to another 
and even to a •Intl• member trlbu­
na 1 al10. In fad, the old Act ltaelf 
ba1 all that power. The old Act 
slvea power to the Chairman to 
trUllfer a cue from one tribunal to 
another. All that you needed wu 
to amend Ille Act to ID-
dudft In the term 'tribwial' 
aln,le-member tribunal. That II 
•Jl that WU nq\llred and nothlnl 
1'ftore. If tllll 11.mDle amenclmeat •u 
oeerrled out, namel7, Ulat the tribunal 
1INd not neceuarllY be a banch and 
It m!iht al.lo be a alnlle Individual, 
the •hole thin, would have been 
aufflclant. That wu more approprl­
•te and that wu Ule way In which 
the thlnl should have been appro­
.ached, that LI, bJ' •u of an amend­
ment rather than b:, an ordlDance. 
tollowed up by I� enaetmefttl. 

The other point that J wllb to wb­
mlt ls this. There bu been IO much 

,of power liven under Ula Pl'CIP-1 
•mendment to the Cbalnnan. hll 

lla:reUGD ia liven to · the Olalmlan 
to live direetlom. If you want to tralll­
fer -. of the aubeicUa17 Droceed.1111, 
from the Appellate Tribunal. wbicll 
la now a beach. to a 1m.ie member 
tribunal either under the As,pellate 
Tribunal Act or under the Induatrial 
Dlaputa Ad, what prevents a party 
from fearln1 that his cue in Allam 
may be tranderred to a tribunal In 
Travancore-CochiD? J do r.ot uy that 
IUCh I tblftll II to be eia>ected. Such 
allaUrd orders mav not t>e 'DUled. 

But 1Uppoain1 �tllat dla­
cretlon t, ex.-elNd that � 
s,eople are found conatant)y dl1"Dutln1, 
une way ot teachlnir them a 'leuon II 
to uk them to lfO to a dlatlnt "Dlaee 
to aettle their dllll)llte--lf tueh an 
attitude 11 taken. theN II nothtn,r to 
PreYellt lt. The people of Aa.1m mlJ' be 
uked to have their dllDufel llltUed 
by the tribunal In Trav1ncore-Cochln. 

Slu1 Allld AU: Auam people ,,,m 
not 10 beyond Calcutta. 

8lllt ...... ftelllrl: That 11 :vour 
auurance to u,. Where doa the Act 
IIJ' 10? I am onJy 1Q'UIII that there 
11 the poaiblllty of 1uch ,,,himsical 
orden belnc luued and In that case 
the d.llPutanta must be prepared for 
It. Thou1h some of the subsidiary 
pl'Ol'ffdlllp ml1ht need to be dlapos­
ed of expedltiouliJ', certalnl:,, Go191'A­
"'�t eould hive made one lltUe 
amendment In the Act ltlelf u IUll'llt­
ed by me rather tblD come llere after 
a bll ordinance bu been promullated. 

8llrl T. B. VIUal a.: I welcome 
tbl1 meuure to the extent that It 
llives relief and mlUota one of tbe 
many evlll ol tbe eompulsory arbi­
tration machinery. Though Um 11 
nalJ' ID ammdmlnt of tvm sectiona, 
you lhOl&W -ber what damqe 
bu been done to the trade union move­
mat durlnl thee :,ears. Tb- wu 
a ltrlke lutlns about 41 clan ID the 
Alaoelated Cement ComDIIIY ID Hyd­
vabad. The issue wu refen'ed to the 
Jndllltrial Tribunal and tbll Tribunal 
«aid that th8J' should be paid ..... 
for the period ot this atrae of ... daya. 
Then, the emploJel'I took thP. matter 
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:o the Labour Appellate Tribunal a\ 
:Somba,y, but in the meantime what 
1appened was that the man .. ement 
>f the Associated Cement ComDllllY, a 
>owerful company, with a ven•eance . 
;aw to it that 200 militant warkers 
ivere discharaed on flimsy arounds. 
!'his happened in 1952 after the Indu-
1trial Tribunal award was &iven. 
l'hen the matter was taken up to the 
.abour Appellate Tribunal and at the 
:.Sbour Appellate Tribunal the whole 
1uestion would not come up for six 
,r eicht mon� So. the emplo:,ers 
,ould discharge these workers durinl 
his period. It took nearly one :,ear 
o dispose of the miscellaneous pro­
:eedings. In the meantime much 
lama,e has been done to the· trade 
mion movement. This is what has 
1een resorted to b:, variouR emplo­
·ers, unscrupuloua emplo:,en, b:, 
lismissing the union ofll.c:e bearers 
md militant workers on very 
rivolous char1es. Although there are 
he industrial standing orders. the 
!IJlployers know fully well that at 
east for one :,ear or more the cases 
vill not come up before the Tribunal. 
)n this point we received promise 
ession after session and very recent­
Y there was some announcement in 
he papers that the Appellate Tribu-
1al will be abolished. But suddenly 
vhat we see is that only one or two 
ections, which are very l(ood in them­
elves but cannot cure the evil which 
s inherent in this compulsory adjudi­
·ation, are amended. I would draw 
•our attention to the statement of 
)bjects and Reasons, and to tlle words 
.herein "owing to the preoccuPa1.lon 
,f the Appellate Tribunal with its 
nore important work of hearing ap­
,eais". Is this the only thin!!? The 
lela:, is Inherent in its very f\mction­
ne. I have appeared, before the Tri. 
>UD81 and we know that the emplo­
•ers, with their bla' law:,ers, come up 
,n some technical thinp-whether the 
rribunal that bas been constituted is 
egular or :lilt IIDd so �aicb taa 
O or 15 da:,s for bearm,, and then it Is 
1djourned to a future date and so on 
ind so forth. If they have been busy 
111d are not able to dillllOIP. Of mlsceJ­
aneous petitions that have come up 

before them, what is the JIOllUan 
about the i.'Dportant cases which have 
come up bef•re .  the APDellate Tribu­
nal? Has there been an expeditious 
disposal or not? It is neither this nor 
that. We know what is the cue with 
the Bank Award. It bas been there 
for seven years, without justice beinl 
done to the workers. We also know 
how many have suffered, how many 
cases have 1one to the Labour Appel­
iate Tribunal and bow man:, have 
been reinstated. This &OIi cm. 
We were very &lad to .. 
that the PlaDDing Commission cir­
culated R memorandu1n to uie mem­
bers of the panel for labour wllo ad­
vise the Planniq Commislion. In 
that It was clear!:, stated tbat In or­
der to ful1ll the ta� that have 
been set apart under the Second Five 
Year Plan they are aoina to abollsb 
the Labour Appellate Tribunal. UDder 
these circumstances, tbb Bill amend­
inc onl:, two sectiODS will not .ive tbl 
relief tbat :,ou exacU:, aim at. 

Then I come to the question of com­
pulsory adjudicaUon. It was a war­
time measure which was resorted to 
by the British Imperlalfsta and now 
we have aot the same thine thrUBt 
upon us even after seven years of Ind• 
pendence. After the socialistic pat­
tern of society we exPeCted that there 
would be a ,toad number of labour 
legislations. We have l(Ot so mall,Y 
thine• to achieve Wider tbe Second 
Five Year Plan. How are these tar­
aets loinl to be adlleved IUl1la JIIII 
ctve full protection to the workers? 
This compulsory adjudication wu belnl 
referred to by the previoul Labou� 
Minister Shrl V. V. Git I as a 'Police 
nan'. All these thin«& show that If 
tbe Government is rea]Jy serious of 
doinl anything they must take up 
the issue o: abolition of the Labour 
Appellate TribuDal aeri0Ull1'; utberw1al 
this is on!y tinkering with the prob­
lem, this is only treating the symp­
toms of !he disease and not t�e disease 
itself. 

Sllrt Ablll All: Sir, I am sorr:, to 
ftnd that there bu bNn comlderable 
misunderstanding about the aeope 
of the amendments which have bem 
proposed in the amendml Bill. It 
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I• I VeQ 91mple pl- of 'lepl1Uo,1 
ad a very Important one aleo. II:, 
hon. friend Bhrl R. R. Shutrl and aJeo 
other hon. friends crltJclMd the JNue 
of the ordinance. The reuon for tbe 
Ju\11 of the ordinance w11 11111. We 
were trybi1 to have IJINdJ &poaal 
of the 1ppe11I. l'rom I bncbft con­
lllttn1 of I Jwl1• th1 number •• 
lncreued to I benches COIWIUIII of 
11 Judi•· We apected, about he-lb 
montha back, that the tncnue Jn the 
number of Judi• wouJ4 be baJllful 
not only to NCUR dilpau1 of a Jarp 
number of appea1I but aJlo of 1hlN 
1ppJlcationa limultaneoualy. But, 
unfortunalel7, we found tbat tbe work 
before the Appellate Tribunal wu 
1uch that In aoma CUii the, bad to 
form spacial banchae conai1Un1 of I 
JUdl.. and IOIM of the lppaail took 
un4ul)' Jon, tlm1. One 1ppea! took 
about 46 monlhl In which two Judpl 
ware 1twn1 and another QIIClaJ bench 
took about two montbl bavin, I 
Ju4le1. So, llndin1 that - did not 
make 1ubatanti1I pro,..._ throu,b 
that method, we thoupt of lauln, 
the ordinance ,ivm, power to the 
Chairman or the wbour Appellate 
Tribunal to refer the c ... to a alqla 
Judie when ha ma, not be bavin, 
any other work. Where there an 4 
Jud1n and I of them are alttln, Jn 
1paclal banch, one ma:, not have any 
work. tn that c- ha ma, attend to 
thNI mlaceJllMOUI appllcatlolll ud. 
limultanaoualy, wherever pollibla, 
thNa appUcationa ffllY' be rafernd to 
a lin,Je m1111ber tribunal appointed 
under tbe Induatrlal D1aputea Act by 
the Central Oovernmant. 

Shrl Ra1havachul wu hav1n1 -
euaplclon whath• thNa applicatlonl 
would ,o for d!lpoaal to the trtbwlala 
appointecl by the ata• That will 
not happan. Tllare la DO llltantioll of 
rafvrlnl th .. CUii to the Sta'9 Trl­
bunall. We are thlnkinl of havm, 
another Central Tribunal for the IOI.Ith 
and, U a matter of fact. we ba'9f' 
requuted the Qovenunant of Travan­
aore-Cochlll to apare one or their 
judpa to be appointed by die 
Central Ooftfflment to dilpoae 
et the cuee from the IICIUth 

within Glree or four ·monthl, if 
po11lbJe. There woulcl not be IIDY 
poulbHlt, or retemn, cues from 
Aaam to a dlatant place or from the 
aouth to thll place becauae we have 
already luued imtnlctionl to the Ap­
pellate Tribunall lllo tbat u far u 
po11lble they ahould try to hold tbe 
bench In the variow parta of the 
country wherever lar1er number of 
appaail are to be clilpo,ed of. Of 
eoune, they cannot IO for one or two 
appeal, uni... theae are very impor­
unt onea u it happened In the cue of 
Naa,ur. To attend to an Important 
appeal wblch took a few weekl the 
appeal bench from Bombay had to 10 
to Naa,ur. A1ao, our mile member 
tribunal from Dhanbed IClel to Delhi 
and then 1oee to another place also 
wherever the number of auch c .... 
JUIWI• 1oln1 to tbele P1acel. 

Thea I come to compulaory adjudi­
cation. Whenever there la a d!lcua-
1lon with reprd to thia item al� 
Government la mticllecl for refemn, 
matten to adjudication under com­
pulalon. Some time back we bad 
collected Information with reprd 
to tllll and, perhapa. that was placed 
on the Tabla of the Ho111e lllo in 
reference to some queatl.on, which 
lbow9d that more than 99 per cent. of 
th- adjudication references are on 
the reque.t of the workers' union. I 
have not 1ot the ftgurea here with re­
lard to the appeala, but, If IIIJ' recol­
lection is rilbt. the larpr number of 
appeals are allO filed b7 the workers. 

Certaln1Y, " »- e111t. or u.. adludl· 
cations are made on the applications 
from wonen. Then, where ia the 
room for thll charp that tbere Is 
COIDJIWIOIT adjudication by the Gov­
emmaat? On the other hand, workers 
haft complained that aome of their 
c- are not referred to adjudi­
cation. OI course, wherever we tlnd 
that the damaada do not Ju""7 refe. 
rence to adjudication and the demands 
an auch that they will not aucceed, 
we do not refer them to a41Ucllcatioa. 
Otberwtae_ U I Bild. 99 1181' CID\. al 
t� cu. IN! referred to acljucllcatloa 
on the applications of the woran. 
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With retard to the char,e that works 
committees have t-een abolllbed, I 
have never heard of this before. We 
have not abolished any worlm com-

, mittee . We want, not onl7 tbroulh 
worlm -committees but a1ao throup 
unions and ne,otiatlom, the empl�en 
and workers ahould get together and 
settle their differences . We ahould not 
cmne in the picture at all. 'l'bat ii 
what we intend. We should be away 
or should be helpful to brinl them 
together. U it ii not pouible to 1et 
them together like that then there 
la the adjuc:Ucation machiner:,' allowed 
under this Act and recoune ii taken 
to it. Therefore, the char1e which my 
hon .  friend Shri R. R. Shastri made 
against us is entirely misplaced and 
mlaconcelved. 

About the enactment which bu been 
brought here, the criticism ii that, 
perhapa, we are trying to set away 
from the promise, that we have been 
living, to bring' In a larpr amending 
Bill. That stands . But, u I have a-

. plained earlier, the nec:euity for 
brinstn, ttm small piece of lelialatl.on 
before the Parliament wu tbme. It · 
la not to hoodwink that prcJIDWI or to 
get lnftuenced by the emplc,yen a 
another hon. Member has tried to 
su11eist. There ii no quelltion of any 
inftuence. Of course, the workers have 
a right to make repnmentatlom, 
and meet ua and try to penuade us. 
Every ll'OUP bu that right. But ft ii 
very unfair to suggest that they have 
been able to .inftuence us to the eztent 
that we have pven up the idea of 
bringing the Bill to amend the Indus­
trial Dlaputes Act wtth reprd to the 
amendments which are comldered 
neceaary_ and which have been accept.. 
ed in the Standin, Labour Committee 
and at the sittlnp of the various sub­
committees. I hope that it would be 
pouible to brin1 that amendln1 BUI, 
o r at leut to Introduce lt, durbal the 
present session of Parliament Haelf. I 
hope it would be poulble. 

About the abolition of the Appellate 
Trlbunala also, the fear of IDJ' friend 
Sbri X. P. Tripathl, I IDQ' submit, ta 
entirely misplaced . 

Amendment Bill 
With regard to the doctors or the 

medical practitlonen, I do not think 
it would be pouible to c1uaify them 
as worken . 

With these words, I request that 
the motion for comideraticm ma:, be 
paued . 

Mr. Cbalrman: The quaation ii: 

"That the Bill to amend tbe In­
dustrial Disputes (Appellate Tri­
bunal) Act. 1850, be taken into 
consideration ." 

The motion 1011a adopted. 

Claue Z- (lnaertion of new aection 
. 23A etc.) 

Sbrl � CIWfa1e: I bel to 
move: 

Page 2, a.ftff line 4, a.dd: 
"Provided that in all cues of 

disposal of proceedlno UDda' 111b­
clauaea (a), (b) , (c) and (d) � 
per hearinl ahould be made .in the 
presence of repreaentatlvea of both 
parties." 

I have ahead:,' u:pl.ained the pmpoee 
of my amendment in the coUIN of my 
speech. The question ii, aectlou D 
of the Industrial Disputes (Appellate 
Tribunal) Act doea not expNlllllY � 
down this provision, and therefore, I 
think this provlaion ahould be made. 
Otherwise, there may be cues where 
no hearing may take place, 

Mr. Cbalrman: Amendment moved . 

Pa,e 2, a.ft.er &e 4, add :  

"Ptovided that In all cases of 
dlaposal of � .IIDdar mb­
claUNS (a),  (b), :(c) and (d' pm. 
per beartQI ahould be made ID tlMt 
preaence of representatives of both 
putta.• 

8brl A.bid All: Tbe pr� 
under thia Act are aovcmd by tbe 
Code of Ctril Procedure, 1101. Ndlon 
8, of that Act. Therefore, thare la DO 
question of an u pane dac:laloa . Up to 
thia time, I have never heard that the 
Labour Appellate Tribuna: baa nv 
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(lbrl Abld All) 
dlspoatld of any cue •� pan,. There­
fore, there 1, no room tor accepunce 
of this amendment. I requat the 
HoUN to nject the ameadmfflt if the 
hon. llemtler doa not wHhdraw ii. 

llr, CIWrman: Does tbe bon. Mnl• 
ber withdraw the 11nendmen&? 

llu1 � �: Y-. I bes 
... ve to wltbdraW It. 

n, afflffldfMft& u,a,, bl/ leaw, 
wl&hdnum. 

llr, OlulllrmM: Tba q'UIIUoa ii: 
"1'118' elauN I It.and l)lrt of tlia 

Blll." 

TIit motioll 1Na �d. 

Cla1'N 1 -, oddtd ro u., aw. 
Cla1&11 a, e&au11 1,  ,,., .Enaedtlg For­

mula afld Ill, Tic&, '°"'' adbci co di• . 
am. 

11111 Allld All: I be1 to move: 

'That I.be Blll be puatd." 
1ft. Qlallmla: Motion 1110ftd: 

"Tbat die Bill be puaed." 
1111'1 llqllaftlll&lt: I wilh to point 

out ju1t one dUllC\llty. It .la ln napect 
of the lan1u11• of the A.et, u It b, 
and alto when taken alon1 with 1h• 
amendmentl propoMCl by Qovvmnlllt. 
U you J111t teter to aeetlon II of the 
principal Aet, JOU will 1lnd the fol· 
lowln1 provll!on: 

"Th• Appellate Tribunal llhell 
decide the �mplalnt II lr It -re 
an appeal pendlnl before it, ln 
aeeorclanee with 1h• pro'rilionl of 
WI Aet and ahell proDllllllC9 and 
decide" and eo on. 

Apln, aecUon I of tbt prlndpal 
A.et iaya: 

"It shall decide u lt It .la • 
appeal." 

J'llnber, it -,.: 
" • • • .  i\  mlllt be nfernd to the 

Benebea only." 

That Is bow aeetton I ,..., In tbla 
new amendlMDl-cl•- IIA-lllen 

ii no merenee to aection a or ·  even 
to Met.Ion 23, but simply it aays:-

"Where any proceed.inc under 
aec:tion 22 or ,eetion 21 .la pendiDc 
before the Appellate Tribunal." 

and so on. 

Th111, there ii likely to be 1m11e in­
eonsllteney between one portion of the 
Aet and the other. I only brm, it 
to the notice of the KiDilter. Poui· 
bly It would bue been much better 
for h1m also to amend aection 23 of 
t.he prinelpal Aet and then omit: "u 
lf It were an appeal pend.ins before 

• ;t ." It mllht be better to retain: "In 
aeeordanee with tbe ]lrOViaiODI of 
1ec:tJon 23A". That wOllld have im­
proved matten and made tbe provi-
1lom very elear rather tbaa permit a 
mlleonatnletion and � clil­
putee. 

m.rt D. C. 8llarma (HoebJarpur) : 
Thi! c:onnolatlon of the word "worker" 
bu become ao wide that any lepla­
tlon altecUnl the worker, has to be 
aerutiniled from 1a many anales. J1111t 
now, an hem. M111nber Mid that the 
doctora of tea plantaiiom wanted to 
be eluaUled u worken. It - also 
•ld that aenior &S&iltanta ud tecbni· 
cal ualatantl lhollld be cJuailled u 
worluin. I may submit, in all hwni-
11\y, that even the membera of the 
proleuion to which I belcmc all my 
life, wul to be clMaillecl u worluin. 

llr. Cllalnua: Order, order. It ii 
exactly and ablolute]J irrelevant so 
far as this BW ia c:o� I do not 
widentand how it can be relevut 
even at tbil stap, It cannot be re­
ferred to. 

Dlt D, C. Duma: I thoupt that 
it wowcl be relevant, while ,1vma the 
becqrolllld and while referriq to 
the apeteb• that have been made. 

Mr, Cllabaaa: Tile point II that jf 
the hon. Member thinks that It is re­

leftat aamellolr, .. malt .... to 
so- rule or to aome p.«1 tnrts of 
tbb Boua The boa.Member's refe. 
renee in tbil conDeetioD to aDOtlaer 



_ ... li!a.� � �t ��-!­tblrd � ata,e, if � baD.. .. -­
ber wuta to rater�to ID . --."* 
new .matw .... ·Tbfa'·llu nothma" to do 
with tha :am. 

. lliif ».· c . .....  : l was only re­
fatluf"W •wn •hoJr.·-Member'1�speecb. 
1 w· ut�' fo any ·mrw tbfq. 

-11r. -C11a1nau: Order, order. A mer� 
.� •. fQ .. A apeec:b W� DOt make 
-im·l,Xdnt 'n!nant. If tha boa. Kem-

::Z:�t2nnwfi".n� =: 
Otherwise, I would take It that he hu 

�-to aay. 

DIii D. C. ·1111anaa: 1 tboqbt I WU 
--�witted 1u 1llake my auaeltions. I 

wia- aolnc to iay that alnce the con­
notation of tbe word ''work.er" had 
been atanded . . . .  

- ···��'.Order, order. I have �lread:,. ·nled .  that IO far aa the dllft­
nltfon of the ·word' ''worker" la con­
cerned. IDJ' d1ac:ualon re1ardinc that 
will be ·abeolutely Irrelevant at thil 
stqe. The hon. M•mber .ls only re­
peatfq what he aid. 

SIL.oat D. C. Shanaa: While makin1 
· tba:�� cine cannot be u preciae and 
· ezact· ;..-- -pemapa 'Suclid WU. If a 
Member ' lias to proceed . . . .  

llr. Cbalrmaa: The hon. Member 
neecl not upatiate on the rules of 
apeech. I only apect he will be re­
le,,ant. If he wants to make some 
maeatiom IO far U the third .readiq 
of the BW la concerned. I will allow 
him. '·Otherwise, I' 'Will not allow hiE 
to JP«U. 
. l)ad D. C. Sharma: What I be11 to 

911bmic hi thia. · r welcome thts-·Bnt-I  
walcoma thJa Bill because if tries to 
reduce the clelaya of jus�ce to which 

.:reference bu been made 1n the State-
ment of Objects and Reasons. 
(Laughter). --· . 

·-=· . : �:'J • •  ·.-- :· 1.· 

Mr.- Claairman: · I' ·would request hon. 
. Members -not -tv-iaup. -· It...- not a 
matter for · 1£u1hter at all. The hon. 

· Member la· inaldnc a· speech. We 
should all hear ft nrlouab'. 
209 -LSI>-5. 

8111'1 D. c, . ........  ,:a1c1. tllat .. 
purpc;11e of, tbe ·BtlJ Is to aab1e judfce 

-����-,�� 
'l'heNfore, I hope that the bon. � 
ter .,maid J,iirinc � IIOJDt � •• 
a later date 1u. whiclr t.1ut procedure 
would be "limplfflect aid Jutte. � 
cheaper act aJao tbat tmtbaz,'.., 
would be reduced. With tbaN wudl, 
I welcome thla Bill. 

111d Aldd .&II: Wkh n,ard tD tbe 
d1tllcultlea ,omted out bf tbe IMm . 
Member from the South, I submtt lrat 
accordin1 to aec:tion 8 ot tbe �­
late Tribunal Act, uch Bench lball 
consist of not lea than two membar&. 
The amendin1 Bill propoais that iO i.i' 
u � 22 Uld. U u. cOIICll'!llelL 
theae relate to miacellaneoua RM»�­
tiona and tb.,. cu be dllpollld by__ • 
alqle judp. Notbfil1 man la fDtllldeii? . .  
to be done � .  tu aaw,cUn1 lllq.. · "' -

. Sbrl llloldaddln (Hyden� City) : 
May I know how many cues 'have boa 
c111poaec1 of under NCtiaD u,..J ·�. 
Deputy Minister .Jll'Olllilad to " 
information on that point. 

Sbrl AbJd All: I thoupt we 'ftOallf 
be continUUII the debata on thla BIii . 
tomorrow also. Otherwlae 1 woald 
have dealt with it. 

Mr. Cbalrman: The question Ja: 
"Tbat the Bill be .....s.. 

The motion too.a Adopted, 

COMP.ANil'.S BILL 

llr. Cbalrman: The 1'iDanc:e- lllDia- · 
ter. 

.An Boa. Member: Only , few 
minutes are 1eft. He may be,tza to­
morrow. 

:Mr. CbalnDaa: I have no objeetlan. 

n'.' ••• ,,, .. ., l'blalloe (8111'1 c,. ... 
Deabmaldl) : I should lib to IDOft tbe 
motion today and mab tte IPNCh 
tomorrow. 



. .,-1ilt'_ 

.�· Compa11ic, Bill II AUGUST 1951 

IJuol C, D, D  t , .. 1 I  bet to 
move: 

"Tbat the Blll to eoneolldate and 
amend the law nlatln1 to com­
pcan111 ud Cffta1n other IIIOCla• 
l&DBI, 11 reported by the Joint 

Ma, I continue tomorrow? 

llr. � Ya 

The Lok Sciblla thm Adjounaecl till 
t:&evm of the Clock on Wedne1Cl411, 
tile 10th Augu,t, 1951. 
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